
CHRONOLOGY OE SY. NO. 61/2 BENURDEM - BALLI HOT M IX PLANT

Dates o f complaint received Event briefing
29/12/2023 The Board js receipt o f mail from Mr. Shrinivas Mehta- 

attaching/ormal complaint letter against five hot mix plant 
that are/operating illegally at sy. no. 61/2, Benurdem- Balli 
Goa/causing air and noise pollution.

VGdpv of the mail dated 29/12/2023 Enclosed
!

( ANNEXURE At

29/12/2024 The Board is in receipt o f mail'from SDO/ Dy. Collector, i  

Quepem , South Goa forwarding complaint o f Mr.
Shrinivas Mehta dated 29/12/2023, against five hot mix plant 
- M/s Jayshree Mallikarjun Construction, M/s Thasma 
Construction Pvt. Ltd., M/s Madanant Construction Goa 
Pvt. Ltd., M/s Samarth Constructions and M/s 
Shantadurga Hot M ix Enterprises that are operating at sy. 
no. 61/2, o f Benurdem- B a lli, Quepem-Goa.
Copy of mail dated 29/12/2024 enclosed.

( ANNEXURE B 1

03/01/2023 The Board is in receipt o f mail from Mr. Shrinivas Mehta 
forwarding the complaint o f Villagers O f Benurdem and 
Cordem, against five hot mix plant M/s Jayshree 
Mallikarjun Construction, M/s Thasma Construction Pvt. 
Ltd., M/s Madanant Construction Goa Pvt. Ltd., M/s 
Samarth Constructions and M/s Shantadurga Hot Mix 
Enterprises operating at sy. no. 61/2 for causing Air, water 
and Noise Pollution and illegal hill cutting at sy. no. 15, in 
Village o f Benurdem.
Copy of the mail dated 03/01/2024 enclosed.

( ANNEXURE Cl ■
•

10/01/2024 The Board is receipt o f mail from Mrs. Sujal Mehta, 
attaching the complaint dated 29/12/2023 forwarded earlier to 
the Board against five hot mix plant namely M/s Jayshree 
Mallikarjun Construction, M/s Thasma Construction Pvt. 
Ltd., M/s Madanant Construction Goa Pvt. Ltd., M/s 
Samarth Constructions and M/s Shantadurga Hot Mix 
Enterprises that are operating illegally at sy. no. 61/2, 
Benurdem- Balli G oa, causing air and noise pollution.

Copy o f the mailed complaint dated 10/01/2024 enclosed.

( ANNEXURE D)
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1 1 /0 1 /2 0 2 4 The Board official conducted the inspection dated 11/01/2024 
of following units as M/s Jayshree Mallikarjun 
Construction, M/s Thasma Construction Pvt. Ltd., M/s 
Madanant Construction Goa Pvt. Ltd., M/s Samarth 
Constructions and M/s Shantadurga Hot Mix Enterprises 
located at sy. no. 61/2 Balli, Quepem-Goa.

Copv o f inspection report dated 11/01/2024 enclosed.

( ANNEXURE El

1 7 /0 1 /2 0 2 4 The Board is receipt o f mail dated 17/01/2024 from Mr. 
Shrinivas Mehta, requesting the Board to issue the inspection 
report dated 11/01/2024.
Copv o f mail attached dated 17/01/2024 enclosed.

( ANNEXURE FI

1 2 /0 3 /2 0 2 4 The Board is receipt o f complaint from Mr. Vithoba Fal 
Dessai, Attorney of Communidade of Balli, against illegal 
hot mix plant installed at sy. no. 15/1-A.
Copv o f Complaint letter dated 12/03/2024 enclosed.

( ANNEXURE G1
2 4 /0 3 /2 0 2 4 The Board official inspected the site dated 24/03/2024 based 

on complaint from Mr. Vithoba Fal Dessai dated 
12/03/2024.
Copy of Inspection report dated 24/03/2023 enclosed

( ANNEXURE HI

1 0 /0 6 /2 0 2 4 False complaint from Mr. Kushali Velio. ZP- member of 
south- Goa, against Hot mix plant operating at sy. no. 15, 
enclosing news cuttings having names o f five hot mix plant. 
Copv of the Complaint letter dated 10/06/2024 enclosed.

( ANNEXURE I)
18 /0 6 /2 0 2 4 The Board is receipt o f letter from Cuncolim- Police station 

forwarding the complaint dated 29/12/2023 from Mr. 
Srinivas Mehta against five hot mix plant named M/s. 
Jayshree Mallikarjun Construction., M/s. Thasma 
Construction Pvt Ltd., M/s. Madanant Construction Goa 
Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga Hot Mix Enterprises operating at sy. no. 61/2 
causing air and noise pollution.
Copv of the forwarded complaint letter dated 18/06/2024
enclosed. ( ANNEXURE J1
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21 /0 6 /2 0 2 4 The Board Official conducted the site inspection dated 
21/06/2024 based on complaint dated 10/06/2024 filed by Mr. 
Kushali J Velip against - M/s. Jayshree Mallikarjun 
Construction., M/s. Thasma Construction Pvt Ltd., M/s. 
Madanant Construction Goa Pvt Ltd., M/s. Samarth 
Construction Pvt Ltd and M/s. Shantadurga Hot Mix 
Enterprises, for operating illegal hot mix Plant in the Balli 
Village.

The Board official then telephonically informed to the 
complainant Mr. Kushali J Velip o f the visit as Postal 
address was not mentioned in the complaint letter.

However the complainant Mr. Kushali J Velip, replied the 
undersigned saying he had never in-warded the complaint 
against the 5 hot mix plant in above said area.

The undersigned, then telephonically informed the earlier 
complainant Mr. Vithoba Fal Dessai- resident o f Balli 
Quepem Goa and was present during the inspection.
Codv of the inspection report dated 21/06/2024 enclosed.

( ANNEXURE K )

25 /0 6 /2 0 2 4 The Board is receipt o f letter from Mr. Kushali Velip and 
two others in response to the complaint dated 10/06/2024 filed 
against hot mix plant in sy. no. 15, in the name o f Mr. 
Kushali Velip- South Goa ZP member, saying that he had 
not filed any complaint dated 10/06/2024.

Copv of the letter dated 25/06/2024 enclosed.

( ANNEXURE L)
0 3 /0 7 /2 0 2 4 The Board is in receipt o f letter dated 03/07/2023. from 

Cuncolim Police Station forwarding the complaint of 
Villagers o f bendurdem and cordem, Quepem Taluka against 
M/s. Jayshree Mallikarjun Construction., M/s. Thasma 
Construction Pvt Ltd., M/s. Madanant Construction Goa 
Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga Hot Mix Enterprises, for illegally operating 
hot mix plant.
Copv o f the letter dated 25/06/2024 enclosed 

( ANNEXURE Ml
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26/07/2024 The Board issued closure directions dated 26/07/2024 based 
on inspection conducted by the Board official dated 
21/06/2024 on complaint dated 10/06/2024 from Mr. Kushali 
J Velip, South Goa -  ZP member to M/s. Thasma 
Construction Pvt Ltd., M/s. Madanant Construction Goa 
Pvt Ltd., M/s. Samarth Construction Pvt Ltd for operating 
without consent o f the Board.
Copy o f the directions issued dated 26/07/2024 enclosed.

( ANNEXURE N -l)— M/s. Thasma Construction Pvt Ltd.

( ANNEXURE N-2V- M/s. Madanant Construction Goa 
Pvt Ltd.

( ANNEXURE N-3)— M/s. Samarth Construction Pvt Ltd

• As per records available with the Board only two hot mix plants have obtained consent 
to operate from the Goa State Pollution Control Board, i.e M/s. Jayshree Mallikarjun 
Construction located at sy. no. 61/2-C, George Mol, Village B a lli, Quepem, and M/s. 
Shantadurga Hot M ix Enterprises Located at sy. no. 61/2, 61/3 & 61/7, Village B a lli, 
Quepem /  copy o f  consent enclosed)

M/s. Jayshree Mallikarjun Construction, Consent copy— ( ANNEXURE 1)
M/s. Shantadurga Hot M ix Enterprises, consent copy— ( ANNEXURE 2)
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C o m p la in t a b o u t  A ir a n d  N o ise  p o ilu f io n s

F ro m  : shrinivasm ehtal2@ gm ail.com  Fri, Dec 29, 2023 01:25 PM
S u b j e c t : Complaint ab o u t Air and Noise pollutions # 1  attachm ent

T o  :„Vinod Meena < efiling-rigt@nic.in> , Dir Mines, Goa | 
diHimne.goa@ nic.in <dir-mine~.goa@nic.in>r Member 
S ecretary  GSPCB <m s-gspcb.g'oa@ nic.in> , Chairman 
GSPCB < chairm an-gspcb.goa@ nic.in> , Environment 
Engineer GSPCB, Goa < ee-gspcb.goa@ njc.in> ,
.Scientist B GSPCB G oakscientist-gspcb.goa@ nic.in> , 
goapcb@ gspcb.in, Mgisterjal Branch, South Goa 
Coiectorate < m agbr-cols.goa@ nic.in> , Collector South 
Goa <cols.goa@ mc.in:>, Secretary to  CM <sect- 
cmOigoa@nic.in> , B hupenderfYadav < mefcc@gov.in> ,
S uperin tendent of Police South Goa <sps- 
pol.goa@ nic.in>,' Goa PCB < mail.gspcb@ gov.in> , 
goaseac@ gm ail.com ,,anurl407353@ gm ail.com

- IHegal operation of Hot-Mix-Plahts

K !
The above a ttached  pdf has all th e  details abou t th e  complaint.
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From
Shn Sriniyas M Metha 
Ball, Quepem , Sputh Goa 
Mobile No, 9763327919 

2.1 h '7-jT o r s
To,
The Chair Person
The Goa Slate Pollution Control Boarct 
Near-PHerne' FirerStafion 
Saligao, Goa State .-403'511,

Respected Sir,
Sub; Complaint about Air and Noise Pollutions 
Ref : Illegal operation of Hgj-Mpf-Plante

WithTsfeneniceatp the above dtedisybieptfrnaller and reference I on behalf 
of the people of Bali, Queperm Taluka, I would like to bring to light, the nuisance 
caused by Jarring Sounds .and. dust. I .am writing and complaining IhlstleltpFTo 
address our cpncetji.e,andcpjuplaint. about  ̂ , T 1 'Zjq.M*'

1) Jay Shree Mallikarjun Construction
C/o Amaranath Desaj,;Murida ■.
A,G. Allif Torda :
Margog, Goa--4tSSS5S58#,

2) Thasma Conslru.clion PvL Ltd 
Ward No. V. hf No, 300/Br4 
Banddrilecauim 403707 
Sough Goa.

3) Madanant.C.onstnJciions Goa:Pvt. Ltd 
Opposite St. Joseph High’Schoof 
Chandor Salcete Margoa
South Gou 403713

4) Samarth Constructions.
G1 Yeshwant'Gudiporoda 
SoulhGoa 403705
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j5)’> . Sfianfadui^a'Hof^Mix Pfant 
Suraj K Pal Desal
H.N6 250* Buring , ,
Kajuwada^Ballr J
Qbepern-Goa ; ,

t **. J kt. :.‘i;

-Whose operation and activity caused s'evere environmental pollution in our 
community, We ,Believed and .asserts Ih'at (he said company is  guilty of the 
following environmental'regulalfonr
' oil. The,l:said;,.company,isl'-operating; inear,\Balf,v .Quepern, .Talukas’Vdtho.ul

? f  ̂ t  r*. * kL»* "i ^  £ * — j "Sr ip e r  - ' • .

• ’converting land (NA)_and operating on agricultural-lands
2, The-said company'has not'fpIloVv'ed any-checks and measure as required 

iunder Goa sfafe pollufion,control ‘board ,
3, A  suitable lapd Adequate dust control system such as dry land wet scrubber 

,for the'Dryer and mixer has not been provided.
4, The plant'has'provlded/rcentraiized control panel to discharge of Hot Mix 

and adequate Water scrubbing mechanisnfto control the dust coming out of 
the,dryer.

15. The'Hot Mix’pfant;dues "hoherected adequate stack height for the discharge 
of itS'scriibbeifflutf’̂ ased.

6'. ,No conveyor belts cover frorn'Top and side. Further wind breaking wall 
> have not been'constructed,'

'7. 'Further road /.vehicle-more areas at the site of Hot Mix plant does not have 
pucca /'stabilized-With storieL'ag'greg'ate’

% Regular--sprinkling' of .water on road has not been done. Hence due to 
'vehicular movement dust" generated thereby causing severe health 
.problem, '

9. Water sprinkling system not! .provided for suppression of dust in the 
premises'.

10.RegUlar cleaning and wettihg.of ground with in premises has not been done
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Further th©Tikpvpr§|il(jfparty-is-operaOng- from^OO am lo 10*00 pm. 
Hence .dfetUrb%Hlb--^omiJ)p^ popple, -Old, age-'and student- due to'the .noise 
pollution.

Noise pollution?- A Threat

I wish to draw ygur-'attention to Ipenoise pollution experience, by the people 
.of pur locality. The people aremflenbirritateb’by.the Jarring Sounds all the lime. All 
the social, cultural,and pblitica|.-’mee(ing -ar,e conducted them with the cause of 
sounds the school,children, the patientsjhe aged cannot have a sound sleep.

The schoo) -children ,arid-'p'a(ie'hts who, 'are' admitted in the* hospitals ace 
easily directed by noise from themearby,Hot Mix .plant. The school and hospitals 
are very cl.ose to these Ho -Mix plants. The hot mix plants- are. situated just 
touching to. National Highway and residential places as- also very close to my 
restaurant. The dust generated from said1 hot mix plant directly spreads to my 
hotel causing, severespollutign •to/mommon people and the customers who are 
visiting to my hotel. ?

Further I would like to cjraw your kind’ attention that .the open well which is 
just close to nearby hot mix plant,;due to, generation ef^usl, which enters in to the 
open well thereby causing severe water pollution and the water cannot be used 
either for commercial nor for dorrjestic use. The,five-numbers of hot;mix plant are 
established one byoneunonejptace^witjiin radiops of 100 meter. Though the Hpt 
Mix Plant shall have distance of 500 Meters from village and 200 meter from 
nationalbighway, The p.l§ntj|i/ery c|pse-.tow.Iage.and natiogpHneavy,

On behalf of our-ppmmdnityi )5s|corog^ i^^>year^ ,odd office to consider 
our complaint and find of these Hot Mix

plants, if ever you will be peeding --our help; pod.; assistance, pigase dpn’t hesitate 

to contact us though thaabpye-m obife abou t our

envirorimentpsppciallyiyhen^Ia^ffgs^pUpgualft^df’Aipandwater.

-3“
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I{ heart to inform you lhal, the Yai/way.station container Zonpjs situated just 300 
meters’ frorn this Hot Mix PlanL’The food’stuffis being stored and transported from 

’ Railway yard thereby causing Health problem 'due to dust and Air pollution
'D oe jo 'dus l and .Air pollution generated from these plant further my 

residential house is nearby (o tljis five plants, the dust directty enters and spreads 
'all over my house causing sever1 health problem to rhy family and Two of my sons 
wtureven cannbt have-a sound .sleepTaricf unable'to sfudy due to noise and Atr 
Pollution, Furthfer the said unitvyas covered with thick vegetation green forest and 
cashew plantation in ' B cfn da^ajVi 11 age,_ Rh o w the total forest was Deforested by 
the owners of Hot Mi^faht/Ttie.refore I kindly request you to seriously look in to 
these bumingnssue and Justice, ‘may,please .the provided on.humanitarian ground.

Finally, 'I kindly with folded1'hand request your good office to stop 
immediately the operation of the said unit till all the guidelines of pollution control 
measures fujl.'fille.d and I may be called personally When you visit the said Hot Mix 
Plant for inspection, j

'While (hanking you assuring my best relation and close co-operation at ail
time.

We remain, ?!
f t  ' c’ Your's faithfully

.. ' ' -v'' f ,  : ' ' " QDate, i 14-01-2022 __ /  -^==3^,
* ‘ (Srinivas M Metha)

■j, v r rv ' ’ .. |if
Copy to

1, .Village Panchayat, Adne Balli, Goa* 
n 2. Chief Secretary, ;Alleno, Panaji/Governrnenlof Goa 

3. ChlefMiniSter, Government of Goa “ -
4.. Primary Health Centre, Balli,* Goa I ̂

. 5k Director of health. Service Environmental and Pollution Control, ,
Panajir‘Goa , ";

6'. The 'Colfector Margoa, South Goa.,
7. Deputy Collector Quepem, South Goa
8. Depuly<Director<of Panchay.at Margao South Goa
9 ‘Mamladar, South Goa
10, The BDO,.Quepem Goa * _ .
ifDepartment o.f Environment and 'CJaimant, changer4lh_ Floor,. Dempo Tower, Panaji 
' 403001
12,'EXeculive Engineer, NH-17 (66) PWD Fatorda, Margoa, Goa
13,Rational Green' Tribunal-New Administrative Building, D Wing First floor, 

Opposite, Council HaJ( Compound, Pune, Maharashtra 411001
*14.National Green Tribunal Jaridkot'HoUse, Copernicus Marg, Near India Gate, New 

i Delhi, Delhi 110001
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Q3iQl/2Q2‘H 10520 iEtnalli

r .

A M H g X U R F  - £> G oa PCB

_  _ _  X u r

Fwd: Complaint about A lnand.Noise poIIutfons

F ro m  : M ember Secretary GSPCB < m s-gspcb.goa@ nic.in> Tue, Jan  02, 2024 04:01 PM« i i s .

From :."SDO/Dy.Collectdr, Q uepem ; South G oa Collectorate" <sdm -quepem .gda@ nic.in> 
To: "tcpd quepem " <tcpd.quepem @ gm ail.com >
Cc: shrinivasm ehta12@ gm ail.cbm , "M em ber S ecretary  GSPCB" <m s-gspcb.goa@ nic.in>, 
"Collector South Goa" <cols.goa@ nic.in> '
S e n t! ' Friday, D ecem ber 29, 2023 4:05:37 PM 
S u b je c t :  Fwd: Complaint ab o u t A irand  Noise pollutions

Kindly find" herewith the complaint received from Shn. Shrinivas Mehta (Mob: 9763327919) regarding airand noise 
pollution'. _ f « j
Tho complaint has alleged that thcro is illegal hill cutting happening in the area white making a telephonic 
complaint subsequent to filing of this complaint. In this regard, you are required to inspect the sito and take 
necessary action if there is any violation df TCP, Act.1974 and Intimate tho complainant,

Regards, r ■ • |
Deputy Collector & SDM, Quepem r : - ?

F ro m : shrinivasm ehtaf2@ gm aii.com
T o: "SDO/Dy.Cpilector, Q uepem f,South G oa Collectorate" <sdm -quepem .goa@ nic.in> 
S e n t :  Friday, D ecem ber 29, 2023 3:41:52 PM 
S u b je c t :  Complaint about Air and  Noise pollutions

Below Ts .the pdf of th e  com plaint1 ' : '

.S u b je c t : Fwd: Complaint abou t Air arid Noise pollutions 

T o  : Goa PCB < mail.gspcb@ gov.in>
fsrA

# 1  attachm ent

Slr/Mactam,

-  a i r  a n d  n o is e  p o llu tio n  .p d f
" 3 MB
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From
Shri Sdnivas M Metha ■'
Bali, Quepem_( South Goa 
Mobile No, 9763327919

To,
The Chair Person .
The Goa State Pollution.Conlrol Bboard 
Near Pilerne Fire Station 
Saligao, Goa Staje -4035‘11,

Respected.'Sir.
Sub;‘Complaint ajbouLAlr and'Noise Pollutions^
Ref : IIJega^pperatlori.of’Hot-Mix-Plants

With reference toltie above ciied subject matter and reference I on behalf 
of the people of Bali, QueRem’.Tatuka. I would like to bnng to light, the nuisance 
caused by Jarnng Sounds and dust, 1 am writing- and complaining this letter to 
address our concerns and complaint’ab.outr, <3 , ( 1 /'i—z a U -

% -Jay Shree Mallikarjyn Construction 
C/a Amarabath Desai, tyiurida 
A.G. Allif Torda -'
Margoa,-Goa - teaaressq

2} Thasma Construction Pvt. Ltd 
Ward N.o, V/H No. 300/B-4 
Banddrilecagirn 40,3707 
Sough Goa

3) Madanant Constructions Goa Pu  Ltd 
Opposite St, Joseph'High School 
Chandor Salcete Margoa'
Sgpth Goti 4,03713

4) Samarth Constructions 
G1 Yeqhwapt Gudlpojoda 
South'Go’a 40.3705
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I -2-

5) Shantadurga Hot Mix Plant’
Sura] K  Fal Desai l “
H,No 250, BOring' J ,

. Kajowada/Ballr i
Qtiepcm-Goa < I

 ̂  ̂%i "} t *•* r
„ {Whose operation a'hd"a'ctivity’'daQsed severe environmental pollution in our 

community. We beii'eved and.'aSserts that the said company is guilty of the 
ifolfowing envirohmehlal 'regula'tiom,

1,•,‘The said, company I s  - operating near Bali,'Quepem Taluka. without 
, >’convertmg‘jand (NA). and’operating on .agricultural land 

2V The safd company has ffot'fotrdwed any check's and measure as-required 
under'Goa slajte pollution conlrolboard 

-3. A  suitable land^Adequate-dUst control system such as dry (and wet scrubber 
dor the Dryer andVnixer has not been provided.

4, The' plant has .provided’’ centralized control panel to discharge of Hot Mix 
.apd adequate water scrubbing mechanism to control the dust coming out of 
'thexiryer.

fr  The Hot Mix. plant due's not erected adequate stack height for the discharge
, ofits-scfUbb'er fluerpasesL

6. No conveyor bells cover from'Top and side. 'Further wind breaking wall
■ have/ioi; been constructedr

j i  ■* ► ,,-.s-y r ,t > < - -y- ■. rsi.
’ T. FurlherToad / vehicle-more areas al the site of Hot Mix plant doe's not have

’;p'ucca / stabilized vvith stone’aggregate,
8‘ ‘Regular sprinWing q f 'water bn road has not been done. Hence due to

vehicular movement dust generated thereby causing severe health
problem.

9. Water sprinkling; system not ’.provided for' suppression of dust in the 
premises.. 1 -

ul 0. Regular cleaning ,and,Wfling’of groOndwith in premises has not been done
.   t ^     s ...........................

II
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Further the above said company is operating from 5:00 am to 10'Q0. pm. 
Fienee.disturbing to common 'gggfile; Old-age and student- due =to- the 'noise 
pollution.

Noise pollution -  A-Threat

I wish to draw your,attention to the poise pollution experience by the people 
of our locality: The/pgpple are often,irritated by'the Jarring Sounds j ill (he tjme, All 
the social, cultural and political'meeting are conducted them ,with, the cause of 
sounds the school children, thp patfeofs the aged cannot have a sound sleep.

The school, children and 'patients who- are admitted in' the hospitals are 
easily .directed by noise,.from the ;nearby_Hot! Mix-plant. The school and hospitals 
are very close to, these Ho ’.Mix ^plants. The hot mix plants are situated ju st 
touching to NationaJ Highway arid residential' places as also- very close to my 
restaurant. The dustgenecatedfrom said- hot.mix plant directly spreads to my 
hotel causing severe pollutign to common people and the customers who are 
visiting,to my hotel. •

1 urther 1-would like to dV§w,-youi klnd.-atlention that the open well .which is 
lust, close to nearby hot mix plant; due-to generatiomof(just, which enters in to the 
op.en vvelj thereby causing se êrer-w/ater pollution-and ,the water-cannot be used 
either for-commercial nor for .domestic use. Ihejiye-numbers of hot-mix.plant are 
established one;by, one in one, place within radjous of 100 meter. Though-the Hot 
Mix:='i|anf .shall have distance of:'50,0'.Meters from-village,and 200 'meter from: 
national highway. The piapt is .yeryglosedo'yillage and nationaiheavy,

On behalf o f qur.camiBdnityr latrpngly request your good office to cpnsider 
otir complaint andfind time, to examine and Inspect the operation of-these Hot Mix 

plants If ever you will be ihg.^i0ai«4P%^^d;a.ssjs.ten.c^4eJf§5e'-don,t h’eaiMe- 
to contact us though the abQy^m#fe-«lttnrtb.^.^fe^-Ju§l.c0a<^med'-aJ3i^t.our 
envifQnmenheqpeoibl^when i§ affec{§ -gyrqwalityfeof Air and, water.

-3-
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11 heart to inform jo t f  that, the-railway station container Zoogjs situated just 300 
meters from (his ftof Mix PlartU The fodcf'sluff is being stored and transported from 
■Railway yard therebycausing Health 'problem due to dust and Air pollution

''Due to'dqst.and Air Pollution generated from these piartt further my 
residential house is nearbydo this fiveplanfe, the dust dfrectly enters-and spreads 
-all over my'house causing sever health problem to my family and Two of my sons 
who even cannot have a sound, sleep and unable to study due to noise and Air 
.Pollution, Further itie said unit was covered wilh thick vegetation green forest and 

, 'cashew'plantation Jn B lndpyh Village, Know the total forest was Deforested by 
’ -the .owners o f Hot Mix^lanh Therefore 1 kindly request you to,seriously look in to 
’(h'ese burning issue and’Justice-may,please the pfqvided on humanitarian ground, 

Finally ,i kfqdly with' "folded; hand* request your good office to stop 
immediately'the operation of the said unit tilfali the guidelines of pollution control 
measures fuH'fille'dan'd J may"b'e:cafle'd personally When you visit the said Hot Mix
Riant for inspection, ,

‘ While‘thanking ydu assuring "my host relation and close co-operation at all 
time. 1 , i  t ' ,

\A/e'remain, i
1 " • | Your’s  faithfully

‘  Cl
Date 114-01-2022' / r \

f ‘ (Srinivas M Metha)

Copy to *
I. Village Pancfrayat, Adne Balli, Goa"
2„ Chief"Secretary, Atteno, Panaji, Government of Goa
3. Chief Minister, Government of Goa 

,4-' Pr/nfary;Heafth Centre; BallipGoa
■’ 6,1 Director’of Health'Service Environmental and Pollution Control,, ,

, Ranaji/'Gba < < ■' ,
-6. The Collector'Margoa, South Goa.
,7, Deputy Collector Quepernj South Goa_
8, Deputy, Director'OfRahchayatMargao'SouttfGoa 
9; Mamladar, South Goai <p 
10,Tbe- BDO, QueperYi' Goa, j i - "

II. Department'of Environment and Claima'nt change, 4lh Floor, DempoTower, Panaji 
*403001 V *■ , v * N ‘ ,5 r

12 EXeculfve Engineer,!NH-'l7 (66j>,PWDFatorda, Margoa, Goa'
‘13, National Green Tribunal, > N®vV Administrative Building, D Wing First floor, 

Opposite, Council Hal! Compound,' Pune, Maharashtra 411001 
’ 14. National Green Tribunal Jaridkot.House, Copernicus Marg, Near India Gale, New 

DethT, Delhi 110001 |
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i/ # 2 4 ,* 4 : ia P M  ' \  '  E m a i! -  '  •

Email , ' A ^ H  £  X  ^) R E  ^ d  _ _  Goa PCB
Illegal Hill cutting and m ining in condim al Balli Goa

'From : shrinivasmehtal2@gmail.com ■ “  Wed, Jan 03, 2024 01:22 PM
Subject ’.Illegal Hill cutting and mining in condimal Balli Goa

To :Vinod Meena <efiifng-ngt@nic.in>,,Dir Mines, Goa | dir- _ 
mine.goa@nic.in <dlr-mine.goa@nic.in>,,Chairman GSPCB - 
<chairman-gspcb.goa@nic.in>,' Member Secretary GSPCB <ms- 
gspcb.goa@nic.in>, Environment Engineer GSPCB, Goa <ee- 
gspcb.goa@nic.in>,''Scientist B GSPCB Goa <scientist- 
gspcb.goa@nfc.in>, goapcb@gspcb.in, Mgisterial Branch, South Goa 
Colectorate <magbr-cols.goa@nic,ln>, Collector South Goa 

.<cols,goa@nic.in>, Secretary to CM <sect-cmo.goa@nic,in>,~
Bhupender Yadav <mefcc@gov.in>, Superintendent of Police South 
Goa <sps-poi.goa@nic.in>,-goaseac@gmail.com, Goa PCB 
<mail.gspcb@gov.in> - * ,

illiga! lull cutting and m ining ,pdf
3 MB

' ^

h tto s://em alliaoyJn/lV orln tm essf)oe7Id5i66 79S& tz= A s!a/K blkata& xlm = 1tf : l

•0 i attachment.

L -< r
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The Villagers ofB endurdem  and Cordcm,
Taluka Quepem Goa. ’ ^  )

Date; M / t  l l - l ' l  • l.'S  - '  t  * F /

To' .* . -  • ' e |

Chajr Person

Ns wi99p, Gp Ŝtate-40351.t',,~ ' . 1
. .....

Respected Sir/M adam ,

Sub: C om plaint regarding Air, W ater and N oise pollution  due 

to  running* of. illega l;H ot Mix ..Plants situ ated  a t Conditn.ol, 

Balli, Talulfa Q uepcm m nder survey-No. 6 1 /2  o f  v illage Bnili, fln©^ 
"-3“ l ■ a » 'to a ir 'n . t ! ,  e-td.1', no.lu.lm. e u t p t

' W — u  •
■ •»,.:*••••..........ci.i.V' . r . . - ;; '.•• •

■ ' n - • • • • ;* ...
1. • WUh reference to Ujq above cited subject: matter we tire Village’s qr 
Bondvirdem and .Cordem .would, -like to-being to your notice that' the 
nuisance caused by Jarring Sodnjis and dust resulting to pjoduce Air,

• Water and Noise pollution,- We;are writing '.and complaining this letter to 
address our-concerns andycomplainl abou.1 Hot-Mix Plants which is 
situated at Survey No. ,61/2 ofyill'age. Bai)irQu,epem Taluka.

2. That the stud .operations and activities of hot mis plant caused 
severe environmental pplluti'on-'in»our locality.’ We bclicved’and assert 
that said company is guilty' .of tire following’ environmental rules and 
regulation. - : ‘ c ■■

a. The said com pany is .operating nenr-Bnli, Quepem Taluka without 

converting land (NA) into; non, agricul turn! usc and it. is operating on  

purely.agricultural kind;' .

h, The said 'Company not- followed mry checks and measure as  
required under Gait Simy Pollution Control Board,

yn
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•̂fc:r---.-i: .W'-V-sNr̂ •"'?«;
' s ’ , « P  %;Pz 1

* . . tJ  ; ■- - ' * *'4;15 , ■* -:  -, 1 , ' >-'* ■“< «*»■ *« Z , *> i ’ '
- * - &*#

C. A suitable land adequate-dust control system such as dry la id  v.x-l

serubbrr ior die Dnrorhnd mtxer has not beturprovided.

d, riic pl?nt has hoc provided centralized control panel to discharge of 

Hot Mix' mifl "adequate water scrubbing mecbhnisin to control- the 
'dust cftmiiigtruc 6f Ihe’dryerr -

e. The Hot Mix plant .dues Rot. erected adequate,stack- height for die
, .  discharge of its scrubber flue'gascs

^ V  ‘‘■•L'tv -V v5 V V̂v-vV-svV-
f> - . Ho convej’or-belts cover from Top'andisldc. Further wind breaking 

wall hayejriat been constructed,
,n. -  V v    1 ..------------ :

g, Further road/vehicle more areas at the site or H61 Mix plant does

ii. Regular sprinkling of water on road lias not been done. >101100 due
   ‘ '-tO -vehicular ••movemcnt*rdusC~'geiremted " thereby causing • severe -

health prbbl'cmsl .
* I  ̂ "* - *  ̂ ' * .

i. Water* sprinkling system not provided for suppression of dust in the
premises, ' .

> 'been done. •

k. Further the above said 'company is Operating for 24 hours, hence 
disturbing to common people,- Old age and student due to the noise

Vv -v-V?’ '-;:4 N'V':X

, ,'- .'pollution,, - - ■ *

3 ,' The paid Plant Is 'located within the'radios of 300 mtrs, from the 
village, Beffdltrdem, j^arrem, the Primary Health Centre/Balli,’ Railway 
Station, Balli Govt. High School,- Reserved Forest, so also within the 
raclios of Operation of Konkan Railway Multi -Model Logistic Food Park,

■ i l ' \  ” 1" 1 - H i 'l t  r

59



II Air Pollu tion -.. AThrcut

Tiu' hot mix plains releases dangerous, ‘nmike or air «i r,. tbr 
environment which ts directly causing health problems, such as limp« 
cancer, tuberculosis, jtsuhnm, heart attack anti other rrm.ior dec«ihi*s 
ntivej:nr.nitsfeiflsf-tMlae t̂itv:, , '..i- k •

f l i  dust • p.iniclcsywrhoh releases from the plants curruh 

,?UVi:tmg tie* ogi iculiumr erpps, such Css cte.hcw plantation? linlli
euUivnuun and other gu,id«n crops as a result the people of the 
surrounding prea- suffering huge dosses, .so also the seasonal, crons like 
vegetables and fruits- are consuming by, the people causing various 
deceases.

III Noise PbHutl'on.

We also wish to draw your attention to the noise pollution 
experience by the people of our lbeality.'The-people are often irritated by 
the den mg Sounds nil ille-tlfnivThc patients, the aged one cannot have 
n sinintl sirup. ,.

’Clie school, children /.and patients .who are admitted in the 
husp ids rjre directly by noise.̂ and air from*the nearby Hot Mjx pluru. 
The school.and hospitals.are veiy-.closc to these Hot Mix, plants. The hoi 
mix plants, are, situated .just -touchingyip, .National Highway and 
residential places as also yery’ close,to restaurant. The dust.generated 
from- gaid hot xtnbt .plant, directly spreads, to- hotel causing severe 
polltidon td.common-rpeople.-aiid Uie.eus.tornbrs .who are visiting, to the 
hotel.

II ft: Wa te r ■ P oil m tin n . '■■■■* ,
The Jhit Mix Plants arc situated veiy close to the .traditional 

trfbuLan. of river Sol flowing .from South to North direction. TJie water 
from the said river is using'for .domestic purpose such as drinking, 
cooking and" other domestic, purposes. The hazardous chemical/gas 
which are releasing into the-said’river pausing water pollution which is 
nffeeting to the human health-as-wel! as animals.

60



“* ' v FhrUioawe would like to draw j'ottr kind auenuon that she ojvit 
well which 1$. ju s t  close to nearby hoi' tmx plant., 'due to generation of 

dust wHlch enters In to, the open, well thereby causing severe water 
pollution and ’the water cannot be Usccl either for commercial nor for 
domestic us’e,

IVVCrod- 'i I  ' 7  • ' /  *  ̂ '

Thal'the-m ain source ,of income of the surrounding people are 

cashcVcuStiva110n which is the.only seasonal crops during the summer 

■season 'and chi ring these .paiticular season the operation of hot mix
-  plunt*. iic Xrf tremendously increasing, which effecting the cashew yield, 

T ie  d u n  iVbin. the hot mis plants’ siaeks upon the cashew trees tike, a 

hard carpel which oausing’decrease of'Cashew yield thereby the villagers 

'suffers'hiige mpnerap’ lSss-ahd'ciii-ectly affects their livelihood.

A. That' there are five ..numbers of hot .mix, plant which are 

established one <by one in one place within radious of 100 meter, The 

Said,-hot m ix plants are very close"to villages and the'National Highway 

• ‘-No> 66', ' % -

5, Oh 'beha'Jf of villagers, we strongly request-your good office to 

tnpsldc’r^5iT"cnm‘plaihu a'ftd "jlTnd time to  examine-and inspect the 

opera uosj-bf these Hot Mix pfdms. We are jvisl concerned about our
r ' 4 -f - * t ” ,■*

i-:nm>iimetu,r'spcei;tlly when is,affects our qualh v of Air and water.

6 . a I t ’heart.'to in  form-you’ that, the railway station container 2one is
- situated gust hOCuneters' from this Hot Mix Plant, The food stu ffis being 

StorCd_ and transported ’from  Railway yard thereby causing Health 

problerrrdUe to dust and Air pollution-

' 7,! , ‘D'de fo’dust and AlriPollUtion generated‘from these hot mix plants 

‘further affecting residential' houses which are situated nearby to  this five 

plants’- thereby .the dust directly enters and spreads all over houses 

• t^n,sifig.x'evpr health problem-, ,
;Uf;77;U; f e u u - 0  ̂ -v — N' v-V'; 

h ^1 Pur s!\» purpose of eonsliueung/om ting the said hot mt\ plains

•lie natural phenomena have been destroyed such as hill /  plateaus
Ji'avebeep ‘cUglhefcby changing the nature of the land. That thousands

' ,0f forest trees have, beeri cut-down resulting huge deforestation.

61



IhaL- m. 'ease-if thmauthority fails to takr any immediate action 

against ih c-sala  illegal hd> mix plants Vydihio .the pouod of 15 d im , *nu 

■untowardjncidenceaoqipladi then the abefve villagers shall not he hrfcl

responsiblh for the sanieit'

In 'vipivf or- a b M ’ circumstanecs,, Wc tejidly request you to

..soriousiy -jooje.ln- to -these buvning'-issue- and jU^nca rpny please 'the

provided ftwhutnhnifariJiTvgroujfd. ■ 1  ............... '
. *. ‘ .. ...*. u i K l : . ,     .. .........

Finally: \vg- IdndlyTwi/h" folded hahd-fdejuest your good'office'to 

stop/closed down immediatcly'the opera lion of the-said hot. inlje, plants,

■•Y.ours faithfully,
• The Villagers

■T. ■ t<3 S & A
• ■ -1* '(■ '£• ■ - • ' ■ • •• -" -}  ■-2. vIh<\S>

P-nioiV)^  " i11 ^ x

4 - . | ^ ’» r W s  M  ».T3 - . . ^ Q a y a k c i % r - r  ;Q>
gjh * (%‘Ci *̂— .
***' V  r* '*I 7^ ~. .(̂ prcrw /<a<£L.

/ k f  - j @ i >
Ymp' v^r

_ ,  ' R r d f .

* > '  - S * 9 w : * V f y $  ................

} p  S u r m A r c i  N .  " f a i K h u r  - # % :  / -  1

/2. • l y U  in i /U  p r &

0'ivvricU,Ga^>4laY

*3> ■«, i«

17 ,  ' ^  ‘
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C,opv..‘tb; v * *'% ,

I. The Village PamihmM. Both” Adnein. Bulb. (itw.

2 ;The ChieiiStTnhtiry, Ooecrmni'ttt of Goa, Secretariat, Porvonm Goa,

3t The J-!ofi'bk\ Chit;!' MinUtef, Gov.cnurtem of Con. Secretarial, Porvoriin 

Gou,; • ,  r - r tL >'* * - ' -

41 Tli'e Afeciiirut’Ofhc*ci*v iViin'aiit.! U\,l,th Centre, Bfslij, Goa,

5 . The Dir'eehir ah Health Service Knviromneuud mid Pollution Control, 

P&najVGoru

6 , The -Oisllceior, iv];Uhuny $nWanha Admihisti alive Complex, Margba,
■South, Gu.v, . „* „ * " 1

7~Th<: pepuro UpIk;Uu>i*. oycpern, South Goa „ i

•;-St;©eii0 Kpu:teiDudctoi:ft5f4^anoT'i«yittii:N!iitiiahysSaltlaiilut:i;AdtTimistr<uivc -attSyiSC?SCCUWfeKTKU AU "■<-' ■■ ■■■? •
com  pi ex,, M n rgo a f'S oil 111 Goa,

9 , The Mmnladar of Quepem, Quepem Goa,

,,.1.0.'.The,;B,D,0,..Quepem,:Goa,..., , .
A t . T h e . Depart m em  of Bnvttoomem and GlimtUe change, 4 th Floor. 
Dcrripo Tower, .Pannji Goa.

!'J%sEh.ei#E\eeudMe!p;tigin.ecrv5ifi]d;^Pt::ilAVD.:iFator<laf:M:argo£t;'.GoW:- 
13, The 'National Green-.Tnbunal, New Administrative Balding, 0 Wing 

First - flpdr, -Opposite, Covthctl Hull Compound. Pune, Maharashtra 
'411001, ' ' -

, 1 4 ' T,he Naudnnl ,Green tTribuiial, J'aridkot House, Copernicus Marg, 
Near rhdia'Gate^NepDfelhi, Delhi 110001 . 

‘'ASirThSldon^teMhAissofQUppera'andfCuncQiiniiiCoTOdtueHcyi”1'?'t-1' •.••..••••• 
101 The.Poliee iHspector, Cdhpolim Police Station, 
ir .'th o  Chun person. Gou Kud<- Pollution Conti ol Boatd,Netir Piieme 
Fire Station, Saligtfo G t i a , ",

18 j- Directorate bf Mines and Geology, Ground Floor, Institute Mcnezes 
Braganaa, Panaji Goa,
19.T he Superintendent of Police, South Goa District, Margao Goa.
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2 ‘ 1120112024,15:12 ' ’ • ■ „ , Email , W1X1 av ...

J .  em ail V + N  £  *  0 .£  E  D   Goa PCB
;-*>-•«    , ............................................-— .in in  . - 1—  „ —

C o m p la in t a g a in s t  a i r  a n d  n o is e  p o llu tio n s

F rom  ; sujalm ehta937@ gm ail.com  , - Wed, Jan 10, 2024 05:39 PM

S u b j e c t : Complaint ag a in st air and noise pollutions - ®?3 attachm ents

T o  : Goa PCB < mail.gspcb@ gov.in>

— ■ a i r  a n d  n o is e  p o llu tio n  .p d f
3 MB

a ir  a n d  n o is e  p o llu tio n  .p d f
V  3 MB ' ' 4

a i r  a n d  n o is e  p o llu tio n  ( l ) . p d f
3 MB

WtDsWemaH.qpv.ln/WprtntoossaaoiltJs'Ci-ISSilSS&tzsAsla/KolkataSxIm̂ l
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ShriSrinivas,M Metha\ - T i l ’ w,;- ■ ;
Bali, Quepem., South Goa t ; : .
Mobile No, 9763327919 >•

z i  /n ./'L .sra  
To, ;
The Chair Person
The Goa,Siate Pollution Control Bo,ard 
Near Pilerne Fire Station- 
Sallgao, Goa'State -403511

Respected Sir,
,-Sdb-; Complainfabdut Air and Noise Pollutions 
Ref :> Iliegai qgerajion of hiofeMU-Plants

With reference tojbe above .cited subject matter and reference fon behalf 
of the people,of B,ali. Quepemlaluka, Lwoukflike to bring to light, the nuisance 
caused by’ Jarring ̂ Sounds a rid idus lf am writing and complaining this letter io 
address our concerns .and complaint‘about <$ , T 11'2-

1} Jay Shree Mallikarjun Construction
C/o Amaranath De,sai, Murida1 ,v
A,G, AllifTorda- 
Margoa, Goa--’4$Wi«&»$

2). Thasma Construction Pvt., Lid 
Ward. No- v , lTNo,.300/B-4 
Banddrilecayim ,403707 
Sough Goa, : .

3> MacianantConstructionsGoa.Rvt.dtd 
Opposite S f  Joseph High Sch'o,of
Chandor’Salcete-Margoa , >
South Gou 403713 : ■ :

4) Samarth Constructions ‘ '
GtVpshwant-Gudiporoda. * t
South Goa 403705
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5) ShantadOrga' Hoi Mix Plant
Surdj K Fa( Desai 
H No 250,-Buring 
Kajuwada. Balli 
Quepem-Goa „

’ ' Whose operation'and activity caused severe-environmental pollution in our 
community. We believed and asserts that the said company Is ’guilty of the 
following environmental regulation. . •

1  The said company is operating- near-Bali; Quepem Taluka* without 
converting-land (NA) a'nd operating on agricultural land

2.-The saidT’compariy has not'followed any checks'-'and measure as required 
under Goa state pollution control board’

3. A suitable land Adequate dust control system such as-dry (and wet scrubber 
for the Dryer and'tnixer has not'been provided, ,'

4. The plant has provided centralized control' panel to discharge, of Hot Mix 
and-adequalewaler scrubbing mechanism to control the dust coming out of

' the dryer. - , *'

I 5, The Hot Mix, plant dues not erected adequate stack height for'the discharge
of its scrubber fluergases. ’ ■ 

j 6. No conveyor, belts cover from Top and side, ‘Further wind . breaking wail
have not been constructed,

7, Furtherroad /  vehicle more areas at tHe-site of Hot Mix plant does not have 
pucca! 'stabilized with stone aggregate,

'8. Regular-sprinkling of Water on road has'not; been 'done. H en ce due to

-vehicular movement dust generated: thereby'-causing severe health
- problem. - -  ’’

9. Water sprinkling system not provided fo? 'suppression of dusl in the
premises. • ,

. 1O.Regular cleaning and Wetting of ground with; in'promises has not peeri done
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•&. , ■ .
Further the above said-company'js operating fr.om 5:00 am to 1000 pm.

Hence disturbing to common' people,- Old age*,and student due to the' noise
pollution, •

N oise pollution -  A Throat

I wish to draw your attention tg the-noise poliulipn experience by the people 
of our locality, .The people ar.e>ofl,enirritated bylhe'darring Sounds all the time. AH 

the social, cultural and political, (peeling are conducted them with the cause of 
sounds'the;schooi children, thejpaljents the agedcannol have a sound sleep.

The school children and patients who"are admitted in the hospitals are 
easily directed by noise'from the nearby Ho,t-|ylix’ plani. The scfiool and hospitals 
a r e ‘Very close to these Ho M ix plants. The hoi-m ix plants are situated just 
touching to National Highway and •residential places as also'very close to my 

restaurant. The dust generated.from said,hot mix-plant direcliy. spreads to my 
hotel causing 'severe'pollutionTo common people'and the .customers who ate 
visiting to my hotel. ,

Furtiier I woufd like to draw.your kihd attention that the open well which is 
just close to nearby hot,-mix plant, due ta'generatiofroF(just, which enters in to the 
open well thereby causing seyere;.water pollution, and the water cannot be used 
either for commercial por-for doijtestip;us'e. Th.e Jfjvetnumbers of hot mix plant are 
established one by one m one place-within radious gf 100 meter. Though the Hot 
Mix Plant .shall hav.e distance o’f',500 Meiers, from-village and 200 meter from 
national highway. The plant is very close to village,a.nd, national heavy.

On behalf of.our,commurtiiyr J strongly reguest your good office to consider

■our complalnf'and flndtipieTp'e^mitiie'anddn^ecflhe operatipri'bf thbse Hbt Mix
Plants. If ever you will be neediogcouj heJp !and;assistance, please don't hesitate 
to contact us though the .above mojbije number: W.e;<are just concerned about-our 
environment especially when is ajfeefs our quailj^of A)r and water.
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, , - f .  •- -4-
jit hear! to inform you that, jhe railway station, contPinelrl'one is situated fust 300 
imetdrs from this.HpfMix Plant- The food stuff is" being, stored and transported from 
hallway yard thereby causing Health problem due Jlo;dustrend'Air pollution,
! Pue to tfusL and Air Pollution generate'd from 'these" plant further my 
'residential house is nearby to this five plants, the dust directly1 enters and spreads 
[aif over my house causing sever health problem to my family and Ttootof my sons 
who even cannot haVe a sound sleep and unable to study due to noise and Air 
Pollution, Further"the safd unit was covered with thick vegetation green forest and 
cashew plantation in .B lhdo^Viilage, KnoW the'total Forest'v/as Deforested by 
(he owners of Hot Mi^Pianl Therefore I kindly, re.quesfyoO to seriously fook In to 
ihese burning issue and justice may please the provided on humanitarian ground,
J Finally I kindly with folded hand request your good office to stop 
Immediately the operation ofdhes’aid1 unit till alt th'e guidelines of pollution control 
measures full filled and I may be called personalty when .you visit the' said Hot Mix 
Plant for inspection,-

While thanking you, assuring >my best relation 'and 'close-co-operation .at all
me.

tbate; 14-01-2022.

We remain, - , *
- ‘ Vour’s faithfully

(Srinivas M Mefha)

Copy to
I. Village Panchayal, Adne Balli, G o a ..... , .. .

j 2. Chief Secretary, Alteno, Panaji, Government of Goa  
j  3. Chief .Minister, Government of Goa  
• 4, Primary Health Centre, Ball!, Goa

5, Director of Health Service Environmental and Pollution Control, .
Panaji, ,Goa 1

6, The Collector Margoa, .South Goa.
7/ Deputy'ColIector Quepen\ South’ Goa r
8, Deptity Director o f  Panchayat Margao SoUth Goa  
3, Mamladar,.South Goa tj?uW><=rr\
10, The BD O , Quepem  Goa
II, Department of Environment and Glaimant change, 4,h FlaorrDem po Tower, Ranaji 

403001
12. Executive Engineer, NHt17 (66) PW D  Fatorda, Margoa, Goa
13. National Green Tribunal, New Administrative Building, D Wing First ffoor, 

Opposite, Council Hall Compound, Pune, Maharashtra 411001
14. National Green Tribunal Jaridkot House, Copernicus Marg,. Near India Gate,'New  

’Delhi, Delhi 1 too,01 ' " ,
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/ \ m n  f  k u c f  E

INSPECTION REPORT 

Sub: - Complaint about Air and Noise Pollution by Shri. Srinivas M Metha

As directed, the undersigned official of the Board, along with Smt. Luiza 

D ’Silva (FA) inspected M/s Jayshree Mallilcarjun Construction, M/s Thasma 

Construction Pvt. Ltd., M/s Madanant Construction Goa Pvt. Ltd., M/s 

Samarth Constructions and M/s Shantadurga Hot Mix Enterprises located at 

Balli, Quepem-Goa (hereafter referred to as “Unit”) oil 11/01/2024, with regards 

to the above-mentioned subject.

Shri. Srinivas M Metha (Complainant) was present during the course of 

inspection.

1. Name, address & contact no. of complainant: Shri. Srinivas M Metha
Contact No.: -+919763327919

2. Nature of Complaint: -
a) Noise pollution: - Yes
b) Waste Water disposal: - No
c) Air emission: - Yes
d) Solid waste disposal: - No
e) Any other: -

3. Whether any previous complaint received, if  yes, details: -
4. Whether any show cause notice/directions/letter for corrective if yes,

provide details: -
5. Name and address industry/unit against whom complaint is filed:

i) M/s Jayshree Mallilcarjun Construction
ii) M/s Thasma Construction Pvt. Ltd.
iii) M/s Madanant Construction Goa Pvt. Ltd.
iv) M/s Samarth Constructions
v) M/s Shantadurga Hot Mix Enterprises

located at Balli, Quepem-Goa
6. Product manufactured: - Hot Mix Plants
7. Quantity of production: -

Page 1 of 7
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Sr.No. Name o f the Unit Quantity
1 M/s Jayshree Mallilcarjun Construction 128 TPH
2 M/s Thasma Construction Pvt. Ltd. No records 

found
3 M/s Madanant Construction Goa Pvt. Ltd. 45 Tonnes/hr
4 M/s Samarth Constructions 3750 m3/ month
5 M/s Shantadurga Hot Mix Enterprises 480 TPD

8. Raw M aterial: -
9. M achine/equipm ent installed: -
10.A pproxim ate production in last 2 m onths (based on receipts of 

purchase of raw  m aterials orders and paym ents received): -
11.M anpower requirem ent: -
12.Status of operation of unit: - Not in operation at the time of inspection 
13.Site description and schematic sketch of site: -

, . * A  ?  - jf „ , ■
i-/ir i-U  ̂ X *

14.Type of area: -

Page 2 of 7
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15.Distance of nearest residence/school/hospital/any prominent 
structure: - Nearest residence is located within a radius o f 100 m

16.Distance of water body (Specify which if any): -
17.Noise Pollution Control measures adopted: - could not be verified as 

the Units were not in operation at the time of inspection
18.Water consumption (meter reading of previous water supply bills): -
19.Waste water generation: -
20.Disposal method: -
21.Capacity of septic tank/soak pit/sewage treatment plant/effluent 

treatment p lant:-
22.Whether capacity sufficient (Yes/No): -
23.Electrical consumption: - 
24.Solid waste generated: -

a) Type: -
b) Quantity: -
c) Disposal:

25.Hazardous Waste: -
26.Permissi0n from:

a) Local body: -
b) Goa State Pollution Control Board: - Refer table 1

27.Noise levels recorded: -
28.DG set capacity: - Refer Table 1
29.Boiler capacity: - 
30.Oven capacity: -
31.Furnace capacity: -
32.Rotary lain: -
33.Dust suppression methods: - 
34.1n case of Induction furnace: - 
35.1n case of sponge iron units: -
36.1s ambient monitoring carried out (Yes/No): -
37.Are reports submitted as per consent conditions (Yes/No): -
38.1s environmental statement submitted (Yes/No): -
39.1s water cess submitted (Yes/No): -
40.Are all consent conditions complied with (Yes/No): -
41.1s Bank Guarantee submitted (Yes/No): -
42.1f yes, has the unit complied, give details: -

Page 3 of 7
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Sr.No. Name of the Unit Consent issued by GSPCB D.G. Set 
Capacity

1 M/s Jayshree
Mallikarjun
Construction

Valid CCA and Valid 
Consent to Establish 
(Expansion)
CCA- No. 12/2023- 
PCB/1599750/000011628 
CTE(Expansion)- No. 
12/2023-
PCB/1612719/000011715

125 KVA

2 M/s Thasma 
Construction Pvt. Ltd.

No records found No records 
found

3 M/s Madanant 
Construction Goa Pvt. 
Ltd.

CCA not renewed (was 
valid up to 6 months from 
the date of issue 
03/11/2014)
CCA- No. 6/1387/07- 
PCB/13695

82.5 KVA

4 M/s Samarth 
Constructions

CCA not renewed (was 
valid up to 23/01/2023) 
No.6/1387/20- 
PCB/Tech/7528

125 KVA

5 M/s Shantadurga Hot 
Mix Enterprises

Valid CCA 
No. 12/2020- 
PCB/760018/00005 870

125 KVA

Table 1

Page 4 of 7
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43.Additional observations: -
« All the 5 Units were not in operation at the time of inspection.

Image 1: Onsite Photograph of the 5 Plants
* Noise monitoring was not carried out as plants were not in operation.
• Only M/s Jayshree Mallikarjun Construction could be inspected as 

the workers and the owner were present on site as the plant was 
under maintenance.

® It was observed that the entrance was common to all the 5 hot mix 
plants and the road was not metalled. Dust was generated during the 
movement o f heavy transport on the said road.

Image 1: Onsite photograph of empty Tipper Truck exiting the common
entrance

® It was observed that the complainant owns a Bar and Restaurant 
(Ashirwad Family Bar and Restaurant) and is located adjacent to the 
common entrance. The premises o f the Restaurant was inspected 
with regards to the complain and it was observed that dust was 
settled at various locations.

Page 5 of 7
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Image 3: Onsite Photograph of dust settled in the premises of Ashirwad 
Family Bar and Restaurant

44.Conclusion: -
• As per Records M/s Thasma Construction Pvt. Ltd. has no valid 

Consent issued by the Board
• As per Records M/s Samarth Constructions has not renewed the 

CCA. Previous CCA was valid up to 23/01/2023
• As per Records M/s Madanant Construction Goa Pvt. Ltd. has 

not renewed the CCA. Previous CCA was valid up to 6 months 
from the date o f issue 03/11/2014.

• M/s Jayshree Mallikarjun Construction was directed to submit a 
copy of

i. Form 4 under Hazardous & Other waste (Management & 
Transboundary Movement) Rules 2016

ii. Form V -  Environmental Statement
iii. Ambient Air Quality Monitoring Analysis Report
iv. Ambient Noise Level Monitoring Report
v. Stack Emission Monitoring Report D.G. Set and Hot mix 

Plant
vi. Application ID for obtaining Consent for expansion

Page 6 o f 7
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Name of Inspecting officials: -

Sherwin da costa (JEE)

Luiza D ’Silva (FA)
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19/01/2024,10:33

Email .

Email-

■An h e x u p e  F Goa PCB

F w d: R e q u e s t  f o r  f in a l  r e p o r t  o f  in s p e c t io n

F rom  : M ember Secretary GSPCB < m s-gspcb.goa@ nic.ih> 
'S u b j e c t : Fwd: R equest for final report of inspection 

T o  :G oa P,CB < mail.gspcb@ gov.in>

'F ro m : shrinivasm ehta12@ gm ail.com  1 -
T o: "M ember S ecretary  GSPCB" <m s-gspcb.goa@ nic.in> 
S e n t :  W ednesday,- Jan u a ry  17, 2024 7:22:16 PM - 
S u b je c t :  R equest for final report of inspection

Thu, Jan 18, 2024 05:20 PM 

M  a ttachm ent

A p p Iic a tio n .p d f
140 KB

10M

,httDŝ /omal!,qoli'.ln/li/Brintmessaqa?la=G:i162234s£=Ag!a/Kbll<afa8)(lm='li 1/1
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From:-
Bhri Vithoba F. Fal Dessai
Attorney of Commutildade-Jof^gj^f 
Having office at Ball» Quepem.-fiba..
Mob.: 7350576770

To
• 1. ‘ The Collector of South Goa 

South Block Maxgao Goa.
2. The Director of Panchayat 

Panaji - Goa.
3. The Chairman

Goa State Pollution Control Board 
•Saligao - Bardez -  Goa

4. The Town Country Planning Department 
Quepem Goa.

■ 5. The Mamlaldar
Quepem Block, aquem-Goa.

SubiectrCompIaint agamst illegal hot mix plant installation in Survey No. 15/1-A 
of village Bendurdem Quepem Goa.

The Complaint submit as iunder:-
1. Tliis is to inform you feat illegal installation of hot mix plant is in progress in 

survey no - 15/1-A of Village Panchayat Bendurdem Quepem Taluka the said 
activity of hot mix plant will create serious danger for Vegetation and Cashew 
plantation'nearby areas due to dust Pollution which will result in serious damage 
to fee environment and ecology.

2. The earlier too acting on fee consent degree of fee court which was obtained 
fraudulently And which is presently under challenge before th,e Quepem Court 
bearing Civil Miscelleanous Application No. 19/2023 the said Communidade of 
Balh against fee LR of Anant Ganesh Faidessai & family.

3. The matter Presently in fee Civil Court Quepem and still the illegal installation 
of hot mix Plant is in progress without taking permission from fee concerned 
department. The village Panchayat is not serious against the illegal Installation 
and not talcing action. (V.P balli-Adnem)

4. The immediate action is necessary to stop this installation as fast as possible and 
should give direction to Panchayat to stop this installation of hot mix plant. The 
inspection is necessary immediately from pollution control Board authorities 
and also from Town and Country planning department.

Thaidringtyou

Shri Vithoba P Fal Dessai
Attorney o f Communidade of Balli - Goa
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A n n f x o p e  H

Sub: - Complaint against Hotmix plants in Balli QuCpein

As directed, the undersigned official of the Board, inspected the Hotmix plants 

located in Balli, Quepem on 24/03/2023. The Following Hotmix Plants were 

inspected:

i. M/s Shantadurga Hotmix Enterprises, located at Survey No. 61/2, 61/3 

& 61/7 of Balli Revenue Village, Village Panchayat Balli, Quepem -  Goa

ii. M/s Jayshree Mallikarjun Construction, located at Survey No. 61/2 - C, 

of Balli Revenue Village, Village Panchayat Balli, Quepem -  Goa

iii. M/s Samarth Constructions, located at Survey No. 61/2, 61/1, of Balli 

Revenue Village, Village Panchayat Balli, Quepem -  Goa

iv. M/s Madanant Constructions Goa P vt Ltd, Village Panchayat Balli, 

Quepem -  Goa

v. M s Kudroli Constructions, Village Panchayat Balli, Quepem -  Goa

1. Name, address & contact no. of complainant: Shri. Saideep Painginlcar, 
Address: R/o Poinguinim, Canacona-Goa
Contact No.: 9036628595

2. Nature of Complaint: -
a) Noise pollution: - No
b) Waste Water disposal: - No
c) Air emission: - Yes
d) Solid waste disposal: - No
e) Any other: - Constant fumes and particulate matter discharged from 

the unit causing heavy pollution and distress to the environment.
3. Whether any previous complaint received, if yes, details: -
4. Whether any show cause notice/directions/letter for corrective if yes, 

provide details: - Yes,
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a. SCNNo. 1/25/19/PCB/legal/480 dated 11/12/2019 (M/s Jayshree 
Mallikarjun Constmctions)

b. 12/23-PCB/1599750/Tech/8713 dated 14/07/2023(M/s Jayshree 
Mallikarjun Constmctions)

c. l/19/2020/PCB/Tech9662 dated 17/09/2020 (M/s Madanant 
Construction)

d. 1/25/19-PCB/legal/l 3441 dated 06/12/2019 (M/s Madanant 
Construction)

e. 1/25/19-PCB/legal/l3441 dated 06/12/2019 (M/s Madanant 
Construction)

Name and address industry/unit against whom complaint is tiled:
a. M/s Shantadurga Hotmix Enterprises, located at Survey No. 61/2, 61/3

& 61/7 Of Balli Revenue Village, Village Pancliayat Balli, Quepem -  

Goa

b. M/s Jaysliree Mallilcarjun Construction, located at Survey No. 61/2 - C, 

of Balli Revenue Village, Village Pancliayat Balli, Quepem -  Goa

c. M/s Samarth Constmctions, located at Survey No. 61/2, 61/1, of Balli 

Revenue Village, Village Pancliayat Balli, Quepem -  Goa

d. M/s Madanant Constmctions Goa Pvt. Ltd, Village Pancliayat Balli, 

Quepem -  Goa

e. M/s Kudroli Constmctions, Village Pancliayat Balli, Quepem -  Goa

Product m anufactured: - Asphalt Concrete and Bituminous Metal 
Quantity Of production: -
S r . . 
No.

Name of the Unit Production Quantity

1 M/s Shanta.durga Hotmix Enterprises 480TPD
2 M/s Jayshree Mallikariim Construction 120TPH
3 M/s Samarth Constructions 3750 m3 per month
4 M/s Madanant Constmctions Goa Pvt. Ltd. Data not available
5 M/s Kudroli Constmctions Data not available

88



8. Raw M aterial: - Data Not Available
9. Machine/equipment installed: - Hot Mix Plant
10. Approximate production in last 2 months (based oil receipts Of purchase 

of raw  m aterials orders and payments received): - Data not provided
11.Manpower requirem ent: - Data not provided 
12.Status of operation of unit: -

Sr.
No.

Name of Unit Status of Operation

1 M/s Shantadurga Hotmix Enterprises , Operational
2 M/s Jayshree Mallikarjun Construction Operational
3 M/s Samarth Constructions Not in Operation at the 

time of inspection
4 M/s Madanant Constructions Goa Pvt. Ltd. Not in Operation at the 

time of inspection
5 M/s Kudroli Constructions Not in Operation at the 

time of inspection

13.Site description and schematic sketch of site: -
14.Type of area: -
15.Distance of nearest residence/s.chool/hospital/any prominent structure:
16.Distance of water body (Specify which if any): -
17.Noise Pollution Control measures adopted: - Could not be verified
18.Water consumption (meter reading Of previous water supply bills): - 

Data not provided
19.w aste w ater generation: - Data not provided
20.DispOsal method: -
21.Capacity of septic tank/soak pit/sewage treatment plant/effluent 

treatment plant: -
22.Whether capacity sufficient (Yes/No): - Yes
23.Electrical consumption: - 
24.Solid waste generated: -

Sr.
No.

Name of Unit Quantity
generated

Mode of 
Disposal

1 M/s Shantadurga Hotmix Enterprises 20Kgs/day To be reused 
in process
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2 M/s Jayshree Mallikarjun Construction 3 Olcgs/day To be sold to 
Scrap Dealers

3 M/s Samarth Constructions 20Kgs/day To be reused 
in process

4 M/s Madanant Constructions Goa Pvt. 
Ltd.

Data Not 
Available

Data Not 
Available

5 M/s Kudroli Constructions Data Not 
Available

Data Not 
Available

25.Hazardous Waste: -
26.Permission from:

Sr.
No.

Name of Unit Local 
Body......

GSPCB

1 M/s Shantadurga Hotmix 
Enterprises

YES YES, valid upto 
29702/2028

2 M/s Jayshree Mallikarjun 
Construction

YES YES, Consent to expand 
valid upto 24/05/2026 
and Consent to Operate: 
Applied for renewal

3 M/s Samarth Constructions YES Consent to Operate was 
valid upto 23/01/2023

4 M/s Madanant Constructions 
Goa Pvt. Ltd.

No data 
available

No data available

5 M/s Kudroli Constructions No data 
available

No data available

27.Noise levels recorded: -
28.DG set capacity: -

Sr.
No.

Name of Unit D.G. Set capacity

1 M/s Shantadurga Hotmix Enterprises 125 KVA
2 M/s Jayshree Mallikarjuh Construction 125 KVA
3 M/s Samarth Constructions 125 KVA
4 M/s Madanant Constructions Goa Pvt. Ltd. No data available
5 M/s Kudroli Constructions No data available

29.B0iler capacity: - N.A. 
30.Oven capacity: -
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31.Furnace capacity: -
32.Rotary lain: -
33.Dust suppression methods: - Refer Additional observations 
34.1n case of Induction furnace: -
35.1n case of sponge iron units: -
36.1s ambient monitoring carried out (Yes/No): - NO
37.Are reports submitted as per consent conditions (Yes/No): - NO
38.1s environmental statement submitted (Yes/No): - NO
39.1s water cess submitted (Yes/No): - N.A.
40.Are all consent conditions complied with (Yes/No): - Refer Additional 

observations
41.1s Bank Guarantee submitted (Yes/No): - NO 
42.1f yes, has the unit complied, give details: -

43.Additional observations:
a. M/s Shantadurga Hotmix Enterprises:

i. The unit is located at Survey No. 61/2, 61/3 & 61/7 of Balli 

Revenue Village, Village Panchayat Balli, Quepem -  Goa

ii. The unit was Operational at the time of inspection

iii. Sprinkling of water through tankers at stacking: was not 

being carried out at the time of inspection

iv. Wind breaking walls: No Artificial wind breaking walls have 

been provided by the unit, however, trees are existing on the 

periphery of the Unit.

v. APC devices: The unit has installed Wet Scrubber System for 

the hot mix plant. The emissions are passed through the wet 

Scrubber and though the stack of approx. height of 12mts.

vi. Metaled road: Approach road from Main Highway till unit 

entrance is not metaled and no metaled road has been provided 

within the premises
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vii. Sprinkling for dust suppression: was not being carried out at 

the time of Inspection

M/s Jayshree M allikarjun Construction

i. The unit is located at Survey No. 61/2 - C, of Balli Revenue 

Village, Village Panchayat Balli, Quepem -  Goa

ii. The unit was Operational at the time of inspection

iii. Sprinkling of w ater through tankers at stacking: was not 

being earned out at the time Of inspection

iv. W ind breaking walls: No Artificial wind breaking walls have 

been provided by the unit, however, trees are existing Oil the 

periphery of the Unit.

v. APC devices: Unit has installed Dust Collection (£)fy Bag House 

System for the hot mix plant. The emissions are passed through 

the Dry Scrubber and let out through the stack having approx. 

height of 6mts.

vi. Metaled road: Approach road from Main Highway till unit 

entrance is not metaled and no metaled road has been provided 

within the premises

vii. Sprinkling for dust suppression: was not being carried out at 

the time of Inspection

M/s Sam arth Constructions

i. The unit is located at Survey No. 61/2, 61/1, of Balli Revenue 

Village, Village Panchayat Balli, Quepem -  Goa

ii. The imit was non-operational at the time of Inspection.
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iii. Sprinkling of water through tankers at stacking: Could not be 

verified as unit was non - operational

iv. Wind breaking walls: No Artificial wind breaking walls have 

been provided.

v. APC devices: Could not be verified as unit was non - operational 

Metaled road: Approach road from Main Highway till unit 

entrance is not metaled and no metaled road has been provided 

within the premises

vi. Sprinkling for dust suppression: Could not be verified as unit 

was non - operational

d. M/s Madanant Constructions Goa Pvt. Ltd.

i. The unit is located in Village Panchayat Balli, Quepem -  Goa

ii. The unit was non-operational at the time of Inspection.

iii. Sprinkling of water through tankers at stacking: Could not be 

verified as unit was non - operational

iv. Wind breaking walls: No Artificial wind breaking walls have 

been provided.

v. APC devices: Could not be verified as unit was non - Operational 

Metalled road: Approach road from Main Highway till unit 

entrance is not metaled aiid no metaled road has been provided 

within the premises

vi. Sprinkling for dust suppression: Could not be verified as unit 

was non -  operational.

M/s Kudroli Constructions:

i. The unit is located in Village Panchayat Balli, Quepem -  Goa
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ii. The unit was non-operational at the time of Inspection.

iii. Sprinkling of w ater through tankers at stacking: Could not be 

verified as unit was noil - operational

iv. W ind breaking walls: No Artificial wind breaking walls have 

been provided.

v. APC devices: Could not be verified as unit was non - operational 

Metaled road: Approach road from Main Highway till unit 

entrance is not metaled and no metaled road has been provided 

within the premises

vi. Sprinkling for dust suppression: Could not be verified as unit 

was non - operational

Photographs have been attached below for reference.

Name of the Inspecting Official:

Siddhant Desai
(Junior Environmental Engineer)
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Photographs:

Fig: M/s Madanartt Construction
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Fig: M/s Jayshree Mallikarjun Constructions
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/ \ H N F x o t f  A .

From: MraftusbaltJ. Velip.
Mr Suresh" Kepeka'r
Zllla panshed member quepem Goa403:705; 
Mr. Bambi Tolu? velip.1& iO othe'rs;

Dated'i/O .(0^/2024. •
- C I 1? ■■ V ■' '

To, . ' : V  _  '
The Member secretary, i • >> ■*.>—;. '
Goa statepbllution control Board,

Opp. Saligao'seminary,.,!Saligao -  Goa403.STl..

• ISuB M hstallation  b fllleg a l Hot m ix tar /  Bitumen plants JhlSfei^d-lSTpTyillage B efiurdem in  

/T  ' ■ ■ quepermtaluka;.

Sir,- ■

This is to, brtngto your ndtrce that the illegal iristaliatiop’of Hot mix plant in sy. No of village 
BeniirdenVin quepemJtaluka by MnfcJA&AffiivPi)L ft&A3^9~%2'£>331 D  ) AndjT/?if?v'/)jVAA/.D 
without any required permissTonsAapprbval -from the,concerned TGR/GSPGBjCoHector/south goa ,EC 
rrom,'Mlhistry.of"Environmentr, Forest &J3Uroate change; 4SIew;DelhiwAsfthelocai residence is within 
.SOOjmtrsfrom.the:said'illegal.fHotmix,plants.isreleas!nglHazardouswaste.;,,IoxicsomkeandGases, 
pollute of air/Environmentand leads to major diseases and breathing problems to local residence 
mostly the small Babies and senior citizens, school cfiijdens and patients in nearby health centre. (
Can be seen tTie'ifle'gally set up plant.in sy.no 15„of.vi!lage Benurdem’ in-quepem taluka through. . - •< .    'f
Google M ap).

Since the NGT'Pime has-given stricktly closure notice to all the existing hotmix plants in the said 
area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent to Nh 66 margao 
-  karwar highway till date no concerned authorities,have'sbowrt any interest to inspect the site to 
arrive at the conclusion the very facts oftheillegaiitiqsiofthe^already existed plantinthe Locality ( 
Enclosed NGT cburt-Pune judgement cqpy'jpnfgference j .

We the"above rffembers be!ongs/fo5T community las our cdmpfaihts a r e  pressed With political 
pressure in local-poiice-station, c'olle’ctor'office, GSPGB/ now. hereby request the concerned 
authorities to Visit the said site for physical inspection of the existing Hot mix plants with all top 
officers of the above departments, and the,newly illegally set up Hmix plant in sy.no 15 to arrive at 
theponclusion and pass the order for permanent closure of this highly poisonous, Hazardous Hot 
mix plants operating wHich have started illegally is bow"taking lives of innocent school childrens and 
senior citizenswHo are residence and passerby ,on fJH"66'r,oad as tourist and patients who are 
admittedJtomearby'Rr(mai^»fieaithiCentreir:Balli^Aueperfii;GoTii. Weappreciate:'for.!your Quick action 
orr-the-above^ubjeet-on-Priority^ =■■■ -r- " v —  ■■■■—   ■ ----- ,--------------

Please do the needful,

Yours faithfully, :

Kushali J. Velip. Suresn.Kepekar Bamih’CvVelipi,

-WV-
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?-1 J)2-1 2-S

* Email - S JD .R O . 'intendent o f Police South Goa

*■ Y '■*' ~ n* - , , >
,TTt Complaint about A ir and Noise poliutior

"S1 'v ̂

»
^ t x v „ *

--F rom : shrinivasmehtayl'2@gmail.com

..TStTSf.

n r f«- - o o ,

7 To>: Vinod-Meena <efiling-hgt@nic.in>,,Dir.Mines, GoaJ dir-  ̂
mme.goa@nK:.‘in <dir-mine.goa@mc.in>, MemberSecretary 
GSPCB <ms-gspcb,goa@hic.in>, Chairman GSPCB <chairman-

- gspcb.goa@nic.in>, Environment Engineer'GSPCB/GoV"<ee-”
- v gspcb.goa@nic.in>, Scientist B GSPCB Goa <scientist-

-  ̂gspcb.goa@nic.in>, goapcb@gspjcb.in^Mg?sterial Branch, South 
:Goa’ Colectorate '<magbr-coJs:goa@nic.in>7 Collector South Goa
<cols,goa@nic.in>^Secretary';to CM ,<sect-cmo.goa@nic.in> ,;

, Bhupender Yadav <mefcc@gov.in>, Superintendentof Police- 
„ South Goa <sps-po!.goa@nic.in>,;Goa PCBx<mail,gspcb@gov.in>, 

7 goaseac@gmaiIxom, anurl407353@gmail.com‘ - ' * -•

.Illegal operation of Hot-Mix-Plants* X fr -C ^
The above attached pdf has>all the details about the complaint.

in *

£ S i -

1ST
o S L j o i j z y  |
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>■

From ,v  - -
Shri'Srinivas M Metha *
Bali, Quepem-, South Goa '

' Mobije No,~9763327919, ’ . ' /
2.<) / ;  0-^*1 0

T° -
-The’Chair Person
The Goa State'Pollution Control Board 
-Near Pilerne Fire Station ; '
Saiigao^ Goa‘State -40351T.

Respected Sir, ^
__ r S ub ; Qomplaint about Air'arid Noise Pollutions
" -i 1 , n\ '

Ref : Illegal operation-ofHot-Mix-Plants

With-reference to the> above cited subject matter and reference I on behalf 

of the p'eople' of .Bali, Quepem Taluka: I would like to bring to light, the nuisance 
'caused'by Jarring'Sounds'arid dust.;.! am .writing'and complaining this letter to 
address our concerns and complaint about 3  ̂ , f  l l

1.) Jay Shree Mallikarjun Construction. , ..... \ ....
C/o Amaranath Desaj, Murida _ - -~
A.G. Allif Torda ’ “ ’ '
Margoa,,Goa - -

’ k' . * ' 1 ,
S-2) „ Thasma1 Construction Pvt-. Ltd

Ward’No.:V, H No.-300/B-4 
Banddrilecauim 403707 
Sough Goa.-

3) Madanant'Constructions Goa Pvt: Ltd 
- Opposite'St,\Josepfi High School 

Chandor Saicete Margoa 
South'Gou 403713 :

,4} Samarth Constructions 
« G1 Yeshwant Gudiporoda 

South Goa 403705

' i'-''

103



5) Shantadurga Hoi Mix Plant 
Suraj-K Fal Desai 
H No'250,‘Buring
Kajuwada, Balli , „ . „
Q u e p e m -G o a

Whose operation and activity causedxsevere environmsnlalpollution in our 
community. We believed and asserts that' the said cornpany is guilty of the 

following environmental regulation;
1. The said company is operating'.near Baji," -.Queperm Taluka without 

converting land (NA) and operating omagricuituralJand
2. The said company has not followed-any checks and measure as required 

under Goa state pollution control board
3. A  suitable lanclAdequate dust control'system su chas ’.dryJandweUscrubber 

for the Qryerand mixer has nohbeen provided.
4. The plant has provided centralized control paneL-to^discharge.of Hot Mix 

and adequate water-scrubbing mechanism to control the du,st coming out of 
the dryer.

§. The Hot'Mix plant dues not erected adequate stack.bejght'for the discharge 
of its scrubber fluargpses.

6. No conveyor belts cover from Top and.side. Further wind breaking, wall 
have not been constructed,

7. Further road /.vehicle more areas at the site of Hof Mix planf does-npb have 
pucca/stabilized with stone aggregate.

8. Regular sprinkling of water on road, has not bee.n done;'Hence due to 
vehicular movement dust generated thereby causing severe health 
problem.

9. Water sprinkling system not provided for suppression of dust in the 
premises.

1 Q .R egular clqanin.q-and w etting  of g round  with in.D rem isfis hac, not
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Further the .above said company:,is operating from 5:00 am to 10'00 pm.

Hence disturbing: jo"1 common ’people,' Old” age and student due to the noise

pollution. _<
* ” '■T »'* '"‘■(j1 ' T* ’ . ' 1 ' '- '
Noise pollution ~‘A Threat'

' ■ 1 j ■■ >T- ‘ ,

s I yvistpto draw your attention to the noise pollution experience by the people

of our locality:The people are'often irritated by the Jarring Sounds ail the lime. All

t h e ‘S o c ia l , - c u l tu r a l  a r id  p o litic a l m e e tir iq ,:a re ;  c o n d u c te d  th e m  w ith  th e  c a u s e  o f
- t. j ' -u, i

sounds'the’school children, the'patients the aged cannot have a sound sleep.

The 'school .children ,artel-patients .who-,are admitted in the hospitals are 

easily directed’by ’noise from Ihemeafby^Hot 'Mix plant. The school and hospitals 
are very close to these Ho Mix' ‘plantsTThe hot mix' plants are situated just 

touching to_NationaI_ Highways and residential places as also very close to my 

resta'urant' The "dust generated frorrfsald hoi mix plant directly spreads to my 
hotel causing pdvere pollCition to common peopfe and the customers who are 
visiting to my hotel. ;

Further Hwould like to draw your kind attention that the open well which is 
just close to nearby’hot mix plant,'dueto>generatiori'of(just,jwhich enters in to the 

open well thereby causing severe water.pollution and the water cannot be used 
either for commercial nor forjjomestlc use. The five numbers of hot mix plant are 

established one’ by one in one placeAvithin radious of 100 meter. Though the Hot 

Mix "Plant sbalFhave-distance of 500’ Meters-from village and 200 meter from 
national.highway.-The plant is very close'to village and national heavy.

On behalf.of oupcommunity, I strongly request your good office to consider 

our complaint'arid find time to*examine and inspect the operation of these Hot Mix 
plants. If ever you will bemeeding our.help and assistance, please don’t hesitate 

to contact us though the above mobile number. We are just concerned about our 
environment especially when is affects our quality of Air and water.
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It heart to inform you that, the railway station container 2one<-is situated just 300 
meters from this Hot Mix-Plant. The food stuffis being'stored and-transported from 
Railway yard thereby causing Health problem dueHo dust and Air pollution.

Due to dust and Air Pollution generated frojn-.these plant further,my 
residential house is nearby-to this five plants; the dust directly, enters and spreads 
all over my house causing sever health problem to rpy_, family-and Two of my sons 
who even cannot have a sound sleep a^d'-unable tO'Study-dueTQ.-noise and Air 
Pollution. Further the said unit was covered with thick vegetation green forest and 
cashew plantation in B$ndocfa Village, Know the total forest was Deforested by 
the owners of Hot Mix^Plant! Therefore I kindly request you to-seriously look in to 
these burning issue and justice-may please the provided on humanitarian ground.

Finally I kindly with folded, .hand .request your good office to slop 
immediately the operation of the said unit till all the guidelines of pollution control 
measures full filled and I maybe called personally when you visit the said Hgt Mix 
Plant for inspection.

While thanking you assuring my best 'relation and close-co-operation at all
time.

We remain,
Your’s faithfully

D a te  ; 14 -01 ,-2 0 2 2  ; W
(Srinivas M Metha)

Copy to -
1. V illage-Panchayat, A dne Balli, G oa
2. Chief Secretary , Alteno. Panaji, G overnm ent of G oa
3. C hief Minister, G overnm ent of G oa
4. Prim ary H ealth C en tre  Balli. G oa
5. D iregtpr.of H ealth S erv ice  Environm ental and  Pollution Control,

Panaji, G.oa
6. T he D pllector M argoa, South  G oa.
7. D eputy C ollector Q uepem , S outh  G oa ■ ■
8. Deputy D irector of P an ch ay a t M argao S outh  G oa
9. M amJadar, S outh  G oa f ^ p c - r n  
10 T he BDO, Q uepem  Go.a
11. D epartm ent of Environm ent an d  C laim ant ch an g e , 4 lh Floor, D em po Tow er, Panaji 

403001
12. Executive E ngineer, NH-17 (86) PW D .Fatorda, M argoa, G oa
13. National Green Tribunal, New Administrative Building, D Wing First floor, 

Opposite, Council HalJ Compound, Pune,-Maharashtra 411001
14 national G reen  Tribunal Jarj(dkoT H ouse,-C opem icus 'M arg , N ear India G ate , N ew 

Delhi, Delhi 110001
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COMPLAINT ASSESSMENT REPORT

Sub: Complaint from South Goa Zilla Parishad Member.Mr. Kushali J. Velip and 
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of 
Benurdexn in Quepem Talnka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RAJMOHAN PRABHU DESSAI (JEE-GSPCB) and 
Mrs. LUIZA D’ SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree 
M allikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. M adanant 
Construction Goa Pvt Ltd., M/s. Sam arth Construction Pvt L td and M/s. 
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed 
telephonically to the complainant Mir. Kushali J Velip of the visit. However the 
complainant Mr. Kushali J Velip, replied the undersigned saying he had never in warded 
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal 
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. N am e, Address & contact of Complainant:-

Mr. Vithoba Fal Dessai 
Contact no. 7350576770.

2. Nature of Complaint:-
a) Noise Pollution- Yes
b) Waste water disposal-
c) Air Emission-Yes
d) Solid waste dispOsal-
e) Any other-

3. W hether any previous complaint received, if yes, details:-
4. W hether any show cause notice/ ‘direction/ letter for corrective if yes provide 

details:-
5. Name & address of industry/ uftit against whom complaint is filed:

I. M/s. Jayshree Mallikarjun Constructiohs.
II. M/s. Thasma Constructions Pvt. Ltd.

III. JVI/s.Madanant Construction Goa Pvt Ltd.
IV. M/s. Samarth Construction. ,
V. M/s. Shantadurga Hot Mix Enterprises 

Located at Balli, Quepem -Goa.

Goa State Pollution Control Board QEHS- M M E  - F  (10-03)

6. Product M anufactured :- Hot Mix Plants.
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Goa State Pollution Control Board Q E H S - M M E - F  (10-03)

7. Quantity of Production:
Sr. no. Name of the unit Quantity
1 . M/s. Jayshree Mallikarjun 

Construction’s.
128TPPI+ 120TPI-I

2. M/s. Thasma Construction Pvt. Ltd.( 
earlier Kudroli Builders infrastructure 
pvt. Ltd)

No Records Available

3. M/s. Madanant Construction Goa Pvt 
Ltd.

45TPPI

4. M/s. Samarth Constructions 3750m3/Month
5. M/s. Shantadurga Hot Mix Enterprises 480TPD

9. Distance of Nearest residence:- the nearest residence is located approx. within
100m radius.

10. N oise P ollution  control m easures: the units were not in operation and hence
couldn’t verify.
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Goa State Pollution Control Board Q E H S - M M E - F  (10-03)

11. D.G se capacity:-
Sr.
no.

Name of the Hot mix plant D.G set capacity

1 . M/s. Jayshree Mallikarj un Construction5 s. 380KVA+125KVA
2. M/s. Thasma Construction Pvt. Ltd.( 

earlier Kudroli Builders infrastructure pvt. 
Ltd).

3. M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. M/s. Samarth Constructions. 125KVA
5. M/S. Shantadurga Plot Mix Enterprises. 125KVA

12. Goa State Pollution Control Board Consent status:
Sr.
no.

Name Of the Hot Mix Plant Consent status

1. M/s. Jayshree Mallikarjun 
Construction’s.

Renewed Consent no: 
12/2023-
PCB/1599750/000011628 
issued dated 02/01/2024 and 
is valid 19/01/2032.

Consent (expailsiOn)- 
12/2023-
PCB/1984297/000013897 
issued dated 18/03/2024 and 
is valid till 19/01/2032.

2. M/s. Thasma Construction Pvt. Ltd.( 
Earlier Kudroli Builders infrastructure 
pvt. Ltd).

No- Consent to operate.

3. M/s. Madanant Construction Goa Pvt. 
Ltd.

Applied for consent and is 
under process.- 
Applicatioii ID-2069331

4. M/s. Samarth Constructions. Unit was having consent 
to operate issued dated 
23/07/2021 bearing no. 
6/1387/20-
PCB/Tech/7528 and was 
valid till 23/01/2023,

Applied for renewal of 
consent, but pending with 
unit for resubmission of 
docufnent’s- application 
ID 1892080
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Goa State Pollution Control Board Q E H S - M M E - F  (10-03)

5. M/s. Shantadurga Hot Mix Consent no. 12/2020-
Enterprises. PCB/760018/00005870

issued dated 11/07/2021
and is valid till
29/02/2028.

13. Additional Observations
® All five units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity in the 

month of December.

• As per the Complainant, all the plants were hi sy. no. 15 of village of balli 

, however as per inspection conducted all five hot mix plants were in sy. 

no. 61.

• Out of five hot mix plant located in the Sy. no. 61, at present only two hot 

mix plant has taken consent from the Board ( Ref- point table 12).

• Noise monitoring of the units were not carried out as the units were not in 

operation.

° During the inspection immense hill cutting was visible.

• Also the raw material i.e Basalt stone (crashed) was left open.

• The internal roads were not paved.

• As informed by the complainant Mr. Vithoba Faldessai, one of the Hot 

mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted 

the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.—( Fig 1)

® Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION 

in the plot no. 61/1 & 61/2, Balli Quepeln-Goa.

Page 4 o f 8
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Goa State Pollution Control Board

14. Photos for observation:
Q E H S - M M E - F  (16-03)

Fig.l- M/s. SHANTADURGA HOTMIX ENTERPRISES, shifted to Sy. no. 
15/1 from sy. no. 61/2, 61/3& 61/7.

Fig.2- M/s. Thasma Construction ( Kudroli Construction) Hot mix plant

Page 5 of 8
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Fig.3- Basalt Rock( crushed) kept in Open.

Fig.5- M/s. MADANANT CONSTRUCTION HOT MIX PLANT

Page 6 o f 8
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Goa State Pollution Control Board QEHS- ft/lME - F  (10-03)

Fig-6, Waste slag found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLANT

Conclusion:
• As per the record available with the Board M/s. Thasma Construction has not 

obtained consent of the Board.

• As per the record available, M/s. Madanant construction has applied for the Boards 

consent and is under process with the Board.

• As per records, M s. Samarth Construction, Unit was having consent to operate issued 

dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till 

23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of 

document’s.

• As per record, Unit M s. Shantadurga Hot Mix Enterprise, has valid Consent no. 

12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till 

29/02/2028.As per record,

• Unit M s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023- 

PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent 

(expansion)- 12/2023-PCB/1984297/000013897 issued dated 18/03/2024 and is valid 

till 19/01/2032.
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• M/s. Jayshree Mallikarjun Construction Pvt. Ltd, has conducted the Ambient Air 

Monitoring report, stack emission monitoring report, Ambient noise level monitoring 

report, Form V.

Name and Designation of the Inspecting Board Official:

(Mr. RAJMOHAN SUBODH PRABHU DESSAI, JEE^GSPCB)

Page 8 o f 8
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' . ‘ ■ A n N T A O P F  L _

From,,- ! >

1. Mr,. Kushali J.’.Veiip,.0

2.'Mr. Suresh Kepekar/ - 

bbth.ZiIla,Paris>hed Members, 1 '

3. Bamtu Tolu Velip

Date:-25/6/2024 , - ~"

The M,ember Secretary,.

The'Goa St'ate Pollution-Control Board;

Opposite Saligao Seminary,

Saligao Goa 403 5-11

‘ -In the matter o‘f 'Complaint dated 10/6/2024 addressed to 

your good -se lf in our name on the subject " installa tion of 

illega l-J io tm ix  'tar/ bitumen1 plants in survey no.15 of 

-Vifla'ge Bendurdem in Quepem Taluka"
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W e have- learnt from reliable source that a complaint dated 

10/6/2024 has been addressed to your good self in our name.op 

the subject "insta llation of"illegal hotm ix tar/  bitum en plants in 

survey no.15 o f Village Bepdurdem in Quep.em Talpka" and at the 

outset we say that the said complaint has not been lodged by us. 

The signature on the said complaint is not ours and sotjie m iscreant 

has forged our signatures and'm isused our names and position to 

fajseiy create a make believe situation.

W ithout.prejudice to the above, we have gone through the 

contents of the said complaint dated 10/6/2024 which has been 

made purportedly in our name'and subm it that the,contents of the 

said complaint are false and fabricated. There is no hotmix plant in 

syryey no ,,15 in working condition and no. hotmix plant at all 

belonging to Mr. Narayan Fa! Dessid and Mr. Sarvanand Fal Dessai 

in survey no.15 of Village Bendurdem.

The allegations made by the miscreants in the said complaint 

dated 10/6/2024 in our name are therefore totally false, 

m ischievous and imaginary and-the rest of-the allegations in the 

said complaint are on an assumption that the allegations in the said 

complaint are correct.

Along with the said complaint a news paper cutting has been 

annexed signifying NGT directions to the Pollution Contrql Board to 

probe alleged violations by 5 hot mix pla.nts. The said news paper
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cutting' pertaihs to 'h o t  mix plants which are situated in survey 

no.61/2 of'Ballhyillage which are'in operation by complying all the 

norm s for last more than i5  years. : , . -

'■ ;:-;i

'■ o  We therefore request your-good s e lf ‘firstly to drop the 

mquiryTnto-the'sajd false complaint dated 10/6/2024 falsely filed in 

•our name. We-further request you'to lodge an,FIR against unknown 

a,ccused-who played said mischief, fraud and fabrication which has 

resulted into total wastage of public time and energy also resulting 

into ̂ misleading public servants.- ‘
 ̂̂  ̂  Rfh:. ?fjJ ̂ "V1 T: TJ vi'-'J • T-UL'f --«fu/L I':.-. ,

Thanking You \>

Yours Sincerely 

l. 'M r .  Kushali J. Velip,

2.‘M r. Suresh Kepekar,

—
3. Bamfu Tolu Velip
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>i
fef^MSSW?

* ,

T0, »4sSI&* x V ?
The Deputy Town Planner, , .

K * \ i
Town andXountry. PlanningfDept.' 
Quepem-Goa,' . \  , '

- ' '
■'i'. A-:'" 'r-vT- ’■ ;a'°XT"-:.

I ec*A'

N o. P1/C U N /P S /c3 ^ 3 3  /2 0 2 ? T  
' “ CunXoliiri Po1Tce’vS ta t io n .

1 D a ted :-^ 3 /,0 7  /  2 - y  .

Sub:^Forwarding of Email reference... '
' ' 'Ref:- No.;SDPp/MRG/147/2024 dated:-, 04/01/202.4.

' J . .  ,*i '. . Tlo / PI /C.U Ki/PS/ 88/2024 c! ated :-05/01/2024. .

Sir, '■mm

> M t ^
Witlvreference to the .above, please find enclosed herewith the copy of 

’>Email reference enclosing petition filed by,the villagers of Bendurdem and 
Cbrclem Taluka- Quepem on the subject-"complaint regarding Air, Water and 
Noise pollution-due to running of illegal Hot.Mix Plants situated at Candimo!

1 Balli, TUiepem u n d e r 'S y « ,-N o .J 6 1 /2 >  o f  village Balli and Illegal Hill Cutting at 
,C o n d im o l.B aiii Taluka Q u c p e n rJL fn d e r  Sy. N o. 15 o f  Village B e n d u rd e m " .

:v^,^v.-4Uis-4in.dly«,cpcjUesto.d-to.,p.etps.a-ihev.subj^d:..nMfer.,,snd,^ke..oexe$.s3.cy; 

action at’your end. - ,

m ssd m m m sm m

*'x

"  ‘ Ybu 'r^ fe^ fu llV /

, A ( Diogf^Gracias) 
Police Inspector,

, Cuncolim Police Station.

‘ C o p y  i p : - .  / V /  * 1 “ P ; ' ,  -
' ^ dXXhe 'Chair Person,' ‘

The GoXSta te Polio lion ControI Board 
N e a r  Pilcme f i re  St a i io n  ‘ .

Taiigao Goa. : '
2. SDPO jv\argao,( For inform a tio/i) .
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A M N F X O P F  H - I

M p L t L M T I O N  C O N T R O L

( A h '  ■:■ t i r l l f l e t t .  B e a r d )

M ono Nos--*.. 0H32- 2407700,’
240770l „ 2407703

coa. Em a il M s :
C iiiu rm au , G S P C B r cKairfiian-gsrpcOigoaCA.nkjii 
.Member Socrctafy, <^SF€Sb:.m$^g$p%b.go«(^oie.in
’QlfiKe;i:i.a:aihgsp:cb@goK>n

Mo 1/25/9 074 PCB/2'1232/Tecl/] Date: £^/07/2024

DIRECTIONS UNDER SECTION 31(A) READ WITH SECTION J l  OF 
OTRAIR (PREVENTION AND, CONTROL OF POLLUTION) ACT, 1981

WHEREAS, the Goa. Slate. Pollution Control SmYd flieM M i& rrifced- fe 
as the “Board4’, in short) v/as in receipt complaint letter dated 10/06/2024 from Mr. 
Kushali .1 Volip —ZP Member South Goa , Mr Suresh Rep:ekar= and Mr. Bamto- 
Velip thtr 'Board- to- hoB#®Literm§pfectiol .$£  ®ve hot- mix bihimen
plantstipfflting illegally von Sy-M o«f|fiap^^>/iife/IS?

( A  C o p y  o f f h e  l e t t e t

W H E R E l^ , officials o f tjid Gba StatgS^gfliipn Gontrei B nsrd#eie inafter 
Seferfed to as t t e ?f c a i d ,}, m  short) havem O hdlliM u sue inspection o f  y our unit 
namely M/s. Tte&SSia Construction Private Limited' located '.at, Sy; Mo 61/2-C, 
Village Balli, (^fipom -tgoa on 21/06/2024 Dium g the cotirsfe/df;tire, said ?lte 
inspection it \ViS plsetlsbd that your Unit M/s. Thasma Construction Pnvate 
Lkmieflt Ib lS lll  I p  S f e  sil/2"0 | IM agei Balli, Quepem Goa m m  Apt in 
operation, Jipw.ever plant machineries Were installed thereby indicating that youi 
81® M iqBB M B K tilftUfasg ’fe C o n s e n t  io- O pM fe*of the Board as 
required under the A ir (Prevention, and Control of Pollution) Act, J 981.

( A  c o p y  

Wb'06/2024 is

l® iERllilS i. recoils as®is||ili ffttb the .ftgard ftdfeaiig th a t’t i l  date- you 
ffiffie® to <tW Boards tfew&it to CiseEafe yotip afeepatgd unit as

Near Pilerrfc lndOstriatEstaie, Opp^-Salicjao Seminary $ il(h a fe® r4 e z  Goa;K4ft351'l
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required, under-the An (Prevention! and' "GbnLoi o f Pollution) Act, 1981 and aie
to opera® p®§ -“S rthout the Boards flrmse# to Operate

Aot.

AK iilp ifeMi mBt- 16/Q4/2024has decided
to. delegate its/pow er to  issir© ©ir.eetipng: w ider Section 3 1(A) read; with section 21 
o f  i | p  la g  f|fp$eniioi& end- I t e l f #  &  ffelta8§si Act, 1981, to the Member 
ieeretarp oftherE oaad

lliS T  H^EREEOBJE, § | In c is e  sbBfe JliwerS nested ̂ tU t-to ©oard and 
1te§aihdeiBigncd Mfflfe*sefiftop2U(A) read with sectional of tite Air 

Control of I&IMbifl A l|, $981, the management of your unit 
ISiasma ;Q|!ms§^ located*# Sy No.. &M-C,
#le|Tenl^.oa ilfee fc l i te f e d  to CCQSE/SUSPEND the operation 

ofyoxminit S  sudb time ;a§’lib^le®ri.gmrte iH ®pg||te the same.

fomply with tie  afeisatt'd&eetioris will
action again^ pioisiinjier* iippip^Mons, 

d f f i t  Hi° ̂ ifg ih tibh  h®d Control OftlfikilionV Act, any farther
notice.

W i #Wfe W M $

i - — 4
(fefe Shamila Mohteiro) 

Member Seei’Ctary 
Cohtroi Board

u ^ i r A D K R l i l
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O FFICE ADDRESS

To,
M/s. Thasm a C onstruction Private  Limited 
House No. 360B,
N ear Dynasoda Com pany,
Talaulim  B andh 
Navelim Salcete, 403707,

Copy to :
1. The District Collector, Office of District Collector, Mdthany Saldanha 

Administrative Complex, Near KTC Bus Stand, Mafgao, Salcete- Go a .... 
Who is directed in terms of the provisions o f Section 31(A) o f the Air 
(Prevention and Control o f Pollution) Act, 1981; to ensure that the operation 
of the unit is s tow ed / c losed  w ith  im m ed ia te  a ffe c t a n d  to s u b m it , a 

co m p lia n ce  r e p o r t  in. th is  re g a rd  to th is  O ffice .

2. Office file.
3. Guard file.
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From : Mr. Kushali J. Velip.

Mr. Suresh Kepekar

Zllla parished member quepem 6oa403 70S 

Mr. Bamfa Tolu velip & 10 others.

Dated ;/0 / 0$/ 2024 .

The M em ber secretary,

Goa state pollution control Board,

Opp. Saligao seminary, Saligao -  Goa 403 S l l .

Sub : Installation of Illegal Hot mix tar/Bitum en plants in Sy. Nol5  of village Benurdem in

quepem taluka.

This is to bring to your notice that the illegal installation of Hot mix plant in sy. No ol village

without any required permissions/ approval from the concerned TCP,GSPCB,Collector, south goa ,l'C 

from Ministry of Environm ent, Forest & Climate change New D e lh i. As the local residence is within 

500 mtrs from the said illegal Hot mix plants is releasing Hazardous waste , Toxic, somke and Gases, 

pollute of air, Environmentand leads to major diseases and breathing problems to local residence 
mostly the small Babies and senior citizens, school chiidens and patients in nearby health centre . ( 

Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepem taluka through 

Google M a p ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix plants in the said 

area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent to Nh 66 margao 

-  karwar highway till date no concerned authorities have shown any interest to inspect the site to 

arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality ( 

Enclosed NGT court Pune judgement copy for reference ),

W e the above rtiembers belongs to ST community as our complaints are pressed with potitical 

pressure in local police station , collector office, GSPCB, now hereby request the concerned 

authorities to visit the said site for physical inspection of the existing Hot mix plants with all top 

officers of the above departments and the newly illegally set up l-lmix plant in sy.no 15 to arrive at 

the conclusion and pass the order for permanent closure of this highly poisonous, Hazardous Hot 

mix plants operating which have started illegally is now taking lives of innocent school childrens and 

senior citizens who are residence and passerby on NH 66 road as tourist and patients who are 

admitted to nearby Primary health centre , Balli, Quepem Goa . We appreciate for your Quick action 

-on-the-above-subject on Priority. ...........................     -  •

Please do the needful,

Y ours fa ith fu lly ,

To,

Sir,

Kushali J. Velip. Suresh Kepekar BanHs/c. Velip .
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Goa State Pollution Control Board QEHS- W1ME -F  (10-03)

COMPLAINT ASSESSMENT REPORT

; Sub: Complaint from South Goa Zilla Parishad Member Mr. Kushali J. Velio and 
others against installation of hotm ix tar/ Bitumen Plant in sy. no. 15 of village,of 
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/Tcch/6Q94 Dated 19/06/2024

n. As directed the Board official Mr. RA.TMOHAN PRABI-IU DESSAI (JEE-GSPCB) and 
: I-' Mrs. LUIZA D’ SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree 

M allikarjun Construction., M/s, Thasma Construction Pvt Ltd., M/s. M adanant 
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga Plot Mix Enterprises, dated 21/06/2024. The Board official had •informed 
telephonically to the complainant Mr. Kushali J Velip of the visit. However the 
complainant Mr. Kushali J Velip, replied the undersigned saying he had never inwardcd 
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fa I 
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. N am e, Address & contact of Complainant:-

Mr. Vithoba Pal Dessai 
Contact no. 7350576770.

2. Nature of Complaint: -
a) Noise Pollution- Yes
b) Waste water disposal-
c) Air Emission- Yes
d) Solid waste disposal-
e) Any other-

3. W hether any previous complaint received, if yes, details:-
4. W hether any show cause notice/ direction/ letter for corrective if yes provide 

defails:-
5. Name & address of industry/ unit against whom complaint is filed:

I. M/s. Jayshree Mallikarjun Constructions.
II. M/s. Thasma Constmctions Pvt. Ltd.

III. M/s.Madanant Construction Goa Pvt Ltd.
V IV. M/s. Samarth Construction.

• V. M/s. Shantadurga Hot Mix Enterprises
Located at Balli, Quepem -Goa.

6. Product M anufactured Hot Mix Plants.

Page 1 o f 8
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Goa State Pollution Control Board OEHS- M M E  - F  (10-03)

7. Quantity of Production:
Sr. no. Name of the unit . Quantity
I. M/s. Jayshree Mallilcarjun 

Construction's.
128TPH + 120TPH

2. M/s. Thasma Construction Pvt. Lt:d.( 
earlier Kudroli Builders.infrastructure 
pvt. Ltd)

No Records Available

M/s. Madanant Construction Goa Pvt 
Ltd.

45TPH

4. M/s. Samarth Constructions 3750m3/Month
5. M/s. Shantadurga. Hot Mix Enterprises 48 PIPE.

100m radius.

10. Noise Pollution control measures: the units were not in operation and hence 
couldn’t verify.

Page 2 of 8

129



Goa State Pollution Control Board Q E H S -M M e - F  (10-03)

>.G se t cap a city:-
Sr.
no.

Nam e o f the H ot mix plant D.G set capacity

1 . M/s, Jayshree Mallikarjun Construction’s. 3 80KV A+l 25K V A
2. M/s. Thasma Construction Pvt. Ltd.( 

earlier Kudroli Builders infrastructure pvt. 
Ltd).

3. M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. M/s. Samarth Constructions. 125KVA
5. M/s. Shantadurga Hot Mix Enterprises. 125KVA

Goa State Pollution C ontrol Board C onsent status:
Sr.
no.

N am e o f the H ot M ix Plant C onsent status

1 . M/s. Jayshree Mallikarjun 
Construction’s.

Renewed Consent no: 
12/2023-
PCB/1599750/000011628 
issued dated 02/01/2(324 and 
is valid 19/01/2032.

Consent (expansion)- 
12/2023-
PCB/1984297/000013897 
issued dated 18/03/2024 and 
is valid till 19/01/2032.

2. M/s. Thasma Construction Pvt. Ltd,( 
Earlier Kudroli Builders infrastructure 
pvt. Ltd).

No- Consent to operate.

3. M/s. Madanant Construction Goa Pvt. 
Ltd.

Applied for consent and is 
under process.- 1 
Application ID-2069331

4. M/s. Samarth Constructions. Unit was having consent 
to operate issued dated 
23/07/2021 bearing no. 
6/1387/20-
PCB/Tech/7528 and was 
valid till 23/01/2023,

Applied for renewal o f  
consent, but pending with 
unit for resubmission o f  !

j

document’s- application j 
ID 1892080 ;
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Goa State Pollution Control Board Q.EHS- M W iE-F  (10-03}

5. M/s. Shantadurga Hot.Mix Consent no. 12/2020-
Enterprises. PCB/760018/00005870

issued dated 11/07/2021
and is valid till
29/02/2028....................

13. Additional Observations:-
» All live units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity'in the 

month of December.

© As per the Complainant, all the plants were in sy. no. 15 of village of balli 

, however as per inspection conducted all five hot mix plants were in sy. 

no. 61.

• Out of five hot mix plant located in the Sy. no. 61, at present Only two hot 

mix plant has taken consent from the Board ( Ref- point table 12).

« Noise monitoring of the units were not carried out as the units were not in 

operation.

® During the inspection immense hill Cutting was visible.

« Also the raw material i.e Basalt stone (crushed) was left Open.

® The internal roads were not paved.

0 As informed by the complainant Mr. Vithoba Faldessai, 6ne of the Hot 

mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted 

the location from sy. no. 61/2, 61/3& 61/7.to Sy. no. 15/1.—( Rig 1)

® Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION 

in the plot no. 61/1 & 61/2, Balli Quepem-Goa.

Page 4 o f 8
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Goa State Pollution Control Board

14. Photos for observation:
Q E H S -M M E -F  (10-03)

Eig.l- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. rio. 
15/1 from sy. no. 61/2, 61/3& 61/7, ;

Eig.2- M /s. Thasm a C onstruction ( Kutlroli C onstruction) Hot mix plant
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Goa State Pollution Control Board QEHS- M M E  - F  (10-03)
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Fig.3- Basalt Rock( crushed) kept in open.
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Fig.5- M/s.
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■ :'6oa State Poiiution Control Board Q E H S -M M E -F  (10-03)
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Fig-6, Waste slag found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLAINT

Conclusion:
*; i As per the record available with the Board M/s. Thasma Construction has not 

obtained consent of the Board.

• As per the record available. M/s. Madanant construction has applied for the Boards 

consent and is under process with the Board.

• As per records, M/s. Samarth Construction, Unit was having consent to operate issued 

T;" " dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till

• 23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of 

document’s.

• As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no. 

12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till 

29/02/2028.As per record, •

» ' Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023- 

PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent 

(expansion)- 12/2023-PCB/l984297/000013897 issued dated 18/03/2024 and is valid 

till 19/01/2032-.
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Goa State P ollu tion  Contro l Board QEHS- M M 'E - F  (10-03)

* M/s. Jayshree Mallikarjun Construction Pvt. Ltd, has conducted the Ambient Air 

Monitoring report, stack emission monitoring report, Ambient noise level monitoring 

report, Form V.

Name and Designation ol' the Inspecting Board Official:

(Mr. RAJMOHAN SUBODH PRABHU DESSAI, JEE-GSPCB)
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©ASTATE POLLUTION CONTROL BOARD:
a * * .

> ^ i i * ^ a i ^ i i l g i t t ^ I i i i i ® s r i s o  ^ s f iQ i is o ia  i p i i f i i i B a f i a i

.1 £ K P & W : 0 8 3 2 - ,2407700>1 '-"& £*  tfnw ilM S:
2407701,-2407703 rrrrrTTZ*.!' - ^Chairman, GSPCBt'cTinii'man-gspeO>gtta#nlc;fn-

M ember S ecr e ta r^ J ^ P 'S ^  msrgsirct)igoa@nic,in

NW/2§/2024-PCB/2l232/Tcch/ j 0 Qg£r ©ate «Z£/07/2m

i  ‘3'3T(A) M A I K W ir a  SECTION J i / i i  ®F
THE m T E R !  (PREVENTION' AND GONTROE OE POjEXtm Q N) ACT, 
19.74 

!M M iiP ^ ite .. . iQ o a . State p fllu tion  C ontiil H m d  (heKeteulte tedbtreri to, 
a r t l l^ l iE re H ; i n s h o i l > 10/ 06/ 2024 JfomMr.

J  I M f  «  IIP Member Mri &RB& Kepekar m& Me,- Biamfo
Velip informing t a  Board- t® ;^ lfo e t tire jnspiefiil< ®£ -§M- h$ri p i t  fifejpen 
plants illc g rt^  i l | ? ^  l^ iS l^ a m c l. Sy. B fe p k

dctfWi J i l t ? 6/2024', is,

‘̂ HEREA^V'bfrrcialte5,(3f|[Tei'SlIJiMtet-P6l]utiOL'i Control Board (hcreinafier 
referred to  ;as tker“Bcfaid5> an slxdi t) jb ^ g  nontine.te.d; gt, sfta inspection o f  yonr unit 
namely M/§§, ! & § »  sfite tiuc tion  'L te fe l ,;  3 ^ * #  a t Sy. No. 61/2-0,
Village B a il, §ft 121/06/^.024 Ilnfflpgj Ste pourse of the said site
inspection it was observed that yoitf unit M/s. ThaSma Consbuction Private 

l o n f i l i  m  Sp. ’̂ s l l f t f i  M & p  # re p e m  Goa was not in 
^ P l lS i lh  h o w m r  glitafe w ^ i t o i s t e  i i s s - l i r t a i f e i  Mahreby indjcatiftg 'th a t) out 
ngiifclgfceang q p ia M  s i f e i i t  <9$^ ® » i i f  Operate o f the Board as
» p & l  u n d e ^ i i  Hbfet; i jte y e n io n  -and5 Ceifetii MtffIllation) Act, 1974;

fM copy d f  ike R eport ̂ dh spm tm m  m 'h iim iM Sv the B m m l Ogmmls on 
MMSMQ24 is enclosed.)

Near PijetrTo Industrial Eetato^Opp,- Saligao Seminary, Saligao - Bardaz Goa 403511
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recdfds, available w ith th e  Board indicate that till dale you, 
fe®l& Bailed to obtain the Boards Consent lo« Operate your afoiestated unit as 
Cl^ifeed^unddr'tlie WateBfPr&yentibBv and Control-of Pollution) Act* 1974 and. are 
Ite ilb y  'Contiinun^ to operate ypiir uhi't wiihout the Boards Consent to Operate, 
® |||ffiiting to andol'ation of the provisions :o£E|ie said A c t

ti l la g e  ‘Balli? -Quepem GnaifeiiEeby dnCcteSAo CLO SB/SlfSPEN l) the operation 
-df ydiuiUnithilluSuch finfei-astteiMQarclgiants its. Consent to Operate the same,

TA K E JllfiSE, that y o r a r M i r t )  comply willi the afoiesaA dneetloM  wili 
<M8Bpl th e  Board toumtiate j^£al actiou iagatnst'you sunder the prodsions •

^ ^ H S ® ® ^ J f e S x a r i ; a t i |a  tM 11 mectingi-held On 16/G4A024 has decided

further
n o ie g i

J s s u e d ,  o n  t h i s  2* (T c tc ly  o  f  J u  l y  2 0 2 4 .

M em ber S ecretary  
Goa.-SfatelBbllution Control B oard
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OFFICE. ADDRESS

To,
M/s. Thasm a Construction Private Lim ited 
House No. 360B,

Near Dynasoda Com pany,
Talaulim  Bandh 
Navelim Salcete, 403707,

Copy to:
1. The District Collector, Office o f District Collector, M&thany Saldanha 

Administrative Complex, Near K.TC Bus Stand, Margao, Salcete- Goa .... 
Who is directed in terms o f the provisions of Section 33(A) of the Water 
(Prevention and Control o f Pollution) Act, 1974; to ensure that the 
Operation o f the unit is  s tow ed / c losed  w ith  im m ed ia te  e ffe c t a n d  to  

s u b m it a c o m p lia n ce  r e p o r t  in  th is  re g a rd  to  th is  o f f ic e

2. Office file.
3. Guard file.
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From : Mr. Kushali J. Velip. .

Mr. Suresh Kepekar

2Hla parished member quepem Goa403 70S 

Mr. Barnttt Tolu velip & 10 others.

Dated :/0 / ($/ 2024 .

To,

The Mem ber secretary,

Goa state pollution control Board,

Opp. Saligao sem inary, Saligao -  Goa 403 S l l .

Sub : Installation of Illegal Hot mix tar/Bitumen plants in Sy. N o lS  of village Benurdem in

quepem taluka.

Sir,

This is to bring to your notice that the illegal installation of Hot mix plant in sy. No of village 

Benurdem in quepem taluka by Acs/.. ) And SWmma/aa-Vj '>•'

without any required permissions/ approval from the concerned TCP,GSPCB,Collector, south goa ,EC 
from Ministry of Environment, Forest & Climate change New D e lh i. As the local residence is within 

500 mtrs from the said illegal Hot mix plants is releasing Hazardous w aste, Toxic somite and Gases, 

pollute of air, Environmentand leads to major diseases and breathing problems to local residence 
mostly the small Babies and senior citizens, school chlldens and patients in nearby health centre . ( 

Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepem taluka through 

Google M a p ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix plants in the said 

area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent Vo Nh 66 margao 

-  karwar highway till date no concerned authorities have shown any interest to inspect the site to 

arrive at the conclusion the very facts of the illegalities of the already existed plant in the locality ( 

Enclosed NGT court Pune judgement copy for reference ).

W e the above members belongs to ST community as our complaints are pressed with political 

pressure in local police station , collector office, GSPCB, now hereby request the concerned 

authorities to visit the said site for physical inspection of the existing Hot mix plants with all top 

officers of the above departments and the newly illegally set up Hmix plant in sy.no 15 to arrive at 

the conclusion and pass the order for permanent closure of this highly poisonous, Hazardous Hot 

mix plants operating which have started illegally is now taking lives of innocent school childrens and 

senior citizens who are residence and passerby on NH 66 road as tourist and patients who are 

admitted to nearby Primary health centre, 8alli, Quepem Goa . We appreciate for your Quick action 

-on-the-above-subject on-Priorlty:......- ..........................—..............

Please do the needful,

Yours faithfully,

Kushali J. Velip. Suresh Kepekar
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

COMPLAINT ASSESSMENT REPORT

Sub: Complaint from South Goa Zilla Parishnd Member. Mr. Kushali J. Velio and 
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of 
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RA.TMOHAN PRABITU DESSAI (JEE-GSPCB) and 
Mrs. LUIZA D’.SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree 
Mallikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. Madanant 
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed 
telephonically to the complainant Mr. ICushali J Velip of the visit. However the 
complainant Mr. Kushali J Velip, replied the undersigned saying he had never inwarded 
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal 
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name , Address & contact of Complainant:-

Mr. Vithoba Fal Dessai 
Contact no. 7350576770.

2. Nature of Complaint:-
a) Noise Pollution- Yes
b) Waste water disposal-
c) Air Emission- Yes
d) Solid waste disposal-
e) Any other-

3. W hether any previous complaint received, if yes, details:-
4. W hether any show cause notice/ direction/ letter for corrective if yes provide 

details:-
5. Name & address of industry/ unit against whom complaint is filed:

I. M/s. Jayshree Mallikarjun Constructions.
II. M/s. Thasma Constructions Pvt. Ltd.

III. M/s.Madanant Construction Goa Pvt Ltd.
IV. M/s. Samarth Construction.
V. M/s. Shantadurga Hot Mix Enterprises 

Located at Balli, Quepem -Goa.

6. Product Manufactured Plot Mix Plants.

page 1 of 8
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Goa State Pollution Control Board QEHS- M M E  ~F (10-03)

Sr. no. Name of the unit . Quantity
1. M/s. Jayshrce Mallikarjun , 

Construction’s.
128TPH -I- I20TPI-I

2. M/s. Thasma Construction Pvt. Ltd.( 
earlier Kudroli Builders infrastructure 
pvt. Ltd)

No Records Available

nJ. M/s. Madanant Construction Goa Pvt 
Ltd.

45TPH

4. M/s. Samarth Constructions 3750m3/Month
5. M/s. Shantadurga Hot Mix Enterprises 480TPD ...................

&. Site descrmtion and schematic sketch of site
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9. Distance of Nearest residence:- the nearest residence is located approx. within
100m radius.

10. Noise Pollution control measures: the units were not in operation and hence
couldn’t verify.

Page 2 Of 8
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Goa State Pollution Control Board

11. D . G  se t c a p a c it y : -

QEHS- M M E  ~F (10-03)

Sr.
no.

Name of the Hot mix plant D.G set capacity

l. M/s. Jayshree Mallikarjun Construction’s. 380KVA+125KVA
2. M/s. Thasma Construction Pvt. Ltd.( 

earlier Kudroli Builders infrastructure-pvt. 
Ltd).

3. M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. M/s. Samarth Constructions. 125KVA
5. M/s. Shantadurga Hot Mix Enterprises. 125ICVA

Goa State Pollution Control Board Consent status:
Sr.
no.

Name of the Hot Mix Plant
. . . . . . .  . . . .

Consent status

l. M/s. Jayshree Mallikarjun 
Construction’s.

Renewed Consent no: 
12/2023-
PCB/1599750/000011628
issued dated 02/01/2024 and 
is valid i9/01/2032.

Consent (expansion)- 
12/2023-
PCB/1984297/000013897 
issued dated 18/03/2024 and 
is valid till 19/01/2032,

2. M/s. Thasma Construction Pvt. Ltd.( 
Earlier Kudroli Builders infrastructure 
pvt. Ltd).

No- Consent to operate.

3. M/s. Madanant Construction Goa Pvt. 
Ltd.

Applied for consent and is 
under process.- 
Application ID-2069331

4. M/s. Samarth Constructions. Unit was having consent, 
to operate issued dated 
23/07/2021 bearing no. 
6/1387/20-
PCB/Tech/7528 and was 
valid till 23/01/2023,

Applied for renewal of 
consent, but pending with 
unit for resubmission of 
document’s- application 
ID 1892080

Page 3 o f 8
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

M/s. Shantadurga Hot Mix 
Enterprises.

Consent no. 12/2020- 
PCB/760018/00005 870 
issued dated 11/07/2021 
and is valid till 
29/02/2028.

13. Additional Observations:*
® All five units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity in the

month of December.

• As per the Complainant, all the plants were in sy. nd. 15 of village of balli

, however as per inspection conducted all five hot mix plants were in sy.

no. 61.

® Out of five hot mix plant located in the Sy. no. 61, at present only two hot 

mix plant has taken consent from the Board ( Ref- point table 12).

® Noise monitoring of the units were not carried Out as the units were hot in 

operation.

® During the inspection immense hill cutting was visible.

« Also the raw material i.e Basalt stone (crushed) was left open.

« The internal roads were not paved.

® As informed by the complainant Mr. VithOba Faldessai, one of the Hot

the location from sy. no. 61/2, 61/3& 61/7 to Sy. n6. 15/1.—( Fig 1)

® Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION 

in the plot no. 61/1 & 61/X Balli Quepem-Goa.

mix unit M/s.

Page 4 of 8
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Goa State Pollution Control Board

14. Photos for observation:
(SlEHS- IViiVife —P (10-03)

Fig.l- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. no. 
15/1 from sy. no. 61/2, 61/3& 61/7.

Fig.2- M/s. Thasma Construction ( Kudroli Construction) Hot mix plant

Page 5 of 8
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)-.
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/

Fig,3- Basalt Rock( crushed) kept in open.

Fig.5- M/s. MADANANT CONSTRUCTION HOT MIX PLANT

Page 6 of 8
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'V: • • '
(Soa State Pollution Control Board QEHS- MlVIE-F (10-03)

Iig-6, Waste slag found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLANT

Conclusion:
• As per the record available with the Board M/s. Thasma Construction has not 

obtained consent of the B oard.

» As per the record available, M/s. Madanant construction has applied for the Boards 

consent and is under process with the Board.

• As per records, M/s. Samarth Construction, Unit was halving consent to operate issued 

, dated 23/07/2021 bearing no. 6/13 87/20-PCB/Tech/7528 and was valid tiII

23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of 

document’s.

• As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no. 

12/2020-PCB/760Q18/00005 870 issued dated 11/07/2021 and is valid till 

29/02/2028.As per record,

• Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023- 

PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent 

(expansion)- 12/2023-PCB/1984297/000013897 issued dated 18/03/2024 and is valid 

till 19/01/2032. •
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Goa State Pollution Control Board QEHS- MME -F  (10-03) •

* M/s. Jayshree Mallikarjun Construction Pvt. Ltd, has conducted the Ambient Air 

Monitoring report, stack, emission monitoring report, Ambient noise level monitoring 

report, Form V.

Name and Designation of the Inspecting Board Official:

(Mr. RAJMOHAN SUBODII PRABHU DESSAI, JEE-GSPCB)
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A k n f x u F - F  H " 2 -

GOA STW E POLLUTION CONTROL BOARD 
■ # ? r  f fo = 3 r  w s m r  H f t n r o r  w w m

ISO 14001.&01.5, IS® 4 5 0 0 1 ?2©18 CertlflecI B o ard t
Email Ids:
Chairman, GSPCB: chainnan-gsptb.gou.o ;»:•< 
Member Secretary, GSPCB: ms»}>sjjeb,g«>5ii«.-»«-. ; 
Office: mail.g.spcbift gov.in

BYKKGD A.D.

f c i / t 5 ^ 0 M C B / m 3 2 / T e o h /  j V e t f ’} D ate:^ |  /07/2024

1E IB C T IO N S  SEGTICJN 33:(A) READ W ITH  SECTION 25/26 OF
TH E  W A TER (PREV EN TIO N  AND CO N TRO L O F PO LLUTION) ACT,
w m :

V P i® ^iA S >  Goa State Pollution Control Board (hereinafter referred to 
as the ‘Soatd -’jin  short) was in receipt complaint letter dated 10/06/2024 from Mr. 
Kd^j|a|i J  Yedfp — ZP Member South Goa , Mr, Suresh Kepekar and Mr. Ramie 

tlte Board to conduct the inspection o f five hot mix bitumen 
plants ppeialing illegally on Sy. No. 61/2 and Sy. No. 15.

M  ffd p yo fth e le tter  dated 10/06/2024 is enclosed)

'W JM REA S, officials o f the Goa State Pollution Control Board (hereinafter 
referred to as m e 'Board”, in short) have conducted a site inspection o f your unit 
namely M/s. Madaliatit Constructions Goa Private Limited, c/o. Mr, Sudin 
Verenkar, loca|e.d. at;Sy. No.. 61/1*2, 3 and 7, Balli, Quepem-Goa on 21/06/2024. 
During the course o f  the said site inspection it was observed that your unit M/s. 
Madanant Constructions Goa Private .Limited, Located at Sy. no.. 61/1,2,3 and 7,
Balli, Quepem Goa was not in operation, however plant machineries were installed 
thereby indicating that your unit is being operated without obtaining the Consent 
'todQpeiafd o.f the Board as required under the Water (Prevention and Control of 
Reliiffisi|i' Agfe. 1974.

|Si M /ff f f f lh e  Report o f  Inspection conducted by the Board Officials on 
is enclosed)

*»•*»*«»>»»«•»»•« «•»»•<♦ *«*<«• M •*■»<««■»'«»*»«««»« or** «»»««« »»*«»■ KtMo* »«-»»«!«• »* **>»»» s» M«=se*«»tu Hcnxwaicti.imXM

Near Pilerne industrial Estate, Opp.- Saiigao Seminary, Saligao - Bartiez Gos - 403511

Fhtme Nos : 0832- 2407700, COA
2407701, 2407703

mtSMMffnr
X I 10*
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M i l i l i i ,  r-ecords available with the Board indicate that till date you 
ia v e  la ig d  fio: obtain  the Boards Consent to Operate your aforestated unit as 
require® U liM Ih e  Water (Prevention, and Control o f Pollution) Act, 1974 and are 
fhereby conlihuing to operate your unit without the Boards Consent to Operate 
,'amounting id AViolation o f tbe provisions o f the said Act.

the Board at its 158th meeting held on 16/04/2024 has decided 
to delegate its power to issue Directions under Section 33(A) read with section 
25/26 of the Water. (Prevention and Control o f Pollution) Act, 1974, to the Member 
Secretary o f the Board.

NOW  T H E R EFO R E , in exercise of the powers vested with the Board and 
.delegated to the undersigned under section 33(A) read with section 25/26 of tin: 
W ifer (Preyehtion and Control o f Pollution) Act, 1974, the management of your 
u n i , HUmely M%, Madanant Constructions Goa Private Limited, C/o. Mr. Sudin 
Vcfenlcai, Located at Sy. No. 61/1, 2, 3 and 7, Balli, Quepem-Goa is hereby 
dkegtsd to C E M iiiS H S P E N P  the operation o f your unit till such time as the 

C onsent to Operate the same

TAKE. N.OTE, that your failure to comply with the aforesaid directions will 
compel the Board to-initiate stringent legal action against you under the provisions 
o f the Watei (Prevention and Control o f Pollution) Act, 1974 without any further 
l i l f e s

I s s u e d  o n  H u s  % §  d a y  o f J i d y 2 0 2 4 .

(Dr. Sham iia M onleiro)
M em ber Secretary 

Goa State  Pollution C ontrol Board

To,.
Goa Private  Lim ited, 

Located at Sy. no.. 6 1 /1 ,2 ,3  and 7,
Balli, Quepem-Goa
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O FFICE ADDRESS

To,
M/s Madanant Construction Goa Private Limited 
C/o.Mr. Sudin Verenkar 
1st Floor, Aquem Plaza,
Rawanfond C ircle , Aquem,

Madgaon, Goa 403707

C opy to:
1. The District Collector, Office of District Collector, Mathany Saldanha 

Administrative Complex, Near I<TC Bus Stand, Margao, Salcete- Goa .... 
Who is directed in terms o f the provisions o f Section 33(A) of the Water 
(Prevention and Control of Pollution) Act, 1974; to ensure that the 
operation o f the unit is stow ed/closed with immediate effect and to 
submit a compliance report in this regard to this office

2. Office file.
3. Guard file.
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...w ,
From : Mr. Kushali J. Velip.

Mr. Suresh Kepelcar

Zllla parished member quepem Goa403 705 

Mr. Bamt/< Tolu velip & 10 others.

Dated :iO / 0$/ 2024 .

The Mem ber secretary,

Goa state pollution control Board ,

Opp. Saligao sem inary, Saligao -  Goa 403 511.

Sub : Installation of Illegal Hot mix tar/ Bitumen plants in Sy. N ol5  of village Benurdem in

This is to bring to your notice that the illegal installation of Hot mix plant in sy. No of village

from Ministry of Environm ent, Forest & Climate change New D e lh i. As the local residence is within 

500 mtrs from the said illegal Hot mix plants is releasing Hazardous waste:, Toxic somke and Gases, 

pollute of air, Environmentand leads to major diseases and breathing problems to local res:denc..- 
mostly the small Babies and senior citizens , school childens and patients in ru-suby health ce n iir  

Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepem ialukn i brough 

Google M a p ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix plants in the said 

area at Balli, quepem witin 500 mtrs away from railway container hub adjustcenl to Nh 6 6  margao 

-  karwar highway till date no concerned authorities have shown any interest to inspect the site to 

arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality ( 

Enclosed NGT court Pune judgement copy for reference ).

We the above members belongs to ST community as our complaints are pressed with political 

pressure in local police station , collector office, GSPCB, now hereby request the concerned 

authorities to visit the said site for physical inspection of the existing Hot mix plants with all top 

officers of the above departments and the newly illegally set up Hrnix plant in sy.no 15 to anive at 

the conclusion and pass the order for permanent closure of this highly poisonous , Hazardous Hot 

mix plants operating which have started illegally is now taking lives of innocent school childrens .mo 

senior citizens who are residence and passerby on NH 66  road as tourist and patients w h o  are 

admitted to nearby Primary health centre , Balli, Quepem Goa . We appreciate for your Quirk nr imn 

-■on-the-above-subject on-Priority.

Please do the needful,

Yours faithfully,

To,

quepem taluka.

Sir,

Benurdem in quepem taluka by -157/7 ) And.sV3*Y/»A»AM,> i/s-t /■* -

without any required permissions/ approval from the concerned TCP,GSPCB,Collector, south goa ,EC

Kushali J. Velip. Suresh Kepekar Bamt/c. Velip .
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

COMPLAINT ASSESSMENT REPORT

Sub: Complaint from South Goa Zilla Panshad Member Mr. KushaH J. Volin and 
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of 
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RAJMOHAN PRABIiU DESSAI (JEE-GSPCB) and 
Mrs. LUIZA D5 SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree 
Mallikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. Madanant 
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed 
telephonically to the complainant Mr. Kushali J Velip of the visit. However the 
complainant Mr. Kushali J Velip, replied the undersigned saying he had never inwarded 
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fat 
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name , Address & contact of Complainaut:-

Mr. Vithoba Fal Dessai 
Contact no. 7350576770.

2. Nature of Complaint: -
a) Noise Pollution- Yes
b) Waste water disposal-
c) Air Emission- Yes
d) Solid waste disposal-
e) Any other-

3. Whether any previous complaint received, if yes, details:-
4. Whether any show cause notice/ direction/ letter for corrective if yes provide 

details:-
5. Name & address of industry/ unit against whom complaint is filed:

I. M/s. Jayshree Mallikarjun Constructions. .
• II, M/s. Thasma Constructions Pvt. Ltd.

III. M/s.Madanant Construction Goa Pvt Ltd.
IV. M/s. Samarth Construction.
V. M/s. Shantadurga Hot Mix Enterprises 

Located at Balli, Quepem -Goa.

6. Product Manufactured :- Hot Mix Plants.

Page 1 o f 8
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

T Quantity of Production:
Sr. no. Nam e of the unit Quantity
1. M/s. Jayshree Mallikarjun 

Construction’s.
128TPI-I + 120TPH

2. M/s. Thasma Construction Pvt. Ltd.( 
earlier Kudroli Builders infrastructure 
pyt. Ltd)

No Records Available

3. M/s. Madanant Construction Goa Pvt 
Ltd.

45TPH

4. M/s. Samarth Constructions 3750m3/Month
5. M/s. Shantadurga Hot Mix Enterprises 480TPD

8. Site description and schematic sketch of site:-
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9. Distance of Nearest residence:- the nearest residence is located approx. within 
100m radius.

10. Noise Pollution control measures: the units were not in operation and hence 
couldn’t verify.
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1 1 . D.G set capacity:-_____________  ___

Goa State Pollution Control Board QEHS- M M E  - F  (10-03)

Sr.
110.

Name of the Hot mix plant D.G set capacity

1. M/s. Jayshree Mallikarjun Construction’s. 3 80 K V A+12 5 K V A
2. M/s. Thasma Construction Pvt. Ltd.( 

earlier ICudroli Builders infrastructure pvt. 
Ltd).

3. M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. M/s. Samarth Constructions. 125KVA
5. M/s. Shantadurga Hot Mix Enterprises. 125KVA

12. Goa State Pollution Control Board Consent status:
Sr.
no.

Name of the Hot Mix Plant Consent status

1. M/s. Jayshree Mallikarjun 
Construction’s.

Renewed Consent no: 
12/2023-
PCB/1599750/000011628 
issued dated 02/01/2024 and 
is valid 19/01/2032.

Consent (expansion)- 
12/2023-
PCB/1984297/000013897 
issued dated 18/03/2024 and 
is valid till 19/01/2032.

2. M/s. Thasma Construction Pvt. Ltd.( 
Earlier Kudroli Builders infrastructure 
pvt. Ltd).

No- Consent to operate.

3. M/s. Madanant Construction Goa Pvt. 
Ltd.

Applied for consent and is 
under process.- 
Application ID-2069331

4. M/s. Samarth Constructions. Unit was having consent 
to operate issued dated 
23/07/2021 bearing no. 
6/1387/20-
PCB/Tech/7528 and was 
valid till 23/01/2023.

Applied for renewal of 
consent, but pending with 
unit for resubmission of 
document's- application 
ID 1892080

Page 3 of 8
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

5. M/s. Shantadurga Hot Mix Consent no. 12/2020-
Enterprises. PC B/760018/00005 870

issued dated 11/07/2021
and is valid till
29/02/2028.

13. Additional Observations:-
0 All live units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity in the 

month of December.

As per the Complainant, all the plants were in sy. no. 15 of village of balli 

, however as per inspection conducted all live hot mix plants were in sy. 

no. 61.

® Out of five hot mix plant located in the Sy. no. 61, at present only two hot 

mix plant has taken consent from the Board ( Ref- point table 12). 

e Noise monitoring of the units were not carried out as the units were not in 

operation.

® During the inspection immense hill cutting was visible.

® Also the raw material i.e Basalt stone (crushed) was left open.

• o The internal roads were not paved.

«> As informed by the complainant Mr. Vithoba Faldessai, one of the Hot 

mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted 

the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.—( Fig 1)

® Waste Slag found in the premises of M/s. SAMARTI-I CONSTRUCTION 

in the plot no. 61/1 & 61/2, Balli Quepem-Goa.
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Goa State Pollution Control Board

14. Photos for observation:
QEHS- M M E  - F  (10-03)

Fig.l- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. no. 
15/1 from sy. no. 61/2, 61/3& 61/7.
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Fig.2- M/s. Thasma Construction ( Kudroli Construction) Hot mix plant
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A
Goa State Pollution Control Board QEHS- MIME - F  (10-03)

Fig.3- Basalt Rock( crushed) kept in open.

Fig.5- M/s. MADANANT CONSTRUCTION HOT MIX PLANT

Page 6 of 8
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.Goa State Pollution Control Board QEHS- M M E  - F  (10-03)

Fig-6, Waste slag found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLANT

■iConclusion:
• As per the record available with the Board M/s. Thasma Construction has not 

obtained consent of the Board.

© As per the record available, M/s. Madanant construction has applied for the Boards 

consent and is under process with the Board.

« As per records, M/s. Samarth Construction, Unit was having consent to operate issued 

dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till 

23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of 

document’s.

© As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no. 

12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till 

29/02/2028.As per record,

• Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023- 

PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent 

(expansion)- 12/2023-PCB/l984297/000013897 issued dated 18/03/2024 and is valid 

till 19/01/2032.
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Goa State Pollution Control Board QEHS- MME -F  (10-03)

® M/s. Jayshree Mallikarjun Construction Pvt. Ltd, has conducted the Ambient Air 

Monitoring report, stack emission monitoring report, Ambient noise level monitoring 

report. Form V.

Name and Designation of the Inspecting Board Official:

(Mr. RAJMOHAN SUBODH PRABHU DESSAI, JEE-GSPCB)

Page 8 o f 8
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A N M n x e R E  ^ ' 2 -

GOA STATE POLLUTION CONTROL BOARD 
w h  f O T  w ^ w v r  & i i p t  * r § ®

1 4 0 Q 1 . : 2 > 0 1 5 ,  I S O  4 9 0 0 1 5 2 0 1 8  C e r t i f i e d  B o a r d )

'TS&T. Email ids:
B S S S i lS  Chairman, GSPCB: ehairmnn-gspcb.gmi.t/nic.iii
SS^jpfc*?  Member Secretary, GSPCB: ins^spcb,goa<vr-»ic u

: .•• , ....................

B Y REGD A,P.

N ^ i i i i l M ^ I I S g M a / Y e Q h /  j 0  0  f £  Date: £i"/07/2Q24

D IRECTIO N S UNDER SECTIO N  31(A) READ W IT H  SECTION 21 O F 
THE A IR  (PR EV EN TIO N  AND CO N TRO L O F PO LLU TIO N ) ACT, 1981

W H ER EA S, the Goa State Pollution Control Board (hereinafter referred to 
as the “Board”, in short) was in.receipt complaint letter dated 10/06/2024 from Mr. 
Kasliah J Velip -  ZP Member South Goa , Mr. Suresh Kepekar and Mr. Bam to 
Velip informing the Board to conduct the inspection o f five hot mix bitumen 
plants operatingnllegally on Sy. No. 6.1/2 and Sy. No. 15.

(A Copy q fth e le tte rd a ted  10/06/2024 is enclosed)

W HEREAS,, officials o f the Goa State Pollution Control Board (hereinafter 
r e t e e d  "to aS the cE :o:afi”, in, short) have conducted a site inspection of your unit 
iai&fly M/s Mkdanant Constructions Goa Private Limited, c/o. Mr. Sudin 
Ver®kar,:locatedntfiy...N o. 61/1, 2 y3 and 7, Balli, Quepem-Goa on 21/06/2024. 
Bufiifg fife couise o f  the said site inspection it was observed that your unit M/s. 
Madanant Constractions Goa Private Limited, Located at Sy. no.. 61/1,2,3 and 7,
Balli, 'Quepem Goa was not in operation, however plant machineries were installed 
thereby indicating that your unit is being operated without obtaining the Consent 
to Operate, o f  the Boaid as required under the Air (Prevention and Control o f 
Po'liutidn).Act, 1981

(A co p ^ o film  Report o f  Inspection conducted by the Board Officials on 
2 1 / 0 6 / 2 0 2 4  i s  enclosed.)

f f f i t o e m s : 0832'-2407700,
2407701,2407703

'illRHMiMnMnHMMWMWMaHMMMWIlfltNHMMH M •«««»« «*•*«»•*»<««»»*«»*• *«»*«**«« »*••»» *■*»* MOTH*

‘Near Pilerne Industrial Estate, Opp.- Saiigao Seminary, Saiigao - Bardez Goa - 403511
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W HEREAS, records available with the Board indicate that til! date you 
have failed to obtain the Boards Consent to Operate your aforestated unit as 
required under the Air (Prevention and Control of Pollution) Act, 1981 and are 
thereby continning- to operate your unit without the Boards Consent to Operate 
.amounting to a violation o f the provisions o f the said Act.

W HEREAS, the Board at its. 158th meeting held on 16/04/2024 has decided 
to delegate its? power to issue Directions under Section 31(A) read with section 21 
o l l h i  A ir p rev en tio n  and Control o f Pollution) Act, 1981, to the Member 
S eeriiaryoffhe  Board,

;f)H ER EEO R E, in exercise of the powers vested with the Board and 
dgfep ted  r n  the undersigned under section 31(A) read with section 21 of the Air 

end- Control o f  Pollution) Act, 1981, the management o f your unit 
namely* M /s. Madanant Gonstmctiohs Goa Private Limited, C/o. Mr. Sudin 
Verenkar, Located at Sy. No. 61/1, 2 ,  3 and 7, Balli, Quepem-Goa is hereby 
directed, to CLOSE/SUSPEND the operation o f your unit till such time as the 
Board grants its Consent to Operate the same.

1EAME;NOTE, that your failure to comply with the aforesaid directions will 
compel -the Board to initiate stringent legal action against you under the provisions 

l|ievAfo;(piiew3ntion and Control of Pollution) Act, 1981, without any further 
notice.

I s s u e d  'e m . t f f l s  j I  (& d a y  o f  J u l y ,  2 0 2 4 .

(Dr. Sham ila M onteiro)
M em ber Secretary 

Goa State Pollution C ontrol Board

To,
M /s^M adanant -C.ojtts-tructions Goa Private Lim ited, 
Located a t  Sy. no,. 6 1 /1 ,2 ,3  and 7,

,'Ouepem-Goa
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M/s.Madanant Construction Goa Private Limited
   .......

1st iPlaza,
Raw anfond Circle, Aquem,
Madgaofl* M m 4{07O7

Copy to:
1. The District Collector, Office o f District Collector, Mathany Saldanha 

AdmM ^lBtiye Complex, Nedf KTC Bus Stand, Margao, Salcete- Goa .... 
Who lb  directed in terms o f  the provisions o f Section 31(A) of the Air 
(P reyen lbasnd  Control o f Pollution) Act, 1981; to ensure that the operation 
o f f e  ®Blt; i s ,  s t o p p e d / c l o s e d  w i t h  i m m e d i a t e  e f f e c t  a n d  t o  s u b m i t  a  

c o m t M m e e m m m i M  t h i s  r e s a r d  t o  t h i s  o f f i c e .

%  Office tile
'H Guaid file.
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UsiW.V- J \N\.- ,,t

\:X  X\. A
itoin rhlhlUshsli 'L  Velip.

(Vlr. SuresH Kepekar

Zilla .parished member quepem 6oa403 70S 

ifife-ifiafflc&t Tb'lu velip &  10 others.

nbted :;/d. ,2024

To.

Goa State pollution control Board ,

Opp. Saligao sem inary, Saligno -  Goa 403 511.

Sub rin sta ila tio no fllleg a i Hot m ixtar/ Bitumen plants in 5y. N o l5  of village Be our dem i n

This',is to bring to your notice that the illegal installation oFHot mix plant in sy. No ol village 

Benurdem in quepem-taluka. by fist B&WS'A'>/•/■> *£/(?■■ ) And
w.ithout-any required permissions/ approval from the concerned TCP.GSPCB,Collector, south go<i ,1-T 

from Ministry of Environm ent, Forest & Climate change New D e lh i. As the local residence is witlvn 

500 m trsfrom  the said illegal Hot mix plants is releasing Hazardous waste , ioxit snrnke and Gases, 

pollute o f air, Environ rfientand leads to major diseases arid breathing problems to local rewierr.,.' 

mostlytbe-rsmall Babies and senior citizens, school childens and patients in nearby  he . i ' ih  u ; n : v  
Ganlaeseen-the illegally set up plant in sy.no 15 of village Benurdem in quepem t.->i'ik.< ;»n<n:i>!: 

Google Map;).

Since the NGTPUrie has given slricktiy, closure notice to all the existing hot mix p lants m the som  

area at Balli, quepem witin 500 mtrs away from railway container huh adjuslccnl to Nh 00 i-iarj;---

arrive at-,the conclusion the very facts of the illegalities of the already existed plant in die Lot,city : 

Ericl.os'ed NGT court Pune judgement copy for reference ).

W e the above members belongs to ST community as our complaints are pressed with political 

iifldKH police station /collector office^GSPCB, now hereby request the concerned 

authorities to visitthe said site for physical inspection of the existing Hot mix plants with ail top 

departments and the newly illegally set up Hmix plant in sy.no i '> to n < iv»-

order for-permanent closure of this highly poisonous, Hazardous I M  

miX plants operating Which have started illegally is now taking lives ol innocerit school child'on ■ ■ 

senior citizens who ar'e-resldence and passerby on Nl-I 66 road as tourist and patients who an*

JSW ^ & J^ taJM yjhealth  centre, Balli, Quepem Goa . W e appreciate (oryour Quick ..h ' <<■><■■ 

'-on-the-abovesubjecbon‘Priority: -    -

Vours faithfully,

quepem taluka.

■ri karw.anhighwayftill date no concerned authorities have shown any interest to inspect the vto  to

kiushal.i J, Velip. ftamt/c V'-'ip
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aTtate/Rallutiondontro! Board QEHS- M M E  ~F {10-03}

GGMBL.A1NT ASSESSMENT REPORT
'■ - ■ "v: 1 : •

S,ub: Complaint from South Goa Zilla Parishad Member Mr, Kushali J. Velip and 
others against installationof hot mix tar/ Bitumen Plant in sy. no. 15 of village of 
Beimrdem in Quepem Taluka.

As directed the Board official Mr. RAJMOHAN PRABHU DESSAI {.JEE-GSPCB) and 
Mrs. LUIZA D’ SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree 
M allikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. Madaiuur; 
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga H ot Mix Enterprises, dated 21/06/2024. The Board official had inionm- 
tclejphgmcally lo thc;n.@:mplainant Mr. Kushali J Velip of the visit. However the 
complainant/Mr, -Kushali .T Velip, replied the undersigned saying he had never in warded 
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vithoba Fal 
DessaMresident of Balli Qaepeni Goa and -was present during the inspection.

1. N am e, Address contact of CompMnant:-

Mr. Vitheb.a Sal Dessai 
Qontaptmo, 7350576770.

|s  Nature of Complaint:-
a) Ifoise Pollution- Yes
b) Waste water disposal- 

; c) Air'Emission-Yes
d) Solid waste dlsposal-
e) Any other-

3.. W hether any previous complaint received, if yes, details:-
W hetiier any show cause notice/ direction/ letter for corrective if yes provide 
details:-

p  Name ^  address of industry/ tihit against whom complaint is filed:
L M/Sv .Tayshree Mallikmjun Constructions.

II. M/s. Thasma Constructions Pvt. Ltd.
ML. M/sJvfadahant Construction Goa Pvt Ltd.

»» ’ M/s. Samarth Construction.
V-. M/s. Shantadurga Hot Mix Enterprises

Located at Balli, Quepem -Goa.

Hot Mix Plants.
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iGoa State Pollution-Cbritrol Board Q E H S -M M E -F  (10-03)

S i. no. Nam e o f  the unit Q uantity
1, M/s. Jayshree Mallikarjun 

, Construction’s.
■128TPH + 120TPH

■a..'- M/s. Thasma Construction Pvt. Ltd.( 
earlier Kudroli Builders infrastructure 
pvt. Ltd)

No Records Available

:3 M/sJVJadanfint Cnnsfrnetion fina Pvt J S X E H ^ ............. .......
Ltd.

4 M/s. Samarth Constructions 3750m3/Month
'5- M/s. Shantadurga Hot Mix Enterprises 480TPD

' ISWSite description and schematic sketch o f site:- 

"• ;  ,V !;i

!>• •‘i/’ , , ,J

* . t !.
d m r m

■'<* 11, / '. *7 ' v  t £,t / ,,, , ri . a r , . >«fV. ** '

»«w W^B b̂ ' *#tlfr*Bii > *7 ^
■, I'-. / /■ ', v , } - ;  /VV y : , /h  
* * l  ’ ■ ir ', i  -;v J ,• ', ijv , '-i ^  *;;/ ■'
■ V , r y / ^ f ' ' \ ^ : ; y / -
; ; i ‘ i p / j f . • : : , ' » *  p ; i , - f

il^^tol^-'OlK.lfi&]arest residence;- the nearest residence is located approx. within 
10(:)m radius.

HpiseiPpMrrtipii control measures: 
couldn’t verily.
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on .MArlJtit®!!’B os rd QEH5- M M E  -F  {10-03]

%
V- "Aft®"

XI. D»G set capacity
Sr*
no.

4.
-5.

Name of the Hot mix plant

M/s. Jayshree Malliteariun Construction’s.
M /s. Thasm a Construction Pvt. L:td.( 
earlier Kudroli Builders mfrastructure pvt. 
Ltd).

M ad  ananl-Gonstructi on Goa -P v t-fc#
M/s. Samarth Constructions,
M/s. Shantadurga Hot Mix Enterprises.

D.G set capacity

380KVA+125KVA

125KVA 
 125KVA..

12v Goa /State Pollution Control Board Consent status:

*,h

-r r ;

f l ' ' * ' 5,&mr -A

' w k

Sr
no.
1

.1

i .

A-

Name of the Hot Mix Plant

M/s. Jayshree. Mallihatjun 
Construction^.

M/s. Thasma Construction Pvt. Lld.( 
Earlier Kudroli Builders infrastructure 
pvt. Ltd).____________________________
M /s. Madanant Construction Goa Pvt, 
Ltd.

M /s Samatth Constructions.

Consent status

Renewed Consent no:
12/2023-
PC B /15 9975 G/Q00Q11628 
issued dated 02/01/2024 and 
is valid 19/01/2032.

Consent (expansion)- 
12/2023-
PCB/1984297/000013897 
issued dated 18/03/2024 and 
is valid till 19/01/2032.
No- Consent to opera I e.

Applied for consent and is 
under process.- 
Application IP-2069331
Unit was having consent 
to operate issued dated 
23/07/2021 bearing no. 
6/1387/20-
PCB/Tech/7528 and was 
valid till 23/01/2023.

Applied for renewal o f  
consent, but pending with 
unit for resubmission o f 
document's- application 
ID 1802080

Page S of 8
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Goa State Pollution Control Board QEHS- IVIME-F (10-03)

5 M/s Shantadurga Hot Mix Consent no. 12/2020-
Enterprises. PCR/760018/00005870

issued dated 11/07/2021
and is valid till
29/02/2028.

13 . Addition il ObservatiOns:-
/VII fn u units were not in operation during die inspection, as during the

is no demand and unit will commence the activity in the 

month of December.

-®; As per the Complainant, all die plants were in sy. no. 15 of village of balli 

, however as per inspection conducted all five hot mix plants were in sy. 

no. 61.

f  Oht of five hot mix plant located in the Sy. no. 61, at present only two hot 

mix plant has taken consent from the Board ( Ref- point table 12).

Noise monitoring of the units were not carried out as the units were not in 

operation.

® During the iinspection immense hill cutting was visible.

Afeo the raw material Le Basalt stone (crushed) was left open.

® The internal roads were not pa ved.

<#.•: As informed by the complainant Mr. Vithoba Faldessai, one of the Hot 

mix Unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted 

tftebbeation from sy. no. 61/2, 61/3& 61/7 to Sy. no, 15/1.—( Fig 1)

#  W m m  IfegHbnnd in ttepremises of M/s. SAMARTH CONSTRUCTION 

in the plot no. 61/1 & 61/2, Balli Quepem-Goa.

Page 4 of 8
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”; U"G6a:;StaMPo]ltrtion Control Board

14. Photos for observation:
QEHS- MME -r- (lO-Oli /

• : . a.fti’r'"”,',, ••’-V 1 ' -' ' '£ "'■ '

■*. , - W  i

‘ '7 ■"
| |  yf '*>■= ■>* ̂ ^ 4 1

, '/ ‘ ’ 'T rBM"l:T
: '•* -4,.*

•*T>

' v V'* ' ’>*>//* ' '■ 
*  V, s 0 %U ','

!?*.' '■: L 'X p

;̂'i>

* S

WMM
reissS-

MSSr

I’ i

5' , 15/1 from: sy. no, 61/2, 61/3& 61/7.
S I

L shited to Sv. Hii

1«
uTi .■»

« * j 6A
< » <*,

** .. Mlljfc -

i< <r. .‘4fK’M  ,&iS|;
3*sa.-JV / J  r^:rv;;3ry.,i;-, n & T h & S t f '

j . - : ’- in i (£■#■ A '

■: 'silk,tj%, i »■» sA v  yh'
>r~T , ... : a"»

Hot mix plan?
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S o a  Sfefe ^altutl o nriGbiltrol Board QEHS- M M E - F  (10-03)

■X.i&f

Pigi3- Basalt Rock( crushed) kept in open.

Page 6 of 8
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QEHS- M M E  -F  {10 03}

-Eig-G Waste slag found in the M/s, SAMARTH CONSRTUCTION HOT MIX PL AiY r

J ffebft'cfasiom
• C'J ©' As pbifthe record available with the Board M/s. Thasma Construction has not 

hbMiied consent of the Board.
?!*1

© ’As per the record available, M/s. Madanant construction has applied for the Boards
W a :  .............. . ..

'■?<. > "•

frfk'-
' •»« fc.'

IS

*£ AS p 8  reeoM^.M/s. fiamarth Construction, Unit was having consent to operate issued

bearingno. 6/1387/20-PCB/Tech/7528 and was valid till 

23/0 Applied for renewal of consent, but pending with unit for resubmission <•) 

' documents,

, ® As per rpepi% UnihM/s. Shantadurga Hot Mix Enterprise, has valid Consent no. 

12/2020-PCB/760018/G0005870 issued dated 11/07/2021 and is valid till 

'29/02/2028A s phf record, 

r|-« XJnit' M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023-

and is valid 19/01/2032. Conscn; 

!20M#CBf 1984297/C00013897 issued dated 18/03/2024 and is valid

w d i i i i / Q i i m

t! ", ,;p Ac-
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©®SSIS:p&lluflo:ri€orrt:roI Board QEHS- MME -F (10-03)-

*  . t f e  |i^tet^^Micar|un'CbiistfUdti(M3. Pvt. Ltd. has conducted the Ambient Air

emission monitoring report, Ambient noise level monitoring

iiMffitvJbfim %

U f e  SUBODM PRABHU DESSAI, JEE-GSPCB)
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A n N - 'F X U R E  N ' 3

GQA STATE POLLUTION CONTROL BOARO
f C T  f f ^ I W  U t e R W  J T S S I

■(An  IS O '$ 0 O l-£ 6 1 -:5 , IS O  1 4 0 0 1  $2015, IS O  45© 0 1 »»2 0 18  e e r fs f f ie d  B o a rs * }

Kmail Ids:
Chairman, GSPCB: chainnan-gspel>.{»<>,i,/ i ,k  ;t 
Member Secretary. (tNFCB: ««.
Office: nutil.gsprlvirgitv.in

BY.RRGD A D .

N o .  1 1 2 5/2024-PCB/21232/Tecli/ I p . Q  g C f  Date: j5tf/07/2024

B ISE C T IO N S CJNHER SEC TIO N  33(A) READ W IT H  SECTION 2 5 / 2 6  O F  

TH E WA TER (PM EVENTION AND CO N TRO L O F PO LLU TIO N ) ACT.. 
1974

WHEREAS;, the Goa State Pollution Control Board (hereinafter referred to 
as the “Board”, in short) was in receipt complaint letter dated-10/06/2024 from Mr. 
Kushali J  Velip EP Member South Goa , Mr, Suresh Kepekar and Mr, Barmo 
Velip intormhtg the Board to  conduct the inspection o f five hot mix bitumen 
plants operating illegally on Sy. No, 6,1/2 and Sy. No. 15.

( A  C o p y  o f  t h e  l e t t e r  d a t e d  1 0 / 0 6 / 2 0 2 4  i s  e n c l o s e d )

WHEREAS,, officials o f the Goa State Pollution Control Board (hereinaftci 
referred to as the “Board”, in short) have conducted a site inspection of your unii 
namely M/s. Samarth Constructions, e/o. Mr. Amul. Agranayak, located at Sy. no.
61/1 and, 61/2 Balli, Quepem-'Goa on. 21/06/2024. During the course o f the said site 
inspection it was observed that your unit M/s. Samarth Constructions, C/o. Mr. 
Amul Agranayak, located at Sy. no. 61/1 and 61/2 Balli, Quepem-Goa was not in 
operation, however plant machineries were installed thereby indicating that your 
unit is being, operated without obtaining the Consent to Operate o f the Board as 
required ’tinder the V ^er-plfevention and Control o f Pollution) Act, 1974.

( A  c o p y  o f  t h e  R e p o r t  o f  I n s p e c t i o n  c o n d u c t e d  b y  t h e  B o a r d  O f f i c i a l s  o n  

2 1 / 0 6 / 2 0 2 4  i s  e n c l o s e d ’)

Phone N os ; .0S32«:24071tm,
2407701,2407703 = = = =

'MHw-

N ear Piierner Industrial E sta te , O pp.- S a lig a o  Sem inary, S a lig a o  - B arde* G oa - 403511
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W HEREAS, records available with the Board indicate that till date you have 
failed to obtain the Boards Consent to Operate your aforestated unit as required 
under the Water (Prevention and Control. of Pollution) Act, 1974 and are thereby 
continuing to operate your unit without the Boards Consent to Operate ,amounting 
to a violation of the provisions o f the said Act.

W HEREAS, the Board at its 158th meeting held on 16/04/2024 has decided 
to delegate its power to issue Directions under Section 33(A) read with section 
25/26 of the Water (Prevention and Control of Pollution) Act, 1974, to the Member 
Secretary of the Board.

NOW  T H E R EFO R E , in exercise of the powers vested with the Board and 
delegated to the undersigned under section 33(A) read with section 25/26 of the 
Water (Prevention and Control o f Pollution) Act, 1974, the management of your 
unit namely M/s. Samarth Constructions, c/o. Mr. Amul Agranayak, located at Sy. 
no. 61/1 and 61/2 Balli, Quepem-Goa is hereby directed to CLOSE/SUSPEND the 
operation of your unit till such time as the Board grants its Consent to Operate the 
same,

TA K E N O TE, that your failure to comply with the aforesaid directions will 
compel the Board to initiate stringent legal action against you under the provisions 
of the Water (Prevention and Control o f Pollution) Act, 1974 without any further 
notice.

I s s u e d  o n  t h i s  £ d a y  o f  J u l y  2 0 2 4 .

U - '
(Dr. Sham ila M onteiro) 

M em ber Secretary 
Goa S tate Pollution Control Board

UNIT ADDRESS 

To,
M/s. Sam arth  Constructions, 
c/o .M r. Amul A granayak,
Sy. no. 61/1 and  61/2 

Balli, Quepem -Goa
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OFFICE ADDRESS
To,
M/s. Samarth Constructions,
C/o. Mr. Amul Agranayak,
G -l, Yeshwant, Gudi Paroda,
Quepem, Goa - 403705

Copy to:
1. The District Collector, Office of District Collector, Mathany Saldanha

Administrative Complex, Near ICTC Bus Stand, Margao, Salcete- Goa ....
Who is directed in terms o f the provisions o f Section 33(A) of the Water 
(Prevention and Control of Pollution) Act, 1974; to ensure that the 
operation o f the unit i s  s t o p p e d / c l o s e d  w i t h  i m m e d i a t e  e f f e c t  a n d  t o  s u b m i t  

a  c o m p l i a n c e  r e p o r t  i n  t h i s  r e g a r d  t o  t h i s  o f f i c e

2. Office file.
3. Guard file.
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from  : Mr. Kushali J. Velip.

Mr. Suresh Kepekar

Zllla parished member quepem Goa403 705 

Mr. BarnQ Tolu velip & 10 others.

Dated -JO / 0$/ 2024 .

The M em ber secretary,

Goa state pollution control Board ,

Opp. Saligao sem inary, Saligao -  Goa 403 S l l .

Sub : Installation of Illegal Hot mix tar/ Bitumen plants in Sy. N o l5  of village Benurdem in

quepem taluka.

Sir,

This is to bring to your notice that the illegal installation of Hot mix plant in sy. No ol village

without any required permissions/ approval from the concerned TCP,GSPCB,Collector, south goa ,1 f 

from Ministry of Environm ent, Forest & Climate change New D elh i. As the local residence is with'o 

500 mtrs from the said illegal Hot mix plants is releasing Hazardous waste , Toxic somke and Gases, 

pollute of air, Environmentand leads to major diseases and breathing problems to local residence 
mostly the small Babies and senior citizens, school childens and patients in nearby health centre . ( 

Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepem taluka t hrough 

Google M a p ).

Since the NGT Pune has given stricktly closure notice to all the existing hot mix plants in the said 

area at Balli, quepem witin 500 mtrs away from railway container huh adjustcent to Nh 66 margan 

-  karwar highway till date no concerned authorities have shown any interest to Inspect the- site tu 

arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality ; 

Enclosed NGT court Pune judgement copy for reference ).

W e the above members belongs to ST community as our complaints are pressed with political 

pressure in local police station, collector office, GSPCB, now hereby request the concerned 

authorities to visit the said site for physical inspection of the existing Hot mix plants with all top 

officers of the above departments and the newly illegally set up l lmix plant in sy.no 15 to arrive at 

the conclusion and pass the order for permanent closure of this highly poisonous, Hazardous Hot 

mix plants operating which have started illegally is now taking lives of innocent school childrens .m 

senior citizens who are residence and passerby on NH 66 road as tourist and patients who m e 

admitted to nearby Primary health centre , Balli, Quepem Goa . We appreciate for your Quid; act mi 

-on-the-above subject on-Priority; - ...................................................

Please do the needful,

Yours faithfully,

To,

Benurdem in quepem taluka by Mr.AstAAÂ /.i.>- ) And

Kushali J. Velip.
*** *%() ' 
Suresh Kepekar

^ 7

Suresh Kepekar Bamti.,’?.. Velip  .
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^  f v t ^  l i d  1E j

’r K f \  ®

^tion 1KM 1 e! V ^ —
V̂  5 :

non S u- )>'
vShanln(|Uig > Uo» « 1 ;I, .i'MKV..
and diagnd ihat < i;jg Mir-.
located \Aitbif i » n  5,,-vr-.:: ',./ - >- -» , .1 .

5001 non o s fiO!< j 1 ex. j p h

ana verv O w  i b  1 m  3  a-.

Sal ......... ...........
H e  a i - > o  t J i e  f U V l

companies han 0^ s^ed ........to
the M is and p p i H ^ '

J 1 •
aiea, i Pv >$!%"? •.-

defoiestation > >• V

180



Goa State Pollution Control Board
*

Q E H S -M M E -F  (10-03)

COMPLAINT ASSESSM ENT REPORT

Sub:,. Complaint from South Goa Zilla Parishad Member Mr. Kushali J. Velip and 
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of 
Benurdem in Quepem Talnka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RAJMOHAN PRABHU DESSA1 (JEE-GSPCB) and 
Mrs. LUIZA D ’ SILVA (.TLA- GSPCB) conducted the inspection of M/s. Jayshree 
M allikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. Madanant 
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed 
telephonically to the complainant Mr. Kushali J Velip of the visit. However the 
complainant Mr. Kushali J Velip, replied the undersigned saying he had never in warded 
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vilhoba Fa I 
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. Name , Address & contact of Complainant:-

Mr. Vithoba Fal Dessai 
Contact no. 7350576770.

2. Nature of Complaint:-
a) Noise Pollution-Yes
b) Waste water disposal-
c) Air Emission-Yes
d) Solid waste disposal-
e) A nyother-

3. W hether any previous complaint received, if yes, details:-
4. W hether any show cause notice/ direction/ letter for corrective if yes provide 

details:-
5. Name & address of industry/ unit against whom complaint is tiled:

I. M/s. Jayshree Mallikarjun Constructions.
II. M/s. Thasma Constructions Pvt. Ltd.

III. M/s.Madanant Construction Goa Pvt Ltd.
IV. M/s. Samarth Construction.
V. M/s. Shantadurga Hot Mix Enterprises 

Located at Balli, Quepem -Goa.

6. Product Manufactured Hot Mix Plants.
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

7. Quantity of Prodtiction:
S r. no.

1 7 ........ ~
N am e  o f  th e  u n it Q u a n ti ty
M/s. Jayshree M allikarjun 
Construction’s.

128TPI-I + 120TPH

2. M/s. Thasma Construction Pvt. Ltd.( 
earlier Kudroli Builders infrastructure 
pvt. Ltd)

No Records Available

3. M/s. M adanant Construction Goa Pvt 
Ltd.

45TPI-I

4. M/s. Samarth Constructions 3750m3/M onth
5. M/s. Shantadurga Hot Mix Enterprises 480TPD

8. Site description and schematic sketch of site:
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9. Distance of Nearest residence:- the nearest residence is located approx. within
1 00m  radius .

10. Noise Pollution control measures: the units were not in operation and hence
couldn’t verify.
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

11. D.G set capacity:-
Sr.
no.

N am e o f the H ot mix plant D.G set eapaci

1. M/s. Jayshree Mallikarjun Construction’s. 380KVA-I-12.
2 . M/s. Thasma Construction Pvt. Ltd.( 

earlier Kudroli Builders infrastructure pvt. 
Ltd).

3. M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. M/s. Samarth Constructions. 125KVA
5. M/s. Shantadurga Hot Mix Enterprises. 125KVA

12. Goa State Pollution Control Board Consent status:
Sr.
no.
1.

Name of the Hot Mix Plant

M/s. Jayshree Mallikarjun 
Construction’s.

M/s. Thasma Construction Pvt. Ltd.( 
Earlier Kudroli Builders infrastructure 
pvt. Ltd).________________________
M/s. Madanant Construction Goa Pvt. 
Ltd.

M/s. Samarth Constructions.

Consent status

Renewed Consent no: 
12/2023-
PCB/1599750/000011628 
issued dated 02/01 /2024 and 
is valid 19/01/2032.

Consent (expansion)- 
12/2023-
PCB/1984297/000013897 
issued dated 18/03/2024 and 
is valid till 19/01/2032.
N o- Consent to operate.

Applied for consent and is 
under process. - 
Application IP-2069331
Unit was having consent I 
to operate issued dated j 
23/07/2021 bearing no. j 
6/1387/20-
PCB/Tech/7528 and was ! 
valid till 23/01/2023. !

Applied for renewal o f  
consent, but pending wilh ' 
unit for resubmission o f  
document’s- application 
ID 1892080
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Goa State Pollution Control Board QEHS- M M E  - F  (10-03)

5. M/s. Shantadurga Hot Mix Consent no. 12/2020-
finterpriscs. PCB/760018/00005 870

issued dated 11/07/2021
and is valid till

• 29/02/2028.

13. Additional Ofaservations:-
« All five units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity in the 

month of December.

® As per the Complainant, all the plants were in sy. no. 15 of village of balli 

, however as per inspection conducted all five hot mix plants were in sy. 

no. 61.

® Out of five hot mix plant located in the Sy. no. 61. at present only two hot 

mix plant has taken consent from the Board ( Ref- point table 12).

® Noise monitoring of the units were not carried out as the units were not in 

operation.

« During the inspection immense hill cutting was visible.

® Also the raw material i.e Basalt stone (crushed) was left open.

® The internal roads were not paved.

• As informed by the complainant Mr. Vithoba Faldessai, one of the Hot 

mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted 

the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.—( Fig 1)

• Waste Slag found in the premises of M/s. SAMARTH CONSTRUCTION 

in the plot no. 61/1 & 61/2, Balli Quepem-Goa.
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G'oa State Pollution Control Board

14. Photos for observation:
Q E H S -M M E -F  (10-03)

: « v .

I

N

Fig.l- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. no. 
15/1 from sy. no. 61/2, 61/3& 61/7.
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Fig.2- M/s. Thasma Construction ( Kudroli Construction) Hoi mix p lan!
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)
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Fig.3- Basalt Rock( crushed) kept in open.
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Fig.5- M/s. MADANANT CONSTRUCTION HOT MIX PLANT
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Goa State Pollution Control Board
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Fig-6 , Waste slag found in the M/s. SAMARTH. CONSRTUCTION HOT MIX PLAN T

Conclusion:
® As per the record available with the Board M/s. Thasma Construction has not 

obtained consent of the Board.

« As per the record available, M/s. Madanant construction has applied for the Boards 

consent and is under process with the Board.

• As per records, M/s. Samarth Construction, Unit was having consent to operate issued 

dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till 

23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of 

document’s.

• As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no. 

12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till 

29/02/2028.As per record,

® Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023- 

PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032. Consent 

(expansion)- 12/2023-PCB/l984297/000013897 issued dated 18/03/2024 and is valid 

till 19/01/2032.
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G oa State Po llu tion  Contro l B oard  QEHS- M M E  - F  (10-03)

« M/s. Jayshree Mallikarjun Construction Pvt. Ltd, has conducted the Ambient Air 

Monitoring report, stack emission monitoring report, Ambient noise level monitoring 

report. Form V.

Name and Designation of the Inspecting Board Official:

(Mr. RAJ M OHAN SIJBODH PRABHU DESSAI, JEE-GSPCB)
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POLLUTION CONTROL BOARD 
a r h r  f w  © r f i ? w  w i ®

pM ,ISO :iB p-201S, ISO 14001$20.15, ISO 45001s2018 Certified B©a«:7
Phone Nos :0832-2407700, ~

2407701,2407703 g=jg=Si
wataMftsa 

•**XW jr

BY REGD A.D,

I0 a ^ ^ 4 -B C IB /2 .1 2 3 2 /T e c h / l § 0 f Q  Date: £6707/2024

D IRECTIO N S IIN D E R S E C T IO N  31(A) READ W ITH  SECTION 21 OF TH E 
AIR:(PREVEMTIOM AND CO N TRO L OF PO LLU TIO N ) ACT, 1981

th e  :G©a State. Pollution Control Board (hereinafter referred to 
as the “Board’5, in short) was in receipt complaint letter dated 10/06/2024 from Mr. 
Knstnli J Velip -  ZP Member South Goa , Mr. Suresh Kepekar and Mr. Bam to 
Vehp informing: the Board to conduct the inspection o f five hot mix bitumen 
plants operating illegally on Sy. No:. 61/2 and Sy. No. 15.

0 ,  C o p y  o f  i k e  l e t t e r  d a t e d  1 0 / 0 6 / 2 0 2 4  i s  e n c l o s e d )

'WHMREAS:, officials o f the Goa State Pollution Control Board (hereinafter 
refe ied . to as: the T Ioard”, in short) have conducted a site inspection o f your unit 
namely ;M/s. Samarth Constructions, c/o. Mr. Amul Agranayak, located at Sy. no 
61/1 and 61/2 Balli, Quepem-Goa on 21/06/2024. During the course o f the said site 
inspection it was observed that your unit M/s. Samarth Constructions, c/o. Mr. 
Amul Agranayak, located at Sy. no. 61/1 and 61/2 Balli, Quepem-Goa was not its 

h p w e w  plant machineries were installed thereby indicating that your 
t a i l  is being operated: without obtaining the Consent to Operate o f the Board as 
required under the Air (Prevention and Control of Pollution) Act, 1981.

0  c iy p y  o f  t h e  R e p o r t  o f  I n s p e c t i o n  c o n d u c t e d  b y  t h e  B o a r d  O f f i c i a l s  o n  

i s  e n c l o s e d . )

W TIEREAS, records available with the Board indicate that till date you have 
Jailed,!© obtain the Boards Consent to Operate your aforestated unit as required

Email Ids:
Chairman, GSPCB: ehairnian-gspcb.goa.i.’ »i. .ii> 
Member Secretary, G SPCB : ms-gspcb.8o;ii«-i.-Rfc.:»; 
Office: mail,gspcb(ft'n()v.in

Neat Piterne Industrial Estate, Opp.- Saiigao Seminary, Saiigao - Bardez Goa - 403511
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under the Air (Prevention and Control of Pollution) Act, 1981 and are thereby 
continuing to operate your unit without the Boards Consent to Operate ^m ounting 
to a violation o f the provisions of the said Act.

WHEREAS, the Board at its 158th meeting held on 16/04/2024 has decided 
to delegate its power to issue Directions under Section 31(A) read with section 21 of 
the Air (Prevention and Control o f Pollution) Act. 1981, to the Member Secretary of 
the Board.

NOW THEREFORE, in exercise of the powers vested with the Board and 
delegated to the undersigned under section 31(A) read with section 21 o f  the Air 
(Prevention and Control o f Pollution) Act. 1981, the management o f your unit 
namely M/s. Samarth Constructions, d o .  Mr. Amul Agranayak, located at Sy. no. 
61/1 and 61/2 Balli, Quepem-Goa is hereby directed to CLOSE/SUSPEND the 
operation, o f your unit till such time as the Board grants its Consent to Operate the 
same.

TAKE NOTE, that your failure to comply with the aforesaid directions will 
compel the Board to initiate stringent legal action against you under the provisions 
o f the Air (Prevention and Control o f Pollution) Act, 1981, without any further 
notice.

I s s u e d  o n  t h i s  2  £ d a y  o f  J u l y ,  2 0 2 4

(Dr. Shamila Monteiro) 
Member Secretary 

Goa State Pollution Control Board

UNIT ADDRESS 

To,
M/s. Samarth Constructions, 
c/o.Mr. Amul Agranayak,
Sy. No. 61/1 and 61/2 

Balli, Quepem-Goa

190



O FFIC E ADDRESS

To,
M/s. Samarth Constructions,
C/o. Mr. Amul Agranayak,
G -l, Yeshwant, Gudi Paroda,
Quepem, Goa - 403705

Copy to:
1. The District Collector, Office o f District Collector, Mathany Saldanha 

Administrative Complex, Near KTC Bus Stand, Margao, Salcete- Goa .... 
Who is directed in terms o f the provisions o f Section 31(A) o f the Air 
(Prevention and Control o f Pollution) Act, 1981; to ensure that the operation 
o f the unit i s  s t o p p e d / c l o s e d ,  w i t h  i m m e d i a t e  e f f e c t  a n d  t o  s u b m i t  a

c o m p l i a n c e

2. Office file.
3. Guard file.
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From ; Mr. Kushali J. Velip.

Mr. Suresh Kepekar

Zllla parished member quepem Goa403 70S 

Mr. Bamt'< Tolu velip & 10 others.

Dated :iO / 0$/ 2024 .

The Member secretary,

Goa state pollution control Board ,

Opp. Saligao seminary, Saligao -  Goa 403 511.

Sub : Installation o f Illegal Hot mix tar/Bitum en plants in S v .N o l5  of v illage Benurdem in

ciuenem taluka.

Sir,

This is to bring to your notice that the illegal installation of Hot mix plant in sy. No ol village 

Benurdem in quepem taluka by M r . A s y v - . A y / t i - > ' )  And •'/,}’ >.v>>/V..• . -

without any required permissions/ approval from the concerned TCP,GSPCB,Collector, south goa ,1 C 

from Ministry of Environm ent, Forest & Climate change New D e lh i. As the local residence is within 

500 mtrs from the said illegal Hot mix plants is releasing Hazardous waste , Toxic sornke and Gases, 

pollute of air, Environmentand leads to major diseases and breathing problems to local residence 
mostly the small Babies and senior citizens , school childens and patients in nearby health centre . ( 
Can be seen the illegally set up plant in sy.no 15 of village Benurdem in quepem taiulm through 

Google M a p ).

Since the NGT Pune has given slricklly closure notice to all the existing hot mix plant;, -n t he said 

area at Balli, quepem witin 500 mtrs away from railway container hub adjustcent to Nh 66 margoo 

-• karwar highway till date no concerned authorities have shown any interest to inspect the site to 

arrive at the conclusion the very facts of the illegalities of the already existed plant in the Locality ( 

Enclosed NGT court Pune judgement copy for reference ).

W e the above members belongs to ST community as our complaints are pressed with political 

pressure in local police station, collector office, GSPCB, now hereby request the concerned 

authorities to visit the said site for physical inspection of the existing Hot mix plants with all top 

officers of the above departments and the newly illegally set up Hmix plant in sy.no 15 to ai i ive at 

the conclusion and pass the order for permanent closure of this highly poisonous, Hazardous Hoi 

mix plants operating which have started illegally is now taking lives of innocent school childi err, ami 

senior citizens who are residence and passerby on NH 66 road as tourist and patients who am 

admitted to nearby Primary health centre , Balli, Quepem Goa . We appreciate (or your Quick act ion 

• -on-the-above subject- on Priority.............................-........................

Please do the needful,

Y ours fa ith fu lly ,

To,

Kushali J. Velip. Suresh Kepekar Bamt/c. Velip
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Goa State Pollution Control Board QEHS- MIVfE - F  (10-03)

COMPLAINT ASSESSMENT REPORT

Sub: Complaint from South Goa Zilla Parishad Member Mr. Kushali J. Velip and 
others against installation of hot mix tar/ Bitumen Plant in sy. no. 15 of village of 
Benurdem in Quepem Taluka.

Office order: 2024/GSPCB/Tech/6094 Dated 19/06/2024

As directed the Board official Mr. RAJMOHAN PRAB1-1U DESSAI (JEE-GSPCB) and 
Mrs. LUIZA D5 SILVA (JLA- GSPCB) conducted the inspection of M/s. Jayshree 
M allikarjun Construction., M/s. Thasma Construction Pvt Ltd., M/s. Madanant 
Construction Goa Pvt Ltd., M/s. Samarth Construction Pvt Ltd and M/s. 
Shantadurga Hot Mix Enterprises, dated 21/06/2024. The Board official had informed 
telephonically to the complainant Mr. Kushali J Velip of the visit. However the 
complainant Mr. Kushali J Velip, replied the undersigned saying he had never inwarded 
the complaint against the 5 hot mix plant in above said area.
The undersigned, then telephonically called the earlier complainant Mr. Vilhoba Fa I 
Dessai- resident of Balli Quepem Goa and was present during the inspection.

1. N am e, Address & contact of Complainant:-

Mr. Vithoba Fal Dessai 
Contact no. 7350576770.

2. Nature of Complaint:-
a) Noise Pollution- Yes
b) Waste w ater disposal-
c) Air Emission-Yes
d) Solid waste disposal-
e) Any other-

. 3. W hether any previous coinplaint received, if yes, details:-
4. W hether any show cause notice/ direction/ letter for corrective if yes provide 

details:-
5. Name & address of industry/ unit against whom complaint is filed:

I. M/s. Jayshree Mallikarjun Constructions.
II. M/s. Thasma Constructions Pvt. Ltd.

III. M/s.Madanant Construction Goa Pvt Ltd.
IV. M/s. Samarth Construction.
V. M/s. Shantadurga Hot Mix Enterprises 

Located at Balli, Quepem -Goa.

6. Product M anufactured :- Hot Mix Plants.

Page 1 o f 8
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

7-, QHanfitv oi' Production:
Sr. no. Name o f the unit Quantity
I. 71/s. Jayshree Mallikarjun 

Construction’s.
128TPI-1 + 120TPI-1

2 . M/s. Thasma Construction Pvt. Ltd.( 
earlier Kudroli Builders infrastructure 
pvt. Ltd)

No Records Available

.3. M/s. Madanant Construction Goa Pvt 
Ltd.

45TPH

4. M/s. Samarth Constructions 3750m3/Month
5. M/s. Shantadurga Hot Mix Enterprises 480TPD

8. Site description and schematic sketch of site:-
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9. Distance of Nearest residence:- the nearest residence is located approx. within 
100m radius.

10. Noise Pollution control measures: the units were not in operation and hence 
couldn’t verify.
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11. D.G set capacity:-

Goa State Pollution Control Board QEHS- M M B --F (10-03)

Sr.
no.

Nam e o f the H ot mix plant D.G set .capacity

1. M/s. Jayshree Mallikarjun Construction’s. 380KVA+125KVA
2 . M/s. Thasma Construction Pvt. Ltd.( 

earlier Kudroli Builders infrastructure pvt. 
Ltd).

3. M/s. Madanant Construction Goa Pvt Ltd. 82.5KVA
4. M/s. Samarth Constructions. 125KVA
5. M/s. Shantadurga Hot Mix Enterprises. 125KVA

12. Goa State Pollution Control Board Consent status:
Sr.
110.

N am e o f the H ot M ix Plant Consent status

1. M/s. Jayshree Mallikarjun 
Construction’s.

Renewed Consent no: 
12/2023-
PCB/1599750/00001 1628 
issued dated 02/01/2024 and 
is valid 19/01/2032.

Consent (expansion)- 
12/2023-
PCB/1984297/000013897 
issued dated 18/03/2024 and 
is valid till 19/01/2032.

2 . M/s. Thasma Construction Pvt. Ltd.( 
Earlier Kudroli Builders infrastructure 
pvt. Ltd).

N o- Consent to operate.

3. M/s. Madanant Construction Goa Pvt. 
Ltd.

Applied for consent and is 
under process.- 
Application ID-2069331

4. M/s. Samarth Constructions. Unit was having consent 
to operate issued dated 
23/07/2021 bearing no. 
6/1387/20-
PCB/Tech/7528 and was 
valid till 23/01/2023.

Applied for renewal o f  
consent, but pending with 
unit for resubmission o f  
document’s- application 
ID 1892080
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Goa State Pollution Control Board QEHS- M M E  ~F (10-03)

5. M/s. Shantadurga Hot Mix Consent no. 12/2020-
1i Enterprises. PCB/760018/00005 870
ii issued dated 11/07/2021
i

and is valid till
I 29/02/2028.

13. Additional Observations:-
® All five units were not in operation during the inspection, as during the

monsoon there is no demand and unit will commence the activity in the 

month of December.

® As per the Complainant, all the plants were in sy. no. 15 of village of balli 

, however as per inspection conducted all five hot mix plants were in sy. 

no. 61.

• Out of live hot mix plant located in the Sy. no. 61, at present only two hot 

mix plant has taken consent from the Board ( Ref- point table 12).

® Noise monitoring of the units were not carried out as the units were not in 

operation.

® During the inspection immense hill cutting was visible.

* Also the raw material i.e Basalt stone (crushed) was left open.

® The internal roads were not paved.

® As informed by the complainant Mr. Vithoba Faldessai, one of the Hot 

mix unit M/s. SHANTADURGA HOTMIX ENTERPRISES, had shifted 

the location from sy. no. 61/2, 61/3& 61/7 to Sy. no. 15/1.—(F ig  1)

® Waste Slag found in the premises of M/s. SAMARTPI CONSTRUCTION 

in the plot no. 61/1 & 61/2, Balli Quepem-Goa.
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Goa State Pollution Control Board

14. Photos for observation:
Q E H S -M M E -F  (10-03)
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Fig.l- M/s. SHANTADURGA HOTMIX ENTERPRISES, shited to Sy. no. 
15/1 from sy. no. 61/2, 61/3& 61/7.
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Eig.2- M/s. Thasma Construction ( Kudroli Construction) Hot mix piant
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Goa State Pollution Control Board Q E H S -M M E -F  (10-03)

Fig.3- Basalt Rock( crushed) kept in open.

Fig.5- M/s. MADANANT CONSTRUCTION HOT MIX PLANT
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GToa State Pollution Control Board QEHS- M M E  -F  (10-03)

Fig-6 , Waste slag found in the M/s. SAMARTH CONSRTUCTION HOT MIX PLANT

Conclusion:
• As per the record available with the Board M/s. Thasma Construction has not 

obtained consent of the Board.

® As per the record available, M/s. Madanant construction has applied for the Boards 

consent and is under process with the Board.

• As per records, M/s. Samarth Construction, Unit was having consent to operate issued 

dated 23/07/2021 bearing no. 6/1387/20-PCB/Tech/7528 and was valid till 

23/01/2023, Applied for renewal of consent, but pending with unit for resubmission of 

document’s.

• As per record, Unit M/s. Shantadurga Hot Mix Enterprise, has valid Consent no. 

12/2020-PCB/760018/00005870 issued dated 11/07/2021 and is valid till 

29/02/2028.As per record,

• Unit M/s. Jayshree Mallikarjun Construction Pvt Ltd has Consent no: 12/2023- 

PCB/1599750/000011628 issued dated 02/01/2024 and is valid 19/01/2032, Consent 

(expansion)- 12/2023-PCB/l984297/000013897 issued dated 18/03/2024 and is valid 

till 19/01/2032.
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Goa State Pollution Control Board QEHS- MME -F  (10-0?)

*  M /s. Jaysh ree  M allikarjun  C onstruction  Pvt. L td , has conducted  the  A m b ien t A ir 

M onitoring  report, slack em ission  m on ito ring  report, A m bien t no ise  level m on ito ring  

report. Form  V.

Name and Designation of the Inspecting Board Official:

(Mr. RAJMOHAN STJBODH PRABHU DESSAI, JEE-GSPCB)
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GOA STATE POLLUTION CONTROL BOARD
# 1  T i f T O  P P b m

{An ISO 9001-2015, ISO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, Email ids:
7 107701 7/10770-7 — rr~rr, Chairman, GSPCB: chairman-asocb.aoa@nic.in
Z4U / /HI, Z4U / /UZ, •SSSS2' Member Secretary, GSPCB: ms-gsocb.aoa@nic.in
2407703 Office: mail.qsocb@qov.in

Tel/Fax No: 0832-2407700 G 2 ® .
iNIJtA

No. 12/2023-PCB/1599750/000011628 Date: 02/01/2024

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control o f  Pollution) 
Act. 1974 & under Section 21 of the Air (Prevention & Control o f Pollution) Act, 1981 and Authorization 
under Rule 6 (T) of the Hazardous and other Wastes (Management and Transboundrv Movement) Rules 
2016 as amended thereafter

[To be r e f e r r e d  a s  W a t e r  A c t ,  A i r  A c t  a n d  H W  (M & T) R i d e s  r e s p e c t i v e l y ]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. JAYSHREE MALLIKARJUN CONSTRUCTION.
(Represented by Shri. Amarnath Desai),

(Orange Category)

Sy No. 61/2-C,
George Mol, Village Balli, Quepem- Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the 
provisions o f  HW (M & T) Rules, subject to the provisions o f the Act and the Rules and the Orders that may 
be made further and subject to the following terms and conditions:

1. This Renewed Consent to Operate and authorization is issued in supersession o f the earlier Consent
Orders issued vide Order No. 12/2020-PCB/509764/00004018 dated 23/12/2020 is valid up to 
19/01/2032.

2. This Renewal Consent to Operate and authorization is valid for the manufacturing of:
Sr. No Description Capacity

1 . Hot Mix Plant 120 TPH

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i) The daily quantity o f industrial effluent from the unit shall not exceed NIL.

(ii) The daily quantity o f domestic effluent from the unit shall not exceed 0.03 KLD.

(iii) Domestic Effluent treatment and Disposal:-
The domestic wastewater shall be treated in a properly designed septic tank and discharged on land for 
percolation through soak pit o f adequate size within the unit premises.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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-  ■

(iv) The unit should empty septic tank and soak pit periodically through night soil tankers for safe 
disposal and submit the copies of the receipts to the Board on regular basis.

(v) A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall 
be maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection 
system only and shall not be allowed to find way in open areas.

(vi) Non-Hazardous Solid Waste:
All the Solid wastes arising in the unit shall be properly classified and disposed off to the satisfaction 
of the Board.

(vii) The applicant should upload monthly statement (below format) regarding the solid waste generation 
online.

\

Sr. No. Date Quantity of 
wet/dry waste

Name of agency collecting the 
wet/ dry waste

Authorized Signatory

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

(i) The unit shall maintain and operate air pollution control system of adequate capacity for the following
equipments:

Sr.
No.

Name o f  
Equipments/ 
Installation

No of 
Installation

Capacity S 0 2
Kg/Hr

NOx HC CO PM

(g/kw-hr)

1. D. G. set 1 125 KVA 1.08 9.2 1.3 3.5 0.3

( ii) The unit shall ensure that Baghouse filtration system for the Drier and Mixer must comply with
emissions of PM, SO2, NOx, to achieve following Ambient Air Quality standards:
Sr.
No.

Name of Equipment/ 
Installation

Particulate Matter 
(PM), mg/Nm3

S 0 2
mg/Nm3

NOx
mg/Nm3

1. Baghouse Filtration unit 150 250 200

(iii) The unit shall erect the chimney(s) of the following specifications:
Sr. No Chimney attached to Height

1. D. G. set for 125 KVA 4.5 meters
2 . Baghouse Filtration unit for Hot Mix Plant 6.0 meters

(iv) The unit shall observe the following standards:
Sr. No. Type of fuel Quantity /hr

1. H.S.D (D.G. set 125 KVA) 15 liters/hr
2 . H .S .D  (H ot Mix P lant 120 T P H ) 6 liters/hr

(v) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of 
Stack Monitoring -Material & methodology for isokinetic sampling.

(vi) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of 
Schedule I o f the Environment (Protection) Rules, 1986.

Near Pilerne Industrial Estate. Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii) 

5.

©

00

(iii)

The unit should carry out emission monitoring from the stacks connected to D.G. set once in year from 
a laboratory recognized by Ministry o f  Environment and Forest under the Environment Protection Act, 
1986 and the result shall be submitted to this Board.

The unit shall take adequate measures for control o f noise levels from its own sources within the
Dremises in respect o f noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time

Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45

Silence Zone t 50 40
D a y  t i m e  i s  r e c l c o n e d  b e t w e e n  6  a . m .  t o  1 0 p . m .  a n d  n i g h t  t i m e  i s  r e c k o n e d  b e t w e e n  1 0 p . m .  t o  6  a . m .

The unit should maintain wind breaking walls/barriers, all around the premises.

Dust emission from material handling shall be contained with water sprinkling or by covering 
the points of dust emissions.

The hot mix plant should be equipped with appropriate air pollution control devices so as to 
ensure optimum efficiency to achieve the standards.

The unit shall comply to the Notification issued by the Department of Environment vide 
Notification Series EE No.42 dated 13th January 2022 regarding The Noise Pollution (Regulation 
and Control) Rules 2000, in view of the directions dated 15/03/2019 issued by the Hon’ble NGT 
in O.A.681/2018.

The Unit shall carry out Ambient Air Quality Monitoring once eveiy month from a laboratory 
recognized by MOEF under the Environment Protection Act., 1986 and the report should be 
submitted to the Board by the 15th of the subsequent months.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER 
WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) RULES 2016 AS 
AMENDED THEREAFTER:

The unit is hereby granted authorization to operate a facility for collection, storage and disposal of 
hazardous wastes as specified below:

Sr. No. Category Type of waste Quantity Mode of disposal

1. 5.1 Used/Spent oil 0.05
MT/Annum

To recycler registered with SPCB and 
having valid authorization o f SPCB.

The authorization shall comply with the provisions o f  the Environment (Protection) Act, 19S6 and 
the rule made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste 
without obtaining prior permission o f the Goa State pollution Control Board.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel 
unit by the person authorized shall constitute a breach o f his authorization.

(v) It is a duty of the authorized person to take permission o f the Goa State Pollution Control Board to 
close down the facility.

(vi) The occupier shall maintain a manifest system as per Rule 19 for disposal o f hazardous wastes to 
ensure that these wastes are delivered to the designated facility preventing pilferage and clandestine 
disposal due to unforeseen events that may occur during transit.

(vii) The manifest shall be endorsed by the dispatcher, transporter and receiver o f hazardous wastes. The 
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(viii) The occupier shall maintain the records for collection, storage and disposal o f hazardous waste in 
Form-3 of as per Hazardous and other Waste (M a n a g e m e n t  & T r a n s b o u n d a r y  M o v e m e n t )  Rules 2016 
as amended thereafter.

(ix) Under any circumstances, the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal o f hazardous waste in 
Form 3 o f as per Hazardous and Other Waste (Management & Transboimdary Movement) Amended 
Rules 2018.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal o f hazardous waste 
through online OCMMS system.

(xii) The unit shall put up a display board at prominent location near the mam gate providing details as per 
the proforma @ http://goaspcb.uov.in/Hazardous-Waste-Management for display o f information 
related to Air, Water and Hazardous Waste generation.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 
days.

(\i\ ) The unit shall submit annual returns online through OCMMS @ goaocmms.nic.in to the Board
for financial year by 30th June of every year.

6. GENERAL CONDITIONS:

(i) The unit shall not change or alter the quantity, quality o f discharge, temperature or the mode o f the 
effluent/ emission or hazardous wastes or control equipments provided for without previous 
permission o f the Board.

(ii) The unit shall provide facility for collection o f samples o f effluent, air emissions and hazardous wastes 
to the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal o f Consent shall be 
submitted at least 60 days before the expiry o f validity o f this Consent. An application for renewal o f 
Consent submitted after expiry o f the validity shall accompany with penalty o f  50% o f the Consent 
fees in addition to the prescribed consent fees.

Near Pilerne industrial Estate. Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(iv) The Board shall be forthwith informed o f any accident or unforeseen event involving discharge o f any 
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result 
of such discharge water/ air is being polluted.

(v) This Consent to operate is granted without any prejudice to any o f the permission(s) required under 
any law, by laws and regulations in force. This Consent to Operate is confined to matters arising out 
o f the Air Act and Water Act only.

(vi) The Board reserves the right to amend or add any conditions ha this consent and the same shall be 
binding on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial 
Year ending April to March by 30th September o f the succeeding year as per the provisions o f the rule 
14 of the Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water 
generation per day. The records so maintained shall be made available to the Board officials 
whenever required.

(ix) The unit shall bear the cost o f analysis / monitoring in case o f complaints received by the Board/ re­
inspections due to non-compliances observed by the Board & monitoring carried by the Board.

(x) The unit shall submit the details o f the Public Liability Insurance Policy under the PLI Act 1991, to the 
Board office as applicable.

(xi) The unit shall submit returns for disposal o f batteries under the Battery Waste Management Rules 
2022 , if  applicable.

(xii) The unit shall submit returns for disposal o f e - waste under the E- Waste Management Rules 2016 as 
amended thereafter, if applicable.

(xiii) The omit shall submit returns for disposal ofplastic waste under the Plastic Waste Management Rules 
2016 as amended thereafter, if applicable.

(xiv) The unit has to obtain no objection certificate from the Central Ground Water Authority, or the 
concerned state authority for any ground water abstraction, if applicable.

(xv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling 
Construction material and C & D waste issued by central Pollution Control Board and are 
placed on Board website -  www.goaspcb.gov.in

(xvi) The applicant shall comply with the provision of extended producer’s responsibility (EPR) 
Policy as notified by the Ministry of Environment, Forest & Climate Change (MoEF & CC) and 
shall register on Centralized portal of Central Pollution Control Board (eprplastic.cpcb.gov.in) 
as per EPR guidelines.

- '
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(v\ ii) The unit shall stop the usage of single use plastic (SUP) as per the Plastic Waste (Management & 
Handling) Rules 2016 and its amendments.

(wiii) The unit should sprinkle water regularly on the roads within premises and outside premises.

(xix) The internal roads, working platform, loading and unloading areas in premises should be paved 
and kept clean at all times.

(xx) The unit should maintain fast growing trees along the periphery/ compound wall of the plot to 
arrest dust.

(xxi) The unit shall use approved fuel as prescribed by CPCB/SPCBs.

(xxii) The unit shall recycle/reuse any process rejects or left over of the hot mix in the process.

(xxiii) The unit shall reinstate the site at the end of operation phase i.e. after dismantling the plant.

To,
M/s. JAYSHREE M ALLIKARJUN CONSTRUCTION.
C/o. Shri. Amarnath Desai
Sy No. 61/2-C, George Mol, Village Balli, Quepem- Goa.

Copy to: 1. Accounts Section
2. Concerned File
3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 68.50.000/-.

Challan no. Amount Date
1612716 Rs. 1,36,170/— (Water &Air consent) 31/01/2023

Shamila Dns D'g'taHy signed
bnamna  UOf byShamilaDos
Milagres Milagres Monteiro

/  Date:2024.01.02
M onteiro n^sy+os'so'

(Dr. Shamila Monteiro) 
Member Secretary 

Goa State Pollution Control Board
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CUSTOMER FEEDBACK
Dear Citizen /  Customer,
W e appreciate you  for sparing a few  minutes for giving us .your valuable feedback on our services

N am e: .................................................................................   Contact.....................

Address:............. ..........................................................................................................................................................................................

Em ail:............................................................................................................................... Date.................................................................

Name o f die service availed:

Goa State Pollution Control Board QEHS-CIE-F(06-03)

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website: www.goasp cb. go v. in ? 

Yes ( ) No [ )

If yes, is the Citizen Charter simple and easy to understand?

Yes [ ] No j ]

D escription o f service delivery param eters 
(Consents/A uthorisation/R TFs/C om plaints etc.)

Excellent Good Fair Average Poor R eason for 
grading

' Time taken to deliver service in comparison to service 
standards mentioned in Citizen’s Charter

Quality o f  service (accuracy, completeness)

Knowledge o f  dealing hand /  staff regarding 
services/schemes

Courtesy o f  staff

Board’s response in view o f your query/requirement is 
to your satisfaction

Date o f your visit to the ofBce and your overall 
experience

Suggestions for improvement, i f  any

Signature &  date
To,
The Member Secretary,
Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511

❖ Please note that your feedback is considered essential for overall improvement and development o f Board functions in 
service o f  environment.

^ ~ M lndustria IE sm et Qpp g a k m S m im ^  &
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GOA STATE POLLUTION CONTROL BOARD

(An ISO 9 0 0 1 -2 0 1 5 , ISO 14001:2015 , ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, — Emai l  Ids:
7 4 0 7 7 0 1  7 4 0 7 7 0 7  r ;-rr- s : Chairman, GSPCB: chairman-gspcb.qoa@nic.in
7 4 0 7 7 0 3  Member Secretary GSPCB: m ^ g Bs k a sa@ niSJD
Z4U I j\)j  Office: maiLcfspcb@qov.in

Tel/Fax No: 0832-2407700 G ^ 3 H
~WH3sT a o a a  INDIA

No. 12/2023-PCB/1984297/000013897 Date: 18/03/2024

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act. 1974 & under 
Section 21 of the Air (Prevention <£ Control o f Pollution') Act. 1981 and Authorization under Rule 6 (i) of the 
Hazardous and other Wastes (Management and Tmnsboundvv Movement) Rules 2016 as amended thereafter

[ T o  b e  r e f e r r e d  a s  W a t e r  A c t ,  A i r  A c t  a n d  H W  ( M  &  T )  R u l e s  r e s p e c t i v e l y ]

CONSENT TO OPERATE AND AUTHORIZATION (Expansion) is hereby granted to:

M/s. JAYSHREE MALLIKARJUN CONSTRUCTION.
(Represented by Shri. Amarnath Desai),

(Orange Category)

Sy No. 61/2-C,George Mol,
Village Balli, Quepem- Goa.

Located in the area declared under the provisions of the Water Act, Ah' Act and Authorization under the provisions 
of HW (M & T) Rules, subject to the provisions o f the Act and the Rules and the Orders that may be made further 
and subject to the following terms and conditions:

1. This Consent to Operate and Authorization (Expansion) is valid upto 19/01/2032.

2. This Consent to Operate and Authorization (Expansion) is valid for the operation of:
Sr. No Description Capacity

1. Hot Mix Plant 128 TPH

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i) The daily additional quantity of industrial effluent from the unit shall not exceed NIL.

(ii) The daily additional quantity of domestic effluent from the unit shall not exceed 0.03 KLD.

(iii) Domestic Effluent treatment and Disposal:-
The domestic wastewater shall be treated in a properly designed septic tank and discharged on land for 
percolation through soak pit of adequate size within the unit premises.

(iv) The unit should empty septic tank and soak pit periodically through night soil tankers for safe 
disposal and submit the copies of the receipts to the Board on regular basis.

(v) A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system 
only and shall not be allowed to find way in open areas.

(vi) Non-Hazardous Solid Waste:
All the Solid wastes arising in the unit shall be properly classified and disposed off to the satisfaction of the 
Board.

Near Pilerne Industrial Estate, Opp. Saiigao Seminary, Saiigao, Bardez, Goa-403 511
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(vii) The applicant should upload monthly statement (below format) regarding the solid waste generation online,
Sr.
No.

Date Quantity of 
wet/dry waste

Name of agency collecting the 
wet/ dry waste

Authorized Signatory

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT

(i) The unit shall maintain and operate air pollution control system of adequate capacity for the following 
equipments:

Sr. No. Name of 
Equipments/ 
Installation

No of 
Installation

Capacity S 0 2
Kg/Hr

N 0 X HC CO PM

(g/kw-hr)
1. D. G. set 1 380 KVA 1.44 9.2 | 1.3 3.5 0.3

(ii) The unit shall maintain and operate air pollution control system of adequate capacity for the following 
equipments:

Sr. Name of Equipments/ Particulate matter S 0 2 NOx
No. Installation mg/Nm3 mg/Nm3 mg/Nm3

1. Baghouse Filtration Unit 150 250 200

The unit s rail erect the chimney(s) of the following specifications:
Sr. No Chimney attached to Height

1. D. G. set for 380 KVA 4.0 meters
2. Baghouse Filtration unit for Hot Mix Plant 6.0 meters

The unit s rail observe the following standards:
Sr. No Type of fuel Quantity /hr

1. H.S.D for (D.G. set 380 KVA) 20 liters/hr
2. L.D.O. for (Hot Mix Plant 128 TPH) 350 liters/hr

(v) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of Stack 
Monitoring -Material & methodology for isoldnetic sampling.

(vi) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of Schedule 
I of the Environment (Protection) Rules, 1986.

(vii) The unit should carry out emission monitoring from the stacks connected to D.G. set once in year and from 
other stacks once in three months from a laboratory recognized by Ministry of Environment and Forest 
under the Environment Protection Act, 1986 and the result shall be submitted to this Board.

(viii) The unit shall take adequate measures for control of noise levels from its own sources within the premises 
in respect of noise. The limits are as follows:

(ix)

(x)

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time

Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45

Silence Zone 50 40
D a y  t i m e  i s  r e c k o n e d  b e t w e e n  6  a . m .  t o  1 0 p . m .  a n d  n i g h t  t i m e  i s  r e c k o n e d  b e t w e e n  1 0 p . m .  t o  6  a . m .

Dust emission from material handling shall be contained with water sprinkling or by covering the 
points of dust emissions.

The hot mix plant should be equipped with appropriate air pollution control devices so as to ensure 
optimum efficiency to achieve the standards.
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(xi) Adequate mitigation measures shall be taken to control emissions of SO2, NOx, PM2.5, RSPM. Applicant 
shall achieve following Ambient Air Quality standards:_________ ______________________________
so2 Not to Exceed (Annual Average) 50 pg/ m3

Not to Exceed (24 hours) 80 pg/ m3

NOx Not to Exceed (Annual Average) 40 pg/ m3

Not to Exceed (24 hours) 80 pg/ m3

PM10 Not to Exceed (Annual Average) 60 pg/ m3
Not to Exceed (24 hours) 100 pg/ m3

PM2.5 Not to Exceed (Annual Average) 40 pg/ m3
Not to Exceed (24 hours) 60 pg/ m3

All other parameters should meet the standards specified in NAAQS notification dated 1811' November 2009 
for the relevant industry

(xii) The unit shall carry out Ambient Air Quality Monitoring once every month from a laboratory
recognized by MOEF under the Environment Protection Act, 1986 and the report should be 
submitted to the Board by the 15th of the subsequent months.

5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT) RULES 2016 AS AMENDED 
THEREAFTER:

(i) The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
lazardous wastes as specified below:

Sr.
No.

Category Type of waste Quantity Mode of disposal

1. 5.1 Used/Spent oil 0.05 MT/Annum To recycler registered with SPCB 
and having valid authorization of 
SPCB.

(ii) The authorizer shall comply with the provisions of the Environment (Protection! Act, 1986 and the rule 
made there under.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste 
without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel unit by 
the person authorized shall constitute a breach of his authorization.

(v) It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to close 
down the facility.

(vi) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure 
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due 
to unforeseen events that may occur during transit.

(vii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The 
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(viii) The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form-3 
of as per Hazardous and other Waste (.Management & Transbonndry Movement) Rules 2016 as amended 
thereafter.

(ix) Under any circumstances, the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste through 
online OCMMS systems.
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(xi) The unit shall put up a d isp lay board at prom inent location  near the m ain  gate provid in g  details as 
per the proform a @  http://goaspcb .gov .in /H azard ous-W aste-M an agem en t for d isp lay o f  in form ation  
related to A ir, W ater and H azardous W aste generation.

(xii) T he occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.

(xiii) The unit shall subm it annual returns on line through  O C M M S @  goaoem m s.n ic.in  to th e  B oard  for  
financial year by 30 th June o f  every year.

6. G E N E R A L  C O N D IT IO N S :

(i) The unit shall not change or alter the quantity, quality o f discharge, temperature or the mode of the effluent/ 
emission or hazardous wastes or control equipments provided for without previous permission of the 
Board.

(ii) The unit shall provide facility for collection of samples of effluent, ah emissions and hazardous wastes to 
the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be submitted 
at least 60 days before the expiry of validity of this Consent. An application for renewal of Consent 
submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees in addition 
to the prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any 
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of  
such discharge water/ air is being polluted.

(v) This Consent to operate is granted without any prejudice to any o f the permission(s) required under any 
law, by laws and regulations in force. This Consent to Operate is confined to matters arising out o f the 
Air Act and Water Act only.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding 
on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V  for the Financial Year 
ending April to March by 30th September of the succeeding year as per the provisions of the rule 14 of the 
Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation per
day. The records so maintained shall be made available to the Board officials whenever required.

(ix) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board/ re­
inspections due to non-compliances observed by the Board & monitoring carried by the Board.

(x) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xi) The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules 
2022, if applicable.

(xii) T he unit shall su bm it returns for d isposal o f  e -  w aste  under the E - W aste M an agem ent R ules 2016  as 
am ended thereafter, if  applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management 
Rules 2016 as amended thereafter, if applicable.

(xiv) The unit has to obtain no objection certificate from the Central Ground Water Authority, or the 
concerned state authority for any ground water abstraction, if applicable.
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(xv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction 
material and C & D waste issued by central Pollution Control Board and are placed on Board 
website -  www. goaspcb. gov.in

(xvi) The internal roads, working platform, loading and unloading areas in premises should be paved and 
kept clean at all times.

(xvii) The unit should maintain fast growing trees along the periphery/ compound wall of the plot to arrest 
dust.

(xviii) The hot mix plant should be equipped with appropriate air pollution control devices as mentioned 
below so as to ensure optimum efficiency to achieve the standards:

a. Drum Type: Cyclone/multi-clones with wet scrubber
b. Batch Type: Multi-clones with bag filters

(xix) The unit shall recycle/reuse any process rejects or left over of the hot mix in the process.

(xx) The Solid waste generated from process and the sludge generated from settling ponds shall be
disposed as per Construction & Debris Management rules, 2016 as amended thereafter.

(xxi) The unit should adapt the dust-suppression measures within the immediate vicinity of the activity 
zone / haulage-areas and not to cause any dust-pollution / air-borne of suspended particles and result 
in nuisance in the surrounding areas.

(xxii) The plant shall have centralised control panel/cabin of pre- setting controlling/ synchronization all 
operations, starting from feeding of aggregates to the discharge of hot mix to ensure proper mixing.
It shall have adequate water scrubbing mechanism to control the dust coming out of the dryer.

(xxiii) A suitable and adequate dust control system such as and/wet scrubber for the dryer and mixer shall 
be provided and operated during operation.

(xxiv) Conveyor belts shall be fully covered from top and all sides within 3 months from the date of issue 
of this consent order and thereafter shall submit the compliance report to this office.

(xxv) Considering predominant wind direction, wind breaking wall of 6 meters shall be constructed on all ,
side with a hinged entrance in the wall which should be opened only during for vehicle movement.

(xxvi) Stock pile height, if any should be maintained 2.0 mtrs below wind screen height.

(xxvii) All roads/ vehicle movement areas at the site of Hot Mix Plant shall be pucca I or suitably stabilized
with stone aggregates to ensure the prescribed AAQM Particulate Matter limits prescribed arc 
met.

(xxviii) Regular sprinkling of water shall be ensured on such roads such that sufficient moisture levels are
maintained to ensure that no dust is generated due to vehicular movement.

(xxix) Water sprinkling system shall be provided for suppression of dust in the premises within 3 months
from the date of issue of this consent order and thereafter shall submit the compliance report to this 
office.

(xxx) Regular cleaning and wetting of ground within premises shall be carried out.

(xxxi) Adequate plantation shall be carried out along the periphery of premises.

(xxxii) Only approved fuel such as diesel, LDO shall be used. In no case unauthorised fuel such as solvents, 
industrial waste shall be used.
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(xxxiii) Flowmeter shall be installed at the outlet of the scrubber within 3 months from the date o f issue of
this consent order and thereafter shall submit the compliance report to this office.

(xxxiv) Any replaced or old or spills or left related to asphalt shall be recycled in the process or alternatively
used in the maintenance of damaged roads/ trucks and pot holes.

(xxxv) The site shall be reinstated at the end of the operations phase with possible green belt cover or its 
condition whichever is feasible.

(xxxvi) The unit shall install online noise monitoring and online dust monitoring station approved by 
USEPA, TUV or CPCB, CSR at the boundary of the unit in consultation with the Board and 
connect the same to the Board server within one month o f receipt o f this Consent and submit 
compliance report to the Board.

To,
M/s. JAYSHREE MALLIKARJUN CONSTRUCTION.
C/o. Shri. Amarnath Desai 
Sy No. 61/2-C, George Mol,
Village Balli, Quepem- Goa.

Copy to: 1. Accounts Section
2. Concerned File
3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 1.74.50.000/-.
Challan no.

, v u w n v u i  w* * 1 '

Amount Date
1996501 Rs. 1,04,832/— (Water & A ir consent) 15/11/2023

S h a m i l a  Digitally signed 
M by Shamila Dos 

DOS !%JVlilagres

M i l a g r e s /
3  Date! 2024.03.18

M o n t e i r o  16:44:58 +05'30'
(Dr. Shamila Monteiro) 

Member Secretary 
Goa State Pollution Control Board
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CUSTOMER FEEDBACK
Dear Citizen /  Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

Name : ..................................................................................................................................  Contact.........................................................

Address:.........................................................................................................................................................................................................

Email:............................................................................................................................ Date........................................................................

Name of the service availed:

Goa State Pollution Control Board QEHS-CIE-F(06-03)

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website :vvww.goasncb.gov.in? 

Yes [ 1 No [ 1

If yes, is the Citizen Charter simple and easy to understand?

Yes | j No [ |

Description of service delivery parameters 
(Consents/Authorisation/RTI’s/Complaints etc.)

Excellent Good Fair Average Poor Reason for 
grading

Time taken to deliver service in comparison to service 
standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand /  staff regarding 
services/schemes

Courtesy of staff

Board’s response in view of your query/requirement is to 
your satisfaction

Date of your visit to the office and your overall 
experience

Suggestions for improvement, if any

Signature & date
To,
The Member Secretary,
Goa State Pollution Control Board,
Near Pileme Industrial Estate,
Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511

❖ Please note that your feedback is considered essential for overall improvement and development o f Board functions in 
service o f  environment.
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A n n e x o a e  -  2 .

* GOA STATE POLLUTION CONTROL BOARD
t o l T i  i t s ®

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

Phone Nos: 0832- 2407700, 
2407701, 2407702 

Tel/Fax No: 0832- 2407700

Email Ids:
Chairman, G SPC B , chairman-aspcb.aoa@nic.in 
Member Secretary, G SP C B , ms-aspcb.aoa@nic.in 
Environment Engineer, G SPCB , ee-aspcb.aoa@nic.in 
Scientist, G SPCB , scientist-qspcb.qoa@nic.in 
Office, aoaocb@qspcb.in

11/07/2021No.l2/2020-PCB/760018/00005870 
Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act. 1981 and Authorization 
under Rule 6ffl of the Hazardous and other Wastes (Management and Transboundrv Movement) Rules 
as amended in 2018

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted to:

M/s. SHANTADURGA HOT MIX ENTERPRISES 
Represented by Shri Kiran V Naik 

(Small Scale Industry)
(Orange Category)

Survey No. 61/2, 61/3 & 61/7,
Village Balli,
Quepem-Goa

Located in the area declared under the provisions o f the Water Act, Air Act and Authorization under the 
provisions o f HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that may be 
made further and subject to the following terms and conditions:

1.

2 .

3.

(i)

(ii)

This Renewed Consent to operate and Authorization is issued is valid up to 29/02/2028.

Sr. No Description Quantity
1. Hot mix Plant 480 TPD

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

The daily quantity of industrial effluent from the hot mix plant shall not exceed NIL 

The daily quantity of domestic effluent from the hot mix plant shall not exceed 0.15 KLD

(iii) Domestic Effluent treatment and Disposal:-
The domestic wastewater shall be treated in a properly designed septic tank and discharged on land for 
percolation through soak pit of adequate size within the factory premises.

(iv) The unit should empty septic tank and soak pit periodically through night soil tankers for safe 
disposal and submit the copies of the receipts to the Board on regular basis.
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; • ' A good house-keeping shall be maintained within the factory premises. All pipes, valves and drains 
shall be maintained in leak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

(vi) Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by:

6

The total cuantity shall be segregated and treated as follows:
Sr. no. Type of segregated solid waste Quantity Disposal
1 Solid waste 20kgs/day Reused in the 

process

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
(i) The unit shall maintain and operale air pollution control system of adequate capacity for the following

e q u i pments_______________________________________________________________________________
Sr. No. Name of

Equipments/
Installation

No of 
Installation

Capacity S02
Kg/EIr

NOx HC CO PM

(g/lcw-hr)
1. | D.G. set 01 125 KVA 0.43 9.2 1.3 3.5 0.3

(ii)
Sr. No. Name of No of Capacity S02 Particulate

Equipment's/ Installation Kg/Hr Matter
Installation mg/Nm3

1. Hot Mix Plant 1 40 TPH 0.216 100

(iii) The unit shal erect the chimney(s) of the following specifications
Sr. No Chimney attached to Height
1. D.G. set (125 KVA) 4 meters

Hot Mix Plant 7 meters

(iv) ‘The unit shal observe the following standards:-
i  Sr. No Type of fuel Quantity /hr

1. H.S.D. for 125 KVA D.G. set 12 litres/hr
1 Hot Mix Plant 12 liters/hr

(v) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of 
Stack Monitoring -  Material & methodology for isokinetic sampling

(vi) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of 
Schedule I of the Environment (Protection) Rules, 1986.

(vii) The unit should operate and maintain Wet Scrubber system (Air Pollution Control Device) installed for 
the Hot Mix Plant and carry out stack emission monitoring by every three month and also carry out 
emission monitoring for DG stack annually from a laboratory recognized by Ministry of Environment and 
Forest under the Environment Protection Act, 1986 and the result shall be submitted to this Board.
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(viii) The unit shall take adequate measures for control of noise levels from its own sources within the premises
in respect o f noise. The limits are as follows________________;__________________________________

Category o f Area/ Zone Limits in dB (A) Leq
Day time Night time

Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

>ay time is reckoned between 6 a.m. to : 0 p.m. and night time is reckoned between 10 p.m. to 6 a.m.
The unit should maintain wind breaking walls/barriers, all around the premises.

(vii) The unit should maintain dust containment cum suppression system, within the premises.

(viii) The unit should maintain metalled road within the premises.

(ix) The unit should maintain and operate the dust containment cum suppression system for the equipment 
and covered with hood for conveyers.

(x) The unit should sprinkle water regularly on the roads within premises and outside premises.

(xi) The unit shall carry out regular cleaning and wetting of ground within the plot to suppress 
dust pollution.

(xii) The unit should maintain garland drains along the periphery of the unit to avoid siltation of 
dust into seasonal streams/ agricultural land, etc.

(xiii) The unit should maintain fast growing trees along the periphery/ compound wall of the plot to arrest
dust.

(xiv) Adequate mitigation measures shall be taken to control emissions of SO2, NOx, PM2.5, RSPM. Applicant 
shall achieve following Ambient Air Quality standards:_________________________________________

S 0 2 Not to Exceed (Annual Average) 50 gg/ m3
Not to Exceed (24 hours) 80 |ig/ m3

NOx Not to Exceed (Annual Average) 40 (.ig/ m3
Not to Exceed (24 hours)

Ig"Bfcri
000

PM10 Not to Exceed (Annual Average) 60 jig/ m3
Not to Exceed (24 hours) 100 ug/rn3

PM2.5 Not to Exceed (Annual Average) 40 |i.g/ m3
Not to Exceed (24 hours) 60 |ag/ m3

All other parameters should meet the standards specified in NAAQS notification dated 16’1 November 
2009 the relevant industry

(xv) The Unit shall carry out Am bient Air Quality M onitoring once every six months from a
laboratory recognized by M OEF under the Environm ent Protection Act., 1986 and the report 
should be submitted to the Board by the 15th o f the subsequent months

Near Pilerne Industrial Estate, Opp.- Saiigao Seminary, Saligao-Bardez Goa-403511

Page 3 o f 7

218



5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT') RULES AS AMENDED IN 
2018:

(i ) The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below: _____________________________________________________

Sr. No. Category Type of waste Quantity Mode of disposal
1. 5.1 Used/Spent 0.05 To recycler registered with CPCB and

oil MT/annum having valid authorization of SPCB

(n) The authorizer shall comply with the provisions of the Environment (Protection) Act, 1986 and the rule 
made thereunder.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the application 
by the person authorized shall constitute a breach of his authorization.

(v) It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage o f these 
wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure 
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due 
to unforeseen events that may occur during transit.

(viu) The manifest shall be endorsed by the dispatcher, transporter and receiver o f hazardous wastes. The 
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(i \ ) Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal o f hazardous waste in Form 3 
of as per Hazardous Waste (Management & Transboundary Movement) Rules as amended in 2018.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste 
through online OCMMS system.

(\i i) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate 
providing details as follows in English and Konkani languages:-

■ Hazardous Waste category number.
■ Hazardous Waste quantity number.
■ Treatment facility for each category.
■ Mode of disposal for each category.
■ Hazardous Waste Authorization number, date and validity period.
■ Water Consent number, date and validity period.
■ Air Consent number, date and validity period.
B Quantity and Nature of Hazardous Chemicals being used.

(x i i i) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.
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■if

(xiv) The unit shall submit online annual returns in prescribed format on or befor 30th June of every 
year.

6. GENERAL CONDITIONS;
(i) The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the 

effluent/ emission or hazardous wastes or control equipments provided for without previous permission of 
the Board.

(ii) The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes to 
the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be 
submitted at least 60 days before the expiiy of validity of this Consent. An application for renewal of 
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees in 
addition to the prescribed consent fees.

(iv) The Board shall be forthwith informed o f any accident or unforeseen event involving discharge of any 
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of 
such discharge water/ air is being polluted.

(v) This Consent to Operate is granted without any prejudice to any of the permission(s) required under any
law, by laws and regulations in force and this Consent to Operate is confined to matters arising out of the
Air Act and Water Act only

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding 
on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year 
ending April to March by 30th September of the succeeding year as per the provisions of the rule 14 of the 
Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consmnption/waste water generation per 
day. The records so maintained shall be made available to the Board officials whenever required.

(ix) The industry shall bear the cost of analysis / monitoring in case of complaints received by the 
Board/ reinspections due to non compliances observed by the Board & monitoring earned by 
the Board.

(x) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the 
Board office as applicable.

(xi) The unit shall submit returns for disposal o f batteries under the Batteries (Management & Handling)
Rules 2001, if  applicable.

(xii) The unit shall submit returns for disposal o f e - waste under the E- Waste (Management &
Transboundary) Rules as amended in 2018, if  applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste (Management & 
Transboundary) Rules as amended in 2018, if  applicable.

sf.
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i \ i \  ) The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction 
material and C & D waste issued by central Pollution Control Board and are placed on Board 
website goaspeb.gov.in

To.
M/S. SHANTADURGA HOT MIX ENTERPRISES 
C/o Shri Kiran V Naik 
Survey No. 61/2, 61/3 & 61/7,
Village Balli,
Quepem-Goa

C opy to:- 1 Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment o f the unit is Rs. 23.5 lakhs
Challan no. Amount Date
876675 Rs.85484/- 07/04/2021

Digitally signed by SANJEEV 
SANJEEV SHASHIKANT s h a s h ik a n t jo g le k a r  
JOGLEKAR Date: 2021.07.11 21:11:05

+05*30'

(Sanjeev Joglekar) 
Sr.Environmental Engineer 

Goa State Pollution Control Board
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Goa State Pollution Control Board QEHS-CIE-F(06-03)

CUSTOMER FEEDBACK
Dear Citizen / Customer,
W e appreciate you for sparing a few minutes for giving us your valuable feedback on our services

Name : ......................................................................................................... Contact.............................................................

Address:......................................................................................................................................................................................

r*

Em ail:...................................................................................................................Date.,

Name of the service availed:........................................................... .........................

Are you aware that service standards are included in the Citizen's Charter as available on Board's website :www.eoaspcb.gov.in?

Yes 
If yes, 
Yes

;, is tne Citi:
No

itizen Charter simple and easy to ununrsrand? 
No

] Description of service delivery 
parameters
(Consents/Authorisation/RTTs/Complai 
nts etc.)____________________
Time taken to deliver service in comparison to 
service standards mentioned in Citizen's Charter

excellent Good Fai
r

Averag
e

Poor Reason
for
grading

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding 
services/schemes

Courtesy of staff

Board's response in view of your 
query/requirement is to your satisfaction

Date of your visit to the office and your overall
experience_________________________________

Suggestions for improvement, if any

Signature & date
To,
The Mem ber Secretary,
Goa State Pollution Control Board,
Near Pilerne Industrial Estate,

•Opposite Saiigao Seminary, Saiigao, Bardez, Goa. 403511

❖ Please note that your feedback is considered essential for overall improvement and development of Board functions in 

service of environment.
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